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HON. SPEAKER: Q. No. 581.
... (Interruptions)
SHRI ANTO ANTONY (PATHANAMTHITTA): Madam, I have given a notice
of adjournment.
HON. SPEAKER: I have disallowed all the notices of adjournment.
Let us proceed with the Question Hour.

... (Interruptions)
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11.01 hrs.
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER : Q. No. 581. Shri Suresh C. Angadi

(Q.581)
SHRI SURESH C. ANGADI : Thank you, Respected Madam, for allowing me to

ask this Supplementary to the Minister of Water Resources.

There are many irrigation projects in the country. Whenever there are
problems of tsunami, earthquake, etc, we all come together. But whenever there is
a problem of drinking water, we indulge in politics over water.

My question to the hon. Minister is this. There is a small project in
Karnataka, in my Constituency called Kalasa-Bhanduri Project for drinking water
of my District and my neighbouring Districts of Bagalkot and Dharwad. We have
visited the place. The Government of Karnataka has also completed the work
there. The two tributaries of Kalasa-Bhanduri join the Madai River. But without
any reason, the States of Maharashtra and Goa have objected to this project. The
work has already been completed when Shri Kharge was the Irrigation Minister.
Our Government also did the work there.

So, Madam, the drinking water is the major issue in Karnataka, now. I
would request the hon. Minister, without making any politics over water, to call
the three Chief Ministers concerned, also the Irrigation Ministers and resolve the
issue of drinking water of Karnataka in this project. The vision of our hon. Prime
Minister is very clear.

HON. SPEAKER: Are you giving suggestion or asking Question?

SHRI SURESH C. ANGADI: Madam, the vision of our hon. Prime Minister is to
have consultation and not confrontation. So, I would request the hon. Minister. I
had met the hon. Prime Minister also in this regard once for resolving this issue.

He asked me to meet the hon. Minister and resolve the issue. T9 & U &1 HdTd B,

U S 9 Seawl @ iy, 1 do not want to bring in politics over here. Cutting
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across the party line, we should resolve the issue of Kalasa-Bhanduri as early as

possible. S HF FARR HI, D! AABRI &7

Gl AT AR : A JALhE HEISUT, Hold: AS ATl WAy qiotee ¥ § AT qed |
S ANy Qo € I9HT 59 U B SN 9 WIGR T8 g iy i § d&dfa s &
AT A 39 AT W Iawad WHY SRR S| AN 9e 3R [ed Bl 3D
HIRM A AT DRAET ATee] § BAN TITHAT Sl o el § 6 ATe TR AT qeb (A1 Bl
3R RIS ©E #EM H IS B! 81 SATAY 8F UM Dl Iebx IS AN T8l DY, &
Had fabrg Ufhar &7 U] SR U B R § T8l ofar $9felv 919 § IR BB
AT FER DI BRI |

HON. SPEAKER: It is only about Polavaram Project.

SHRI SURESH C. ANGADI : When the hon. Minister called the Chief

Minister........ (cgasT)
AT SEA& ¢ Y8 AT 81 2| YelaRd Yiotee 1 U A0+ Qe & yol 2l

.. (o)
SHRI SURESH C. ANGADI : Madam, this is about drinking water. That is why,
I am asking this question. ... (Interruptions)
HON. SPEAKER: I am sorry. You do not have any question. You have to ask
question only with respect to that project.
SHRIMATI KOTHAPALLI GEETHA : Thank you so much Madam for giving
me this opportunity to talk on this Polavaram project. I thank the hon. Minister for
her reply. The Government of India recognizing the importance of multi-purpose
terminal reservoir project declared this project as a national project for which I
will be thankful to the hon. Prime Minister and the NDA Government. It is
expedient in the public interest that the Union Government should take control to
complete the project and also to provide funds required under Polavaram Project
Authority till the completion of the project. There are 222 habitations of tribal
areas which are being submerged under this project. Till now, the Government

has taken up this rehabilitation only in five villages which has been completed till
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date. The Polavaram Project Authority has also decided to take it up in four
phases. This project has been long pending. This project has been long conceived
since 1940. So, the neighbouring States should also be brought under the Board
for the earlier and amicable settlement of this project. I request the hon. Minister
through you Madam whether the Ministry is proposing to provide funds and to
expedite the funds to the Polavaram Project Authority for the completion of this

project.

Qolt S W ¢ Srewel WRISWN, WIHIY W HWEledl | Ul IS O e @ § b
UIelTaRA Hiolae 1 90 W Q31 81 SIRAT? 5@ | I8 A9 Aoide [Saelk gor 8, a9 9

S UTE A1 § qW B DI LT T AT AT| I WBR 7§ W Igd Tt F B B 2
SRIM S W 3 dTet fa<iiT raem=i &t 970 dal © B &0 s3H aoit ol 3iR faxitr uraemi
B Al TSl A T BN Gfh T T AW Aroide f$FR [HAT € IR Werd AR & 3iaR
ID! oS URAC MR 3T JUR g8 DY Bl ey fohar 2

JfeTe HBIGAT, § 37U HITH I A FaR Foledl AR Sl W [G UIelaRd Hrolae
Bl bR fAfdd 8 I Hao! qarr @rsdl g fb sAR WA 1 39 9gd viRar ¥ for g,
RN dreTaRd Arorde IS 79 2 3R 81§80 990 TR & IR ST ¢ i Uae & g7 #A
Helqg 9gd fafad W&d © ofR 89 W 1 $9 ofdhR 984 &4+ e ol

# AR AIIGAT B AT BT A 6 B W@ 9 Uolae @1 da gan ffad €
fop ST SRRE Wolde § de o, d § WY MUY AT Bl oI Hifd AN & U d8h
FHH D oIy TN A FEl 6 dremaRd gl B f[depd e 4 ge fhar S| graraRd
e & foy 39 fedt fordt i sad 1 W @ T8 o 1Ry ok 39 WY WO R
& ol BRI HATS BT BR G, 3D oY BH ATIHT YT FedIT A1y |

H A GE HEGdT Bl Fg W SfaId bR Al b g9 39 9d & fou g%
e 2 {5 dreraRd giotde Bl 99 WR 8 QX1 HRARAT | 59 fofg #9918 H I ST &l
3T A U I forar 21 # 9 Sicagd @1 I8l Sifer &al gl
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PROF. A.S.R. NAIK : Thank you Madam for giving me this opportunity.

Madam, the hon. Minister in his statement has stated that with protective
embankment 1,88,370 persons from 222 villages are likely to be displaced by the
project construction. So far, 1730 persons from only six villages have been
rehabilitated. What about the remaining population? The people who are living in
222 villages are predominantly Adivasi people. Still, they are leaving. As per the
new act, the new law is very clear that section 24(2) applies to all the people who
still live in their original houses and cultivate their lands. Even if the compensation
has been paid under the 1894 law, a new law award must be given which is
applicable.

HON. SPEAKER: Please ask your question.

PROF. A.S.R. NAIK : I have one more thing to ask. The Ministry of Rural
Development has written to the Ministry of Water Resources asking that a
National Monitoring Committee is appointed recently. Through you, Madam, I
want to know from the hon. Minister about the position and the steps taken by that
Committee.

Qolt ST AR ¢ A Sreder Sfl, WA We DI a1 aifie 81 8 |l Bl e &
U Brad gorl TSl 81 WRIBR STa el AAIEH] © WR1G 3R WSRU B a1 AN & 79 o
ATl T 3UAT ST I, T R BISHI SHT gsdl §l 3 0 SN & foly S da9 a1l
UebSl M1 AT 8, 98 WRER W) DI AFT AT g1 JU I8 qUid: 9 DR Bl vy gl
ST ARBR §F 91 Pl GAad B B S A9 A W E T SAF A I WA Bl
BISHY SMY | BRI AT, BAR AXHR MR AT A Sff 39 91 BT R Bfedg &
o &7 I¢ Jex oM3H | I Sl o3 Il I W Bl Brew F Ug e g8 8 S WM
Pl BIeT & I8 4% AsH Ael, 3H &9 GRRad &1l 39 A gaeEE St gifead a)
T T, B gHad Bx W@ § 3R I WBHR W 34 gAfead sl

S TN Gebs YS! ¢ AT eget Sff, # Ay WA S &b Sfarg | G T gl 222 widl
H TaREw! & oG g9 DI ST S &1 2] 89 39 Uvide & Raas =18 81 A1 A+
T S A ued © {39 oM @l AU ofs TR & dgd dRHeH fear S ar a8 ?
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IO UE 1984 TIT & dEd $HY AN Bl UH g TudT AT T SEfE T AN SR & <@
W® T T8 WA PR I 2| 5T AN BT Rerwic T8 gl gl gdiy AReRay 2013 H oS
gaifore Refafercem Reeric vae ams ot # siues wrem & A #3010 9 oAl aredl §
5 s qBd AN DI ois TS &1 Jarmaor faar w1 € a1 TE? & s oy fear
87
JM A WIRA ¢ AEG (TS Of, § WD 39 WP D (AU D SR A Y B,
3et § @ead € - ‘They want their cake and eat it t00.” AGAT T&H dRB ofS TaIIToTRH
H Ry IR W E U9 B T T @ T ok Tl NG oS TR & R W U8 W §
5 &9 @Tell IS T8 ST BT JaATaS S 3 < 2 & AT 18|

W fquer & AT 9eRl, AR o fque, 3 fauer 3 SR © Usel MY U
MU H Hedt & Y e 31U =ed a1 & 31 ofs TIITer faua &l oer dces 78l &1 g4
T T A T HE THhd ¢ b I8 Toia: fawy I8 WRBR &1 21 3HH BN dR% 9 I
HRBR Bl Sl AAN ALY, I ORE A < | AT R 7 TRl sqeuie ARE] & 7o
BT Iool fhaT &1 T U DI &4 H I@HY Sl I THRAT 81 Ahdl 8, 89 99 o & foy
BRI

W 3T HIETH | AT SR A B Srsa IR 7 fF ofs vadiforer fad @
faRg &A1 d7 SISy & a1 e Wioiae 9gd 9 Wb § TS g AR Rl iR agd
IT e HERIYIT| 1T 3MUd HAIH I J& TR 2

AT e : U3 582, Al Tl HAR Hrd |
... (cgaygm™)
HON. SPEAKER: We have gone to the next Question.

... (Interruptions)

A STeaet : 374 B9 N U3 WR Fel Y &1 317y R &l =al 6t fATS g |
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(Q. 582)
SHRI NALIN KUMAR KATEEL: Madam Speaker, there are incidents in some

States about workers’ fake job cards. Money is withdrawn in the name of fake job
card holders by manipulating documents. Therefore, I would like to know from the
hon. Minister what steps are being taken to bring transparency in the
implementation of MGNREGA Scheme to ensure that the poor labourers get the
benefit of the scheme.

SHRI CHAUDHARY BIRENDER SINGH: Madam Speaker, we have made the
best arrangement to see that there should not be any leakage and the latest measure
which we have taken up is Aadhaar Card. Job card, which is created for a job,
would be given only when the job card holder is having an Aadhaar Card. In that
eventuality, leakage, to a great extent, will not be there. That is one step which we
have taken. This has received a good response because the starting point of it is
when the job card is fictitious. The job card is not a man, who is asking for the job.
This is a step which has been introduced and most of the States are following that.
SHRI NALIN KUMAR KATEEL : In various parts of the country, there is a huge
difference in wages paid under NREGA. For example, in my Lok Sabha
constituency, Dakshina Kannada district, the progress of work under NREGA
scheme is not to the desired level. The reason is that the wages paid under
NREGA are very less than the wages paid in local area. So, my district is lagging
behind in creating assets under this scheme. Therefore, I would like to know from
the hon. Minister whether the Government would propose to make any provision
to increase the wages at par with the wages paid in local area.

SHRI CHAUDHARY BIRENDER SINGH: Madam, wages are paid according to
the jobs created by the State Governments and this differs from State to State. In
some of the States the wages are high. As far as our wages are concerned, we do
not allow any State to pay less than what is provided in MGNREGA.

SHRI D.K. SURESH : Thank you, Madam. MGNREGA has given livelihood to

crore of people and its main beneficiaries are women, backward classes, SC and
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ST people. The budget for this demand driven act is only 0.3 per cent of the GDP
but it caters over 25 per cent of rural population — a little cost for so many
beneficiaries.

Under MGNREGA, various types of works can be executed in community
and individual work category. Under individual category, expansion of agriculture,
sericulture, horticulture crop, land development activity, construction of goat and
cattle shed and water conservation works are permitted. As per the current
NREGA rules, the labour and material ratio is 60:40. In the individual category, if
a job card holder builds a goat or cattle shed on his own land, he is eligible to get
Rs.35,000. This estimate has been established by NREGA rules and specifications.
However, farmers are paid only Rs.17,000 instead of the actual amount of
Rs.35,000. The officials are denying them the full estimated amount. I suggest the
Government that full estimated amount should be transferred through EFMSI job
card for individual category.

More importantly, NREGA funds are not released to States in a timely
manner. Job card holders are not receiving wages on time. Due to this many
people are not coming forward to seek work. There is also a false propaganda of
vested interests that MGNREGA wages will be delayed and denied in future. ...
(Interruptions)

HON. SPEAKER: Please ask your question.

SHRI D.K. SURESH : Madam, this is a technical issue. My question is whether
the Government has put any mechanism in place to ensure that wages are paid on
time. What steps are being taken to curb false propaganda? Is the NDA
Government serious about implementation of this National Rural Employment
Guarantee Scheme? What is the total number of man days achieved this year in
comparison to previous year?

As per the information, there are 4,50,00,000 households, who have
demanded employment in the country. Out of this, only 3,90,00,000 were given
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jobs. As far as Karnataka is concerned, around 15,00,000 households demanded
jobs but only 10,00,000 households are given jobs. ... (Interruptions)

HON. SPEAKER: You should not give all the details. You should ask only a short
question. No, it will not do. Mr. Minister, please reply to his questions.

SHRI CHAUDHARY BIRENDER SINGH: Madam, there are one dozen
questions which the hon. Member has asked. If he asks some specific question, I
may be able to reply. ... (Interruptions)

HON. SPEAKER: You are not asking anything. You go on adding something.

You ask a particular question, if you have any.

SHRI D.K. SURESH : The specific question is that the 60:40 ratio in the case of
individual beneficiary has to be removed because all the payments have to go to
the beneficiary. ... (Interruptions)

So many people have demanded employment. For 2015-16, what is the
approved action ... (Interruptions)

HON. SPEAKER: What you are reading has so many things. You ask a particular
question, if you have any. That is all. Do you not have any question?

SHRI D.K. SURESH : Has the Government put any mechanism in place to ensure
that wages are paid timely? What steps have been taken to curb the false
propaganda?

SHRI CHAUDHARY BIRENDER SINGH: Madam, time and again, I have made
it clear that as far as MGNREGA'’s labour component is concerned, it will remain
60 per cent, it is still 60 per cent, and there should not be any apprehension in the
mind of the hon. Member.

As far as his question that while the total amount comes to Rs. 35,000 for a
goat shelter, why only Rs. 17,000 are paid, is concerned, we are to pay only the
labour component; the material component is to be borne by the beneficiary who
is to take the advantage of MGNREGA.

As far as the system is concerned, there is no delay. I think, hon. Member is

from Karnataka and Karnataka is a State where at the time of closing of the
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financial year, they were having Rs. 250 crore as the balance. So, that means that
the Karnataka Government has not been able to spend the entire amount. That is
the latest position as far as Karnataka Government is concerned.

SHRIMATI V. SATHYABAMA: Madam Speaker, I thank you for giving me an
opportunity.

MGNREGA is one of the major schemes that are being implemented by the
Union Government through the State Governments, and the principal role is given
to panchayati raj institutions, but in this whole process of implementation, the
NGOs have to play a part as also the other implementing agencies like public
sector undertakings, zila parishads, gram panchayats, local authorities etc.

In Tamil Nadu, rainwater harvesting movement introduced by puratchi
thalaivi Amma way back in 2001 is being implemented under MGNREGA. With
acute shortage of water, particularly during the peak summer, with less rainfall and
drought-like situation every year across the country, would the hon. Minister
emulate the Tamil Nadu model of utilizing MGNREGA for rainwater harvesting,
which would resolve all our water woes?

There is a need to ensure employment under MGNREGA throughout the
year. Seasonal conditions should not come in the way of implementation of
MGNREGA. Only then we could provide employment under MGNREGA
throughout the year. Would the hon. Minister highlight the efforts that are being
made over the last 11 months to ensure employment throughout the year under
MGNREGA?

SHRI CHAUDHARY BIRENDER SINGH: Under MGNREGA, we have made a
provision that 60 per cent of the MGNREGA funds can be utilized for agriculture
and allied purposes.

Even for irrigation purposes, there is a provision that MGNREGA funds
can be utilized for irrigation purposes by individuals and also by the community.
One thing is very clear that we have also asked the State Governments to converge

the line Department, whosoever is interested, and 20 line Departments have come



07.05.2015 20

forward saying that they are ready to converge with the MGNREGA funds. Last
year, we were able to muster about Rs. 16,000 crore by dovetailing MGNREGA
funds with the funds of the line Departments. That constitutes 35 per cent. By that
way, we were able to create quality assets in the irrigation projects and in the

agriculture projects and that has paid dividends to us.

#t SERET T WA SeIE weledl, Wl A’ HAl St 4 WieR fhar 7 R A
fets fgaa b 21 3T I8 e feAie f§ae W@ g @ @& 931 St aa™ & Ha1 &l 6
ay¥ 2012-13 ¥ 52.33 @@ URAR & forg feATs fhar wam o, @ SUd IS 3R 49.47
g aRARI B1 & AR frer| {59 dmi &1 Sitg T8 fien, e a8 v fats iy @ g,
ST b AaRE-7 H 15 &A1 H SRISEIRI DI SRR o1 &1 91 Hel T &, Afe 15 oA &
HioR Siiq T8 e @1 ITH! SRS w1 ferm | afe SR ww # f$Ais & srive &9 Sife
e, 1 fopae Al 1 RIS A<l el 87 S R ¥ a9 2013-14 H 55 ORI URARI &
foy feate fopar mam o, e 3TRE 49.95 TR URART B ISR AT 3R a9 2014-15 #
g 3R HH B T §, 45.47 d URAR & forg feaie amdl & iR ¥l db dHael 39.05 A
TRaRl &1 & ISR < & forg Tar Refior g 21 & a8 S =mean € f g9 fenfe fgaw
D! B e Al 6T §, A1 15 QA A A1 BN B arg I URARN Bl RIS Her fen
T g? AR e A g, A1 s9d dd fha gy & TR 27 U av ¥ fagred TR A
ferTs f$aT W & dgd dis Wi =18 o @ 2

AT SEA& : ATYD! g Q& B T, T ww | 371 141

£t et s RiE ¢ AsA Wiox, I8 98 917 © [P 39 Vo | g g 6 Afe g aAfad
TR & T8 B BT 418, A1 99 15 &l & HieR S < w3 I/ HW A 9,
a1 5 S@afy @ S B T8 Ao, 99 9@ SH dRISFIRN AT < 1 US| AfeT # A

FER P Y8 AT ST g [ S8l ab WK1 o DI d1d &, Al I8 Iod ARBR Bl e Bl

TR B g, S ek Joic g, I I WBHR TRATA DY, o 59 o@fy % 9 wM T8
<, Al IS WRBR Bl A8 RER © [ 758 ARBR I IRISHR <Al <

e WHR g 7 <, a1 ¢ S Ry # I8 R B & REE 51 399 SRom
T <1 DT UMGET D75 WHR D HS A T8l 5, I§ S ol o TS AR # Farn =g b
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500 HRIS B0Y IM W fIfd= w0 WRBR 7, 9 AW B g9 B d8gd B el (el ©,
I T <7 Bl SR S ISl BT 8, S ) Ib T8 < Gb | 5l db 91 © b A9 9

FHH Y ©, Sl S PHIS B AR AU & Ja9Tse W Iare fhar Siar g, d@f a8 89 W)

A 311 ST & g9 fUoel Wiel 34 B9R BRIS BUY Bl YIGHE HAN1 & ded (bl ATl 98
ART UAT B9 58 WRGBR) DI QAT 21 7S & QT 12 89IR s 39U 99 2015-16 H Uil
fpe & IR R |t oY ARBRI BT SR [HAT &1 ST ARBRI Bl &N, Sl HAAM & q8d
AR FHHMC B 8, 99 SN B W T T G, offed # R aw Rflc w=ar € 5 S
RIS 9T &5 Bl a1 8, A1 98 IS8 ARhR Bl OHER! 8, I8 g WDHR B e
el gl

3t afcdro @S ¢ dew Wiay, ol W sadtie AfRer 7 S fdar 8 99 S #
I8 W g fF ofR a¥ 2012-13 3R a9 2013-14 & affbs <@W, @ households

demanded employment # 5,14,59,000 393 f&& &, % ¥ 2013-14 # 5,17,97,000
S0 o T | Afh MU S WaTss fhAr €, S9H Bad IR BRIS 13 ARG Bud a9 2014-
15 ¥ 3R a9 2013-14 H IR HAIS 79 ARI BUY Bl Uifaor fhar 81 SR 3yt T4ar q_1 @<
BAT & Al 49 SO DY HH 8l MY? SHD] A I8 © b Ioi §6 Y §, ST dolsl & AgHT
SIS goic HIfIS T8l §, SHD! aofe ¥ A9 $1 HH Y ol AT I8 HE B ¢ & qoic &
dgd fopar T Wifdss @9 @ T g offed Riae #9 9 M9 iUl <t off, A #9 =9,
I AN DI, I BISRIeSH Bl AU SHARFC T8l &T71| I8 Ugell a1d 21 g8l <Iel, I8
e w1 HE T8 Bl (@agm)

A JEh& @ ST SN, 379 93 g |

#it Afcamrea @SN ¢ Il SHD IR H 13000 HIS BUY AT 1T 8, oAb ATYT Bl ©§ [h
B gehdl R fean gl Rrexrot g @ler |red 1 Ue oie] foran 2. (@ragr)
AT & : TS Sfl, 7 gyl

N AfcAdA @SN : o S| P

“...because of delays in release of Central funds, more than seven
lakhs of MNREGA workers have been held up.”

S TRE W TGRS St Pl T
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“From this financial year, the Government of India has indicated a
cap on fund allotment allotted which is discouraging field level
functionaries and workers.”

AT STe& ¢ WS S, dadl Ue Yoyl o 73 Fi U8 T T

. (@)
AT STEAE : 37T Hadl T Yo |
2 Afcdpro @e: # Y8 gAY a1 %@ § Hifh Th @b A fAfwed tar v foa w
& fb 0 B B g, g R w1 off IE Pe W § 6 9 B pHl €l ¢ SR BH U 9 R
gl...(ag™) 7 g TaHE B AQdl el 9T @ 7 A1 R W 9w fafed waar |
R 7. (aragm)

A JTLhE @ 37U T 93 87 e a1 gfey|

. ()
AT JTEh& 2 U1 el BNl 2

. ()
HON. SPEAKER: This is not the way. What is this?

... (Interruptions)

3t AfcerarolT @S Ay difery, @ fRIfa 87 If what they are saying is untrue, please
tell us.... (Interruptions)
A Seq& : I8 T 8 Vel &, AT N 9oy, I8 YRR bied &l

. ()
SHRI K.C. VENUGOPAL : What is the answer? ... (Interruptions)
A A& ¢ 3R 3MUD] Il & A1 @l AR, 87 | fdh T 72 g g

.. ()
A @t M Rie: fs/, 39 AT 9 S SRS U St 7 4Bt B, S9d oA A
1 Far € 6 R 50 SRBRI &1 e 2 6 o & T 5000 RS BT A TR B
B HRATAT B MR I8 1 e @Ryl .. (@agm) Sad 39 a8 ft o8 € fh 12000 R
P BHA ST T B HEM H WA ARG A Ugd AN I50 ARpRI & forg Refist v ez
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gl 9D Y-y A I8 W BT € fH S U7 SABT S B, ST ISR B AT 8, AT 4w
IP] ITHATTHC TATSH & wT H o1 T, a8 BRI el 781 21 3fd Iy WRbR T8
o o ga= & fopar € &0 99 T, a1 39 ugar ff sarn ® 6 o femme-fgaw i g,
I S Al feAmrs amuAll, S\t G ' RellS wxd gL..(@@gr) oMU A 9 gH
AT .. (craem™) JF RIT| 3= UHR I g St 9T 39 dofe # A1 € Aed Bl I8 B
5w fa< #= S 7 ¥g bEl § 6 S@ A AW B W el 8, WIW Shrar U,
34,912 BRIS B BAY 9 AN P goic ¥ Yy {HAT 21 TED -1y I8 I8 W hal
5 5000 TS T & A & oy &R <, qUfd HM B ardll dI S fel| T8 M
JH B! I I YA g S s w-ara a1 § T8 g ... (@ragm)

T & : i 9fSu|

... (e )
HON. SPEAKER: Nothing will go on record.

... (Interruptions)...

A JTEhE ¢ 3T AT SISy, e oo quill
.. (o)
AT STEA& ¢ 3R U &, Al A9 ==l HIFG, 37 |req Al €, Sl SUINT Hifog | 9fSy |
.. (2T
SHRI SUDIP BANDYOPADHYAY : Madam, 100 days wage appears to be
totally under-stated in our State of West Bengal. The Chief Minister has written a
letter to him in which she has alleged that money is not being released for this 100
days wages to workers. The hungry young boys and girls, who are fighting hunger,
are not getting the money. So, it is the State of West Bengal which has been very
badly deprived. My question is this. When is the Government going to release its
dues? In his reply on the last page, he has mentioned that this is unemployment
allowance. This is not unemployment allowance. Is it an unemployment allowance?
It is the money which they have released for the State. Perhaps, that will be the

truth. I think, it is a wrong reply. This may be corrected, if it is wrong.

* Not recorded.
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SHRI CHAUDHARY BIRENDER SINGH: Madam, this is not my reply. This is
the Question No. 582 (e). It says:

“the steps taken to ensure that the guaranteed 100 days of job or
unemployment allowance are provided to the needy people?

This is what the question is. I do not say that this is the unemployment allowance.
Unemployment allowance only means when a State Government is not in a
position to provide any work within 15 days time.... (Interruptions)

SHRI SUDIP BANDYOPADHYAY: What does that money refer to?...
(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: That is what I am saying. That is the
responsibility of the State Government. As far as West Bengal is concerned, I have
told that we have released Rs.12,000 crore in the first installment to every State

according to the Labour Budget Estimates.
AT STEAE : 3T AN Sy
... (caym)

A1 EAT : IR AMYBT 59 TR 4T A1V ar Afed S|

e G¥=AT 583, & 1. UA.TVwT
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(Q. 583)
SHRI B.N. CHANDRAPPA: Madam Speaker, according to one study in India,

about 68.8 million tonnes of waste is generated every year and the disposal of this
waste is a major environmental and health hazard. There are about 5,500
municipal corporations in the country.

Through you, I would like to know from the hon. Minister as to what steps
the Government is going to take to ensure that the municipal and other types of
waste is removed and converted to energy in a time bound manner.

AT STEAE : 3T AT 59 W) =<l Hifg, == & fofg Aifes Q|

.. (e
SHRI PIYUSH GOYAL: Madam Speaker, there are about 4, 041 statutory towns
and cities in the country. We are very much seized of the concerns.
(Interruptions)
A A& : 3T AN el dfST| I8 U2 Bl 2 3R &9 Al GO U9 W Tl Y & 3R
AT HA S B IR A AR T8l ©, dl there are so many ways. A0 Y Fhd ol MU
JTHT YA BHIY, TG Telrs,; bl |

.. ()
A areaet @ U el BT §, B9 qEX Ue R Fol Y §|

.. (o)
SHRI PIYUSH GOYAL: Madam, there are about 4,041 statutory towns and cities
in the country which generate municipal waste.... (Interruptions)
2t afcorao @S @ BAN I G g .. (Fagm)
HON. SPEAKER: If you are not satisfied, you can give notice.

... (Interruptions)

HON. SPEAKER: If you are not satisfied, you can give notice.

... (cTaeT)
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11.40 hrs.

At this stage, Shri Jyotiraditya M. Scindia, Shri Jai Prakash Narayan Yadav, Shri
Mohammad Salim and some other hon. Members came and stood on the floor near
the Table.

... (cTaeT)
ot gy MIe: AW A1 IS A Tl MY B, I fhaed! @ & fofy I R @ T, oW Al
vifa | 95 MG, (raer)
A Jremer: Y Aifesy g SR == Aty |

... (cTaeT)
2t Y MIe: 9RA § Sl YHARATS I a1 &, IHDI Sib d¥ie W, Fars w0 A fSAToid
8, SUD foly WEBR & Hg WOHIF 2. (TIu) g9 oo IR AFRe § a8 ol forr @
fF 2 @R 2019 T@ ¥ NFARTA I 1 IR HET gl 9T & AT GIA BIC B
ot 8, fres! a8 9 uid uriere Ureided § I8 b ARG fhar w2l L (gaeT) g4
uig Uolaed § U Qoo § Il I8 21 $HSG ITeldl &1 Hioiaed 2015 H Y Bl .. (raur)
Il RUIE Sfg WA DIC ¥ &of Brfl, IAD g YU DI Brga (oig <ift 3R g9 oH 4
3R WY 3 At .. (sgaerm)

HON. SPEAKER: The House stands adjourned to meet again at 11:50 a.m.

11.42 hrs

The Lok Sabha then adjourned till Fifty Minutes past Eleven
of the Clock.
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11.50 hrs
The Lok Sabha re-assembled at Fifty Minutes past Eleven of the Clock.
(Hon. Speaker in the Chair)
... (Interruptions)

2t oA (g area (ememrre) : HEledl, # I8 @rear § fb S @9 &1 91 8, 98 9ie
P 3 Sire 3@ SYl SRAR ST WA A AR, A S| SHA AN B O BT GOUAN A
BRI |G S {6 SRR GOUANT ol I A d&ml 8RN 3R die 78l Aol gad ga
SO B <1 ® 5 # MUl o g @ qar wehdn g 5 a8t AT &1 GOUANT gRll TN,
T e ¥ SR 3 JATTHAT S iR wrgev fAfeRer 9% ugar & 6 A & 9 @ Aig
fafer # Srs fear Sy iR TR S ot o T MR, o ... ()

11.51 hrs

At this stage, Shri Jyotiraditya M. Scindia, Shri Kalyan Banerjee,
Shrimati P.K. Shreemathi Teacher and some other hon. Members
came and stood on the floor near the Table.
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11.51 % hrs.
ORAL ANSWERS TO QUESTIONS....Contd.
(Hon. Speaker in the Chair)
HON. SPEAKER : Q. No. 583 may be continued.

(Q.583)
SHRI B.N. CHANDRAPPA: Madam Speaker, Members of Parliament head the

Vigilance and Monitoring Committee in their respective Districts. I would like to
ask the hon. Minister ... ... (Interruptions)

HON. SPEAKER: Shri Nishikant Dubey. Nothing else will go on record.

(Interruptions) ... ~

$it AR g9 : 3TETE WG, HRREIGH HHct a1 T8 off, et Rac 12 WE, 2014 A
WHR B TN ATS 2| IAH 980 F IS & IR F Hal T 2| (@) IAH bl 6
T 3TH THUASER] %el, 2013 3R el 3fae Afeer aiferfl, 2011 B I B &l ard
FHE T 2| FIfS TAR TS S I Bl DANhD I Had 800 T 3R HIs W UfaR Hroiae
g db b 1400 BHARIBD deg W & BN, 9 qPb blg W UlaR Yroide AFIq T8l 8|
Sl RE A TSI BT Sl BT 3,... (@) 39 Regw, Rege, Reax, Rasfea ik
RAFHFRT b1 ST BiE 8 IR gad fow S et g (Fagr) g IR
e &1 8, e 99 R &1 81, 918 gHi HAIeH &1 8l (@ragm) § a-g #/:230
St A ST AT8dl § 6 WRA WRBR BRI RUE & 3MYR W by aRg Bl urferdl ara

e 8 SR B SIS ol ATEd 8, Rd® HRU aRe YIS Hiode. aaidpel 8

qre?.... (F9gm)

#ft MW T @ S7eue WEIGd], AT AiGS J 984 78d U SOl Bl T Y Ugdl aar
5 ghm @1 & fofa & orgaR & o doeed & $R A6 a1 1@ 2. (@r@ee) 39 9=
AISIFEd @l STET-3Tel] CaITS Yol dReb Sl AT JAMYHT, I HIC BT 3R YA Bl
U P ST, 0D 915 & BIsd U 8 gTg |, (IaeT) O WRA BT S dve ©, 3R
M ded o felae 3R aIfSdad & a8 R a4 gem gfded € e gamse

AdaN

de B9 dTelid A Ta¥ 2l 39 sHRmie e I fIoelt 78 a=<it 2. (x7aym™) ar-uia

* Not recorded.
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UHR B CHEAST B AN FEe”™ 1 e fFW 5 RS SR,
IR cHaen, Rugss 8 Wd s $HWEvad ol g, dsthd 9
Repadl CaaSll 2 3R SR Bl...(agM) 39 §adl S W I URieic doided
I8 SRS T8l 8 Ihdl 2l 99 I Bl AURIE B d 39 29d A I9BI HodRfthd
deg 98 Fhdl ol... (ragm)

Y Tsahia WY : oTede HAGT, H oMUd HIEeTH W HA! SN ¥ dEAr @ed g fb [ fEgwm #
e ft aS-98 TR € 98 /A9 FHE YW I B Gl T8 2. (@uE) FAR B S
B B STe fl SMTA-INT & TRIRG HaxT STee & fog el < 2. (aem) A &R H g
Al e Fe I Fwadr gl 3FR Hax § fISiell a9 &1 Ao DI AIcdTed <1 8 ST fh
3 St 9 HEl 7 o graR SFveE B RN |ifes I doide & oy &1 dkis JuY o
T FIS TIY O D Heg B (Fagr) F wem 5 gR weR @ wWeedl db w2l
AP 5@ folT 84 Q0 ATH-|Wh1s I €T G TSI A7 {STell a9 & B Bl HIedrs
S TS IS fg MUl e @it vae # ff uRadd @R as T iR ¥' uRadd
$AfIT BT g {6 S SR U & SHTE BN, S9dT U & T R B gl
ATy sA®T Ry 7 81 S9d o Sfie Sueer &R &1 avel Wi AT TS| 9 AN B
fou <o, (@) SR I¥d d1] H S Wl USSR HReH Sl dgd ol 3l
ST T @l Uage § A1 ofier aRads &b Sl ST U1Se &Y, d81 98 uoide
TARAT| gUT H Ueh YIolge qdR AT 81 AT 3R SR AUSIR AEFIRUTTRT H W a8 a9
T 2l 39 fIU Uit el e & foly WRPR &1 SO ST I S1El Heg gl anfev|
IH |iS! Bl AT 3R S9H &R b 419 & (oY 3R STaT I J1aT Wglerd gg dl I8
BT Felle B STRIATT 3R Yaesar Wt g

N NG T AeH WiHR, AHR qaTdg © [P 2 AIgaR, 2019 Tb Wl AN Dl
TSl A TR 3R P ARG DI W@ B AFH AGE 1 FEl a1 Hel, d AU AT A I©
AT A 6 g PIE & [l { A S Ui Aoiaed H ¥ U 8, O R B 9 @
gl Il R RFRUe Hifers dRe AIoiae I 89 4l U1 T8l § [ebdl, S dcb G DIc Bl
ol < 78 BT Seiede ave Bl ol |l Q1 BRIS BUY U AIMEE Gl ¢ U HeRiHH
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3T S IS BR T Yolae 89 eIl < ¢) 39 3fam[l Sl RIFRUS 9ve 8, I8 oisfthd
# ST, dHrve AfeRae § Sy, S ®1g 16 T Bl
#it e Rig @ oot WRI], 9OHM H HRA IRBR BT A T BIHA &, 98 I ¢ oIl
T IS Uolaed # B @ W W AR I, seidd I iR Sl iideR 3§,
I Al Sl 99 Uoaed ©, S IR SdI By Afd 8T §l X AR H aaHT H ARy
&a ¥ uRgwr aeardr o1 @M gl Al H Horued ggdl Sf @1 21 el W URa i &
HEH W B MG A ey 1 Ao ff 8 <@ 2

# arrerefid w1 Sft | ST @ § 6 a1 W1l Whel, Ashl ofdel R U U
T SUE B odd W HAIGD! IS ¢ gl Uroided Dl A B Bl [T Bl Bl AT B,
o 89 AR I & H W Aag Hel il 3R W & A1 W@es 4R AHA= Dl 7 W)
frerit?.. (caraem)
Y frw Mae : wEIG, Jar |iae T 9gd oSl a1d FEl gl H onud Wiemw & S g
IR o ART ARBR DI #el R Q2 Bl gl 781, < DI I | 89 999 © b S Al
39, SEi-orel W IE A BT T, 99 DY Y A PO ;A HF H A 2 IR I I I
SR BRAT B, BARI [ &M [F W IMMHNG 2l Al § BIe-BIC oddl R A1 49 &
WICH o d, BIC-BIC ofdd TR THIDHeaR dId HHRE d1 3R 59 THR I I DI g0l
B TR BTl AfhT A BT goi IR GHH BIC Bl Aeh 811 Bl g9 I T Arotded bl J4
B4 HIdTed 78l § U1 % 2. (@)
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(Q.584)
SHRI V. ELUMALALI: Hon. Speaker Madam, the ship building industry plays a

vital role in terms of employment generation in India. I see from the answer given
by the hon. Minister that currently two shipyards, that is at Kochi and Kolkata are
under the administrative control of Ministry of Shipping. May I know from the
hon. Minister whether the Government has any plan to expand the number of
shipyards under its control, particularly in Tamil Nadu?

SHRI PON RADHAKRISHNAN: Whenever we invest in projects, we are very
much concerned about the job opportunities for the society.

As of 2013, the shipbuilding industry has given 37,000 jobs to the society.
Shipbuilding industry also ensures employment generation through ancillary
industries such as steel, electronics, engineering and electrical equipment, port
infrastructure, trade and shipping services.

As for new shipyards, there is no such plan.

AR e : AT Qe @i A% I G| U2 BTl FHTG 81 Gbl o] 3T ART Fa1
Hiel R S8y |
.. ()
HON. SPEAKER: Hon. Members, please go back to your seats.
12.00 hrs.

At this stage, Shri Jyotriaditya M. Scindia and some other hon. Members came
and stood on the floor near the Table.
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12.01 hrs

PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid. Shri D.V. Sadananda Gowda.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Madam, I beg to lay on the Table a copy of the National Judicial Appointments
Commission (Fees and Allowances Payable to Eminent Persons) Rules, 2015 (Hindi
and English versions) published in Notification No. G.S.R. 297(E) in Gazette of India
dated 17™ April, 2015 under Section 13 of the National Judicial Appointments
Commission Act, 2014.
[Placed in Library, See No. LT 2548/16/15]
T deE, A6 Qe siiv T wRewr A (YRR S WR) ¢ Heledn, # frEfeRed o
JHT Ued W G § -
(1) (Th) I oot fadr e1ffaxor, 8 fieelt & a¥ 2013-2014 & @& ufades &t
U i (B e SISl Wxehvon) qe oaruRifard o |
@) T o e sifiravur, E fieelt & 9¥ 2013-2014 & HRIGIOT &
WHR GRT WHIET & 9N # fJaor (S qen i dvamv) |
2 S (1) ¥ SfeaRad =l & GHT Ued W W& g fAa & SR S Tl

faa=or (BSY Te sl ) |

[Placed in Library, See No. LT 2549/16/15]
T AATT & T HAl (S WA AR TER): "eledl, § FrEfeRead o 991 ved wR
g -
(1) (Th) ST S dlS, BIABMI & a¥ 2013-2014 & a1 ufrded o1 Yeb i
(R o sl HehvuT) oI IETaRifard o |
@) I Y qIS, PIABN B d¥ 2013-2014 B BRIBRUT Dl DR GRT AHIET
Pt UH gfa (B qem oHsh dxamv) |
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2 Sww (1) ¥ IfcalRad T3 B AT Ued W @ H U Ao & BHROT AW ATl
faa=or (BSY Tom sl Hwehvu) |
[Placed in Library, See No. LT 2550/16/15]

(3) Ut IrfAfIM, 1956 HI gRT 619% B SU-UN (1) & 3favid f=faRaa w=i @t
UHh-Ud Uil (FS qen s dvavon) -
(Th) TS I YUS UaUICH fAlfACS, BIAdMl & a9 2013-2014 & HRIBRUT D

DR GRT FHIE|
@) TS JC UUS UaUIcy fAlfAcs, PIddal &I ay 2013-2014 &1 dld
fdded, IR o T 99 W AU HETeraRieTd Bl fewfor |
(4) S (3) ¥ IfcalRad TAT T AW Ued W I@H H Y fAea & HROT AW aTel

faa=or (RS Torm SRSl Hwahvu) |

[Placed in Library, See No. LT 2551/16/15]

(5)  Tc PRUNA 3% Sfear foffics o o w3 @ 4 a9 2015-2016 & oY 8T
AT S99 &I U gfa (B qem s dwmo) |
[Placed in Library, See No. LT 2552/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Coal
Mines Provident Fund Organisation, Dhanbad, for the year 2013-2014,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Coal Mines Provident Fund Organisation, Dhanbad, for
the year 2013-2014.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 2553/16/1

(3) A copy of the Outcome Budget (Hindi and English versions) of the Ministry of
New and Renewable Energy for the year 2015-2016.
[Placed in Library, See No. LT 2554/16/15]

(4) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Indian Renewable
Energy Development Agency Limited and the Ministry of New and
Renewable Energy for the year 2015-2016.
[Placed in Library, See No. LT 2555/16/15]

(i)  Memorandum of Understanding between the Power Finance
Corporation Limited and the Ministry of Power for the year 2015-
2016.
[Placed in Library, See No. LT 2556/16/15]

(ii1)) Memorandum of Understanding between the Neyveli Lignite
Corporation Limited and the Ministry of Coal for the year 2015-
2016.
[Placed in Library, See No. LT 2557/16/15]

(iv)  Memorandum of Understanding between the Neyveli Lignite
Corporation Limited and the NLC Tamilnadu Power Limited for the
year 2015-2016.
[Placed in Library, See No. LT 2558/16/15]
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(5) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 31 of the Coal Mines (Special Provisions) Act,

1957:-
(1) S.0. 871(E) published in Gazette of India dated 27" March, 2015,
appointing Chairman, Coal India Limited as a designated custodian

to manage and operate the Schedule-I coal mines, mentioned therein.

S.0. 877(E) published in Gazette of India dated 30™ March, 2015,
regarding appointment of designated custodian, mentioned therein,
to manage and operate coal mines.
[Placed in Library, See No. LT 2559/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): I beg to
lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the National
Council of Science Museums, Kolkata, for the year 2013-2014, alongwith
Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Council of Science Museums, Kolkata, for the
year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 2560/16/15]
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(3) A copy of the Annual Accounts (Hindi and English versions) of the Airports
Economic Regulatory Authority of India, New Delhi, for the year 2013-2014,
together with Audit Report thereon.

[Placed in Library, See No. LT 2561/16/15]

(4) A copy each of the following Notifications (Hindi and English versions) under
Section 14A of the Aircraft Act, 1934:-
(1) The Aircraft (Amendment) Rules, 2015 published in Notification
No. G.S.R. 32(E) in Gazette of India dated 14" January, 2015.
(1) The Aircraft (Third Amendment) Rules, 2015 published in
Notification No. G.S.R. 78(E) in Gazette of India dated 10™
February, 2015.
(iii)) The Aircraft (Amendment) Rules, 2013 published in Notification
No. G.S.R. 804(E) in Gazette of India dated 30" December, 2013.
(iv) The Aircraft (Amendment) Rules, 2015 published in Notification No.
G.S.R. 31(E) in Gazette of India dated 14™ anuary, 2015.
[Placed in Library, See No. LT 2562/16/15]

el WwreE, 4 e iR T wReor @ # o wEt (W, AidR o 91e): wEiean, #

freforiRad o= w9 Teel wR @ Bl AT T -
(1) SUURieig fafics dor Sa dwmed, 7@ o™ iR 1 Siviigr w3 e & 49
ay 2014-2015 & oI §Y AHSIAT AU BT e Ul (BT o sf¥rsil A=) |
[Placed in Library, See No. LT 2563/16/15]
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2 (@) A IRece S TR, wSdH! & a¥ 2013-2014 & IS wlraeT
D1 Udh gfa (S T2 S Axmvon) den oamRifed o |
@)  erd SRecye ol BIEgiarsll, ®Sdh! & N 2013-2014 & HIRIGROT B
WHR GRT WHIET & 9N # fgaor (S qen i dam) |
@) S (2) # SfeaRad WA & W Ued W [T H Y fAdd & SR AW 1]
faa=or (RS Tem el wwehvu) |

[Placed in Library, See No. LT 2564/16/15]

AT STeA& [ AR AT I, AR A @ gl You have to lay the Paper. a8 # 9 &

forg drer <& €l

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND

HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING

(SHRI PON RADHAKRISHNAN): I beg to lay on the Table:-

(1) A copy of the National Highways Authority of India (the term of office and

other conditions of service of Members) Rules, 2015(Hindi and English versions)

published in Notification No. G.S.R.174(E) in Gazette of India dated 9™ March,

2015 under Section 37 of the National Highways Authority of India Act, 1988.
[Placed in Library, See No. LT 2565/16/15]

(2) A copy of the National Highways Fee (Determination of Rates and
Collection) Amendment Rules, 2015 (Hindi and English versions) published in
Notification No. G.S.R.220(E) in Gazette of India dated 23" March, 2015 under
Section 9 of the National Highways Authority of India Act, 1956.

[Placed in Library, See No. LT 2566/16/15]

(3) A copy each of the following Notifications (Hindi and English versions) under
Section 10 of the National Highways Act, 1956:-
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(1)

(i)

(iii)

(iv)

)

(vi)

(vii)
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S.0. 800(E) published in Gazette of India dated 15™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0. 1357(E) published in Gazette of India dated 22™ May, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 32 (Pupanki to Mirdha
Section) in the State of Jharkhand.

S.0. 752(E) published in Gazette of India dated 13™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 23 (ITI More Chas to
Charge Section) in the State of Jharkhand.

S.0. 811(E) published in Gazette of India dated 15™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0O. 848(E) published in Gazette of India dated 20™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0. 538(E) published in Gazette of India dated 25™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0. 539(E) published in Gazette of India dated 25™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 23 (Ranchi-Birmitrapur
Section) in the State of Jharkhand.
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

39

3S.0. 810(E) published in Gazette of India dated 15™ March, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0. 1279(E) published in Gazette of India dated 15™ May, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-
Adda Section) in the State of Jharkhand.

S.0. 32(E) published in Gazette of India dated 7" January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 102 (Chhaptra-Rewaghat-
Muzaffarpur Section) in the State of Bihar.

S.0. 33(E) published in Gazette of India dated 7t January, 2014,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 19 (Chhaptra-Hajipur
Section) in the State of Bihar.

S.0. 3632(E) published in Gazette of India dated 11™ December,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31
(Bakhtiyarpur-Mokama Section) in the State of Bihar.

S.0. 2783(E) published in Gazette of India dated 14™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 23 (ITI More
Chas to Charge Section) in the State of Jharkhand.

S.0. 3214(E) published in Gazette of India dated 22" October,
2013, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 104 (Banjariya to Sheohar
Section) in the State of Bihar.
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(xv)

(xvi)

(xvii)

40

S.0. 2656(E) published in Gazette of India dated ond September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 in the State
of West Bengal.

S.0. 3637(E) published in Gazette of India dated 11" December,
2013, making certain amendments in the Notification No. S.O.
2964(E) dated 19" December, 2012.

S.0. 3702(E) published in Gazette of India dated 18™ December,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Barakar to
Panagarh, including Panagarh bye-pass Section) in the State of West
Bengal.

(xviii) S.0. 2955(E) published in Gazette of India dated 21* November,

(xix)

(xx)

(xx1)

2014, regarding rates of fees to be recovered from the users of
National Highway No. 2 (Panagarh to Kolkata Section) in the State
of West Bengal.

S.0. 338(E) published in Gazette of India dated 34 F ebruary, 2015,
regarding rates of fees to be recovered from the users of National
Highway No. 77 (Hazipur-Muzaffarpur Section) in the State of
Bihar.

S.0. 339(E) published in Gazette of India dated 3" February, 2015,
regarding rates of fees to be recovered from the users of different
National Highways, mentioned therein, in the State of Madhya
Pradesh.

S.0. 340(E) published in Gazette of India dated 3" February, 2015,
regarding rates of fees to be recovered from the users of different
National Highways, mentioned therein, in the State of Madhya
Pradesh.
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(xxii) S.O. 341(E) published in Gazette of India dated 3" February, 2015,
regarding rates of fees to be recovered from the users of different
National Highways, mentioned therein, in the State of Madhya
Pradesh.

(xxiii) S.0. 342(E) published in Gazette of India dated 3" February, 2015,
regarding rates of fees to be recovered from the users of different
National Highways, mentioned therein, in the State of Madhya
Pradesh.

(xxiv) S.O. 432(E) published in Gazette of India dated 11™ February, 2015,
making certain amendments in the Notification No. S.O. 926(E)
dated 6™ April, 2009.

(xxv) S.0. 347(E) published in Gazette of India dated 4™ February, 2015,
authorising Chief Engineer (Nation Highways), Karnataka, Public
Works Department to collect fees on mechanical vehicles for the use
of the Bridge across Sharavathi River on National Highway No. 17
in the State of Karnataka.

(xxvi) S.0. 505(E) published in Gazette of India dated 13" February,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 57 (Purnea-Forbesganj-Jhanjharpur-
Darbhanga-Muzaffarpur Section) in the State of Bihar.

(xxvii)S.0. 768(E) published in Gazette of India dated 16™ March, 2015,
making certain amendments in the Notification No. S.O. 412(E)
dated 6" February, 2009.

(xxviii) S.0. 2583(E) published in Gazette of India dated 1* October,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 200 (old)
(Kanaktora Jharsuguda Section) in the State of Odisha.

(xxix) S.0. 2791(E) published in Gazette of India dated 29"  October,

2014, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 43 (New NH
30) (Dhamtari-Jagdalpur Section) in the State of Chhattisgarh.

(xxx) S.0. 2981(E) published in Gazette of India dated 26™ November,
2014, making certain amendments in the Notification No. S.O.
335(E) dated 10" February, 2011.

(xxxi) S.0. 2982(E) published in Gazette of India dated 26" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 111 (New NH
130) (Bilaspur-Ambikapur Section) in the State of Chhattisgarh.

(xxxii)S.0. 3022(E) published in Gazette of India dated 28" November,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 50 (Nashik
Sinnar Section) in the State of Maharashtra.

(xxxii1) S.0. 3021(E) published in Gazette of India dated 28"
November, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
31 in the State of West Bengal.

(Xxx1V) S.0. 3020(E) published in Gazette of India dated 28"
November, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
12 (Biaora-MP/Rajasthan Border Section) in the State of Madhya
Pradesh.

(xxxv)S.0. 3115(E) published in Gazette of India dated 10" December,
2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 43 (New NH
30) (Dhamtari-Jagdalpur Section) in the State of Chhattisgarh.

(xxxVi) S.O. 3246(E) published in Gazette of India dated 2o™
December, 2014, making certain amendments in the Notification No.

S.0. 1610(E) dated 25™ June, 2014.
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(xxxvii) S.0. 3268(E) published in Gazette of India dated 24™
December, 2014, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 4
in the State of Andhra Pradesh.

(xxxviii) S.0. 3317(E) published in Gazette of India dated 30™
December, 2014, regarding rates of fees to be recovered from the
users of National Highway No. 7 (Rewa to MP/UP Border Section)
in the State of Madhya Pradesh.

(xxx1X) S.0. 3327(E) published in Gazette of India dated 31%
December, 2014, making certain amendments in the Notification No.
S.0. 315(E) dated 4™ February, 2014.

(xl)  S.0. 27(E) published in Gazette of India dated 2" January, 2015,
making certain amendments in the Notification No. S.0. 3316(E)
dated 31* October, 2013.

(xli) S.O. 28(E) published in Gazette of India dated 2™ January, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Beawar-Baghana Section)
in the State of Rajasthan.

(xlii) S.0. 107(E) published in Gazette of India dated 8" January, 2015,
making certain amendments in the Notification No. S.O. 935(E)
dated 29" April, 2011.

(xliii) S.O. 498(E) published in Gazette of India dated 12" February, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 214 (New NH 216) in the
State of Andhra Pradesh.

(4) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) to (xvii) of (3) above.

[Placed in Library, See No. LT 2567/16/15]
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TR AT AT § g w3 (st gevE wiW) o Aeledl, § FrEfalRad oF @9 ged )

g -

(1) (TPh) BT BR TSIHE 3% GTed YaeH TUS ol calalol, v faeell &
¥ 2012 -2013 & AI¥H ufaded &1 U ufa (RS dem Hreh dxamvon) qen
STETaRIeTd o |

@)  HeRd BR ySaiaHT it fiued e YU IRel e, -8 fQeell @
Y 2012-2013 & HIAGI B ARHR gR AHIET BT b ufa (B qem Esh
HHO) |

2 S (1) d SfedRag Tl &I GHT Ued R [ H gU fAcd & HROT S™N drel

faaror (&S To st dxawu) |

[Placed in Library, See No. LT 2568/16/15]

(3) (TPh) BT BR TSTHE 3% GTed YaeH TUS ol calarsl, v faeell &
¥ 2013-2014 & A& Ufdes &1 g ufa (B qem o dxawon) qen
STETaRIeTd o |

@) BRI BR TSaraHT ifh Tiued e YU IRal cdlarol, -8 fQeelt @
Y 2013-14 B BB &I IRBR gRT FHIET BT TH afa (F Tor s
HEHR) |

(4) S (3) # SfedlRaa Tl &I W Uedd R [ ¥ gU fAeld & HRU SN drel

faavor (RS Torm RS o) |

[Placed in Library, See No. LT 2569/16/15]
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12.02 hrs.
MESSAGE FROM RAJYA SABHA

AND
BILL AS PASSED BY RAJYA SABHA"

SECRETARY-GENERAL: Madam Speaker, I have to report following message

received from the Secretary General of Rajya Sabha:-

“In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Delhi High Court (Amendment)
Bill, 2015 which has been passed by the Rajya Sabha at its sitting
held on the 6™ May, 2015.”

Madam Speaker, I lay on the Table the Delhi High Court (Amendment) Bill,
2015 as passed by Rajya Sabha on the 6™ May, 2015.

* Laid on the Table.
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12.03hrs.
COMMITTEE ON SUBORDINATE LEGISLATION
Sth Report

2N ReNTPAR AgEeta T (sEAeTR) @ dqeredr, # e fagr dddl wffa o1 afa
yfoaeT (fE qerm sfrsht W¥am=on) |91 Ued W @ gl

12.03 ¥ hrs.

COMMITTEE ON MEMBERES OF PARLIAMENT
LOCAL AREA DEVELOPMENT SCHEME, LOK SABHA
1st and 2nd Reports

DR. M. THAMBIDURAI (KARUR): I beg to present the following Reports

(Hindi and English versions) of the Committee on MPLADS:-

(1)  1* Report (16™ Lok Sabha) on the proposals from the Ministry of Statistics
and Programme Implementation for Modifications in the MPLADS
Guidelines for purchase of Animal Ambulances and for the construction of

more than one Community Centre in the same village/local area.

(2) 2™ Report (16™ Lok Sabha) on the proposals from the Ministry of
Statistics and Programme Implementation for Modifications in the
MPLADS Guidelines for naming of assets created under MPLADS after
the name of eminent personalities/national icons/freedom fighters and for
using MPLADS funds for civil construction works in schools as per norms

of the Right to Education Act, 2009.
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12.04 hrs.
STANDING COMMITTEE ON ENERGY
4th Report

3. frdie Wi (e SR @) ¢ HEEd § faea (Wened) g, 2014° & AR W Sl
de it |ffT (2014-15) &1 e gfaded (B Jerm RISl W¥avvT) |41 ded W EdT g
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12.04 V% hrs.

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
5th Report

3t vEee Shel (aRars) : HEredl, # Uiy iR miefae A9 W el aftfy &' s
3 W i fwares uieal gfade (B den o WehRo) |9 ued UR I gl

12.05 hrs.

STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
(i)15th Report

N W W (EEP): 7@ d Fuw afd & afer fadgs, 2014 " & aw #
ARSI iR SMfIbTRar weeh it wfAfer (2014-15) &1 15a1 yfoded (Rar dorm 3o
HEHRUT) [T g TR &l T

HON. SPEAKER: Item No. 16 — Shri Ramesh Bais.

2 e 9/ WElSd], I8 8l AT B

HON. SPEAKER: No, that was item No. 15.

(ii) Statements

st e &N ¢ wERd, H 9iiiie | SR SMfdTRar weel Rmit wfAfa @& FrefaRed

faRor (Bt o 3islt HavuT) |91 Ucd W @ § -

(1) JOEEd S FAEd & qgedd AeN dEEeH dee | favw w279 afdded
(1581 e @) ¥ fafde feufrl/ReRell W AR gR1 HI-T8-hRarg dde
38d wfuded (1541 o o) # oidfds, fewfri/Rrwiel w® wer gm it

PI-TTe-HRATS ST ITelT faavor|
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@

HEIG =1 3R SfaaRar warer (e afeq sideRar fwrn) @1 srgami
P AN, 2013-14 @ IX H 3549 ufaded (1591 e wH) H o fdfdw
feuforal/RIeIRel R INRGR gRT HI-TE-bRars weel 409 ufades (1541 ate @) &
siafde, fewfOr/RmIREl TR ARBR gRI i BHI-Ts-HRarg i drer fJavor]
ARG =g 3R SMfyeRar #arera (Ao =g ofR srfdaRar fawrn)
&Ml @I WM, 2013-14 & IR H 36d Ufdded (1541 i @) H Iidfd<
feuforal/RIeRel R INRER gRT HI-TE-bRars w&el 419 ufddes (1541 e @) &
siafdee, fewforl/ReRel ©R WHR gR1 3iferd H-T$-brRarg g+ arer fqavo|
SR BRI HATAA DI SGMT DI A, 2013-14 & R H 349 Hiaded (1541 Al
[ H Ridfdee feufor/RIeIRel &) WReGR §RT $I-Ts-HRals dadl 434 Hfades
(1581 <frep o) ¥ sfafdse, fewfrl/ReRel w WReRr grr <iftw di-T8-drRarg
EXIRECICINECRUT

12.06 hrs.

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS
258™ to 260™ Reports

SHRI DADDAN MISHRA (SHRAWASTI): Madam, I beg to lay on the table the

following Reports (Hindi and English versions) of Standing Committee on Science

& Technology, Environment & Forests:-

(1)

2)

€)

Two Hundred Fifty-eighth Report on Demands for Grants (2015-2016) of
the Department of Science & Technology.

Two Hundred Fifty-ninth Report on Demands for Grants (2015-2016) of
the Department of Biotechnology.

Two Hundred Sixtieth Report on Demands for Grants (2015-2016) of the
Ministry of Earth Sciences.
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12.07 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 2
Report of the Standing Committee on Labour on Demands for Grants (2014-
15), pertaining to the Ministry of Textiles."

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): Madam, I beg to make a statement regarding
the status of implementation of the recommendations contained in the 2nd Report
of the Standing Committee on Labour on Demands for Grants (2014-15),
pertaining to the Ministry of Textiles.

12.08 hrs.

(ii)Status of implementation of the recommendations contained in the 41°
Report of the Standing Committee on Energy on implementation of Rajiv
Gandhi Grameen Vidyutikaran Yojana, pertaining to the Ministry of
Power.**

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
Madam, I rise to make a statement regarding the status of implementation of the
recommendations contained in the 41st Report of the Standing Committee on
Energy on ‘implementation of Rajiv Gandhi Grameen Vidyutikaran Yojna',

pertaining to the Ministry of Power.

* Laid on the Table and also placed in Library, See No. LT 2570/16/15.
** Laid on the Table and also placed in Library, See No. LT 2571/16/15.
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12.14 hrs.

MOTION RE: EIGHTEENTH REPORT OF
BUSINESS ADVISORY COMMITTEE

HON. SPEAKER: Item No.20, Shri Rajiv Pratap Rudy.

. WA XA (SHSH) : HEIGAT, AT 39 W Uh WiEe 3iTH 3T Bl

Fie e iR SR Aem & T WA qAT GHe B HAT W owew wet (sh
ST AT FSt): AT Y DA el @ 7. (Fag™) 3 Tgel q A1 drer ARG, T8 B
garce 2. (eragm)

A AL : U8l SAD] dleal Al QY, ST BelC dl dIT Qg |

... (cgaym™)
SHRI RAJIV PRATAP RUDY: Madam, I rise to move the following:-

“That this House do agree with the Eighteenth Report of the
Business Advisory Committee presented to the House on 6" May,
2015.”

HON. SPEAKER: Motion moved:

“That this House do agree with the Eighteenth Report of the
Business Advisory Committee presented to the House on 6™ May,
2015.”

AT e : 3MTDT 3 TR AT Hel &7
W. WA YW : ARG, $P TE B 8 99 oISl Wige S 3me} g1 288(1) 3y Ray
B BT B RIT BIT?

“It shall be the function of the Committee to recommend the time that
should be allocated for the discussion of the stage or stages of such
Government Bills and other business as the Speaker, in consultation with
the Leader of the House, may direct for being referred to the Committee.”
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Rule 31, denotes the List of Business, how the List of Business is to be
prepared. We have got a copy of the List that the Business Advisory Committee
has finalised and in that time for about seven Bills has been allotted. Today, when
I saw the List of Business at Item No.25 it is written:

“Shri Arun Jaitley to move that the Bill to make provisions for undisclosed
foreign income and assets, the procedure for dealing with such income and
assets and to provide for imposition of tax on any undisclosed foreign
income...etc. etc., be taken into consideration.”

And then he has to move that the Bill be passed.

This Bill is nowhere mentioned in the Business Advisory Committee List.
We have mentioned in this House, time and again, that either you scrap, dismantle
the Business Advisory Committee otherwise, whatever the Ministers want to
include, you include them in the Report of the Business Advisory Committee. At
least in this Report this Bill has not been mentioned. That is all I want to mention
that let us keep the tradition of taking everything that is being placed before the
House because we were given today in the House a copy of the Constitution
(Amendment) Bill on Indo-Bangladesh Agreement. That is mentioned in the
Business Advisory Committee Report. Why is this Bill on Undisclosed Foreign
Incomes and Assets not included and what is the great hurry that it will have to be
taken into consideration today and then passed when we are on the last leg of this
Session? That is why I want to ask, this is my point of order, that either you
change the List of Business or you change the procedure of the Business Advisory
Committee.
A 3ehET ¢ H UP q1d MU el gl | I, J TR Ase, [T gedrsoil HHET Bl
St RArS anft ol @1 & 2 S ddl IS gearset SRl § 99 gan, 98 R et Iie
B @ gl 31T R e &1 folRkeT &) 919 ax < €, U8 8 o Tsarso BEel § s
fog <rgw srdic 81 g@1 81 o9 & Uoiel § ¥g J8l A1l The Business Advisory
Committee has to allot time for the Bills. 3k g Rure amsr ¥+ 3s g1 The Bill that
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you are talking about figel fIom¥ TsagoNt HHCT H AfeRS! 39 foIg IR °@¢ &1 977

Q1 S g1 AT| VAT 181 © e a8 sramies o 1 g

£ Iofta gam ®S : FeA, § o e T =mEd gL (@raum)
HON. SPEAKER: That is why, no rule is violated.

... (Interruptions)

it Il qAT FS 2 A G -G F IGBR  BHH A BH AT AR SH B
MY | .. ()
A reaet @ Wil oy A | A T fan g1 ot witer afSd|
G
HON. SPEAKER: I have given my ruling. [ know. ©iisi, $© #d diferd |
G
HON. SPEAKER: Rudyji, I am not allowing you.
... (Interruptions)
HON. SPEAKER: I have given my ruling. You please sit down.
... (Interruptions)
AT STEAE : 3MMUBT Wl Al A8l o &, wire aarsiel [ have given the ruling. var 7181
Bl B
NG

AT 3TEAL : il 31T o1 SfSd | § FHemS |

.. (o)
HON. SPEAKER: When I have given my ruling, Mr. Rudy should not interfere.
.. (e
AT 7eAe ¢ 49 dle fear 21 3@ oy Ife |

... (cgaym)

* Expunged as ordered by the Chair.
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AR A& : I8 91d Repls R T8l ST A1V f[depe @l S a1feq | gexfthar WY 78
EasIiCIEY

. ()
N AfcAd @S (o) : (B FSW BT AT JUA ST gl SADI ATBI AT
1Y ... (Fagm™)
HON. SPEAKER: I have given my ruling.

The question is:

“That this House do agree with the Eighteenth Report of the

Business Advisory Committee presented to the House on 6" May,
2015.”

The motion was adopted.
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HON. SPEAKER: Now, we will take up ‘Zero Hour’.

it Bfter ARTaR adta (dSt) @ sreuy #RIqaT, WX WA Al FHT &5 9 H8MHT HHID 222
2 Sl B F AR ATAGTR T ST &, S 3l fheterat 7 #iex @Sl §l Sl SiaR
B B g8 A AR JHs F HA H K&l AN & /A & [l A Bl o8 F 39 A8 W
Igd SR AT 9 T gl 3 39 IS @ A 7 Hiex BN @ aorg 9 &R A
RTET B B! 998 ¥ AT 8l R YRISe Bl 8d & 3R JAAMT DIy 7 Bl AT AR
Bl &1 Ao | ¥ gar G ol 99 iR w0 ¥ St 81 & A1 Sroel o A g1 o9
S BT Gl BREAT AT 8 IR 80 U St FHIA 2, a8 SrfewEa ot 8 s gl W s
qeE W URIeT HAey A AT ® 5 e siftdia B @Y aoie ¥ 39 S BT oieg A
o8 Cre} MHTady I8 A€ BR o HRAT Sl gl 39 BR ofF B Bl Sleq ¥ Sleg PuT hY

3R SN AT ST §, S Sl Bl Wed |

HON. SPEAKER: Shri Dilipkumar Mansukhlal Gandhi is permitted to associate
with the issue raised by Shri Kapil Moreshwar Patil.
$it T TEw dAte) (1) : 7oy wRled], H YDA & AIH  IUH AR Bl dTedl §
for B3 I H WA B GERT T SN RE W BAR IRES H AN H YIS Bl BT
AT IO B T Tl 981 W IS ATThS GIRE W Tl o, STEl agadhdl Bl off | a8 i
48 SR QR ATuTehell ®1 T AT TE B & 81 g8 Sl WiR agd A gl AT 8 AR q8l
I g B BH B TS § R I8 B 1 T8 81 el g S}l A% oMUY g © 6
STEl S IR & rawIdhdr 8, 98 v IR o E S1Y SR RN AMThal & AT DTS
WY R STl HIR &1 Faveql bl Y|

4fep STt & Sffad 2, 9% 89 |t AT I 21 99 d18 3l Il IR a8 R
IS B B G 2, FAfY H U A A WRER A AUT Hedl g [ ST IR 3R T
AR TR, SR W T8l 59 TRE &1 JMaHdT 8, 98 AqRIT ARHR HY| A R TRBR
¥ 3MUE 2 6 s9a foly IIREvs TSR $I &7 Jod1 TR | 31T M I8 T &
HON. SPEAKER: Shri Nishikant Dubey is permitted to associate with the issue
raised by Shri Ram Tahal Chaudhary.
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12.15 hrs.
SUBMISSIONS BY MEMBERS

(i)Re: Incidents of thefts at the residence of Shri Sudip Bandyopadhayay, M.P.

3 GEIT TR (PIAbI IR): HeH, H 3fUs Aeaw A Ao fGg St &1 e
T gl

My bungalow is located at 1B Maulana Azad Road, that is at the junction
of Janpath and Maulana Azad Road. As we all know 10 Janpath is a very
important place in the country. I stay in and around that area. In the last three
months three thefts have taken place in my bungalow. Hon. Member, Shri Kalyan
Banerjee once raised the issue in the House. The first theft took place on 7' March,
2015, then again on 9™ March, 2015 and then again only yesterday, on 6' May,
2015. The thieves have been caught red handed from my bedroom itself. The Joint
Police Commissioner, DC (Police) all were present after the theft took place
yesterday when I went back to my home after the GST Bill was passed in the
House. We found that a thief was fleeing away after taking my computer. The
thief beat up my Personal Secretary and he was severely injured in his left hand.
Police officials rushed to the spot and caught him red handed.

Madam, I am feeling insecured and I want to change my type VIII
bungalow immediately and want to be shifted to a type VI flat anywhere in the
city. Though such a flat has been allotted to me some 15 days back, yet I am not
getting the possession of the flat. I seek your protection. This is happening in such
a posh area and a secured area. I do not know why such a thing as theft is taking
place in such an area repeatedly. The place comes under the Tughlaq Road police
station. I would request the hon. Home Minister to take action in the matter.

Madam, I will go back to Kolkata tomorrow. I was seriously ill since last
December till March this year with a very serious disease. I was admitted in

hospital. It was a question of my life and death. So, I was absent from Delhi
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during that period. I think, proper care should be taken in the matter and should be
dealt seriously on priority... (Interruptions)

PROF. SAUGATA ROY (DUM DUM): Madam, Members are feeling insecured.
HON. SPEAKER: I know. Please take your seat. & 95l W, AR I S, &l qrerd |
731 7t & but I would like the Home Minister to look into the matter. &t dfe¥| #
g 1 U8 A WEl 8, #9 8 HAL Sl Bl ATl 8, AUDT Al &l gqel bl A AT off, SH W
1 897 Sl AT 51 9 91t ]2 8, B b DI &R 1 W dlel I eIl 8l ol

... (e )
e WAt (st o RE) ¢ oty welewl, A Wew gald gy St 7 R s &
3R WX & AN fhar &, S Wy H # A8 qqr =g [ St Ib 39 "o B
SEGN g T8 oft, fe 39 W # A Sfiew gl 9 9 dwm iR # a7 REr
B b iR RS a8l W) drargs &l ST A |
A 3emel @ Ig 91 9 2 P - IR wed & E ¥ 3R 3ufey Ad dgem @) oft
AT B & 2

SHRI SUDIP BANDYOPADHYAY: Madam, the matter was discussed in the

House and it was assured that proper protection will be given. This matter was
discussed on the floor of the House and MOS, Parliamentary Affairs stood on his
feet and assured us that it will not happen in future and he assured about my
protection and also about the protection of the bungalow. The fact that this matter
was not brought to the notice of the hon. Home Minister is a matter of shame and
surprise.
HON. SPEAKER: Mr. Home Minister, you may kindly look into the matter.
AR IR S, %R 98! a1d 81 & Bl 9@ 8 IR IR W ©, A g Al gl b
HepTH gel DI A1 91d 2, $Y YAIC ol g, <lfch= 98 IR &1 &1 81 We are also taking
care. V9T T8l Bl TR &, Tl fhe & ge g8 B, saforw WiRew a1 ¥ ofik swferg e e
oS gl 81 WY DI BA 8, 3MUD AT 8, offhsT d 31D a1 & e, gAN areft ff €l
PROF. SAUGATA ROY: Madam, day time burglary is taking place.
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S ST UhTeT ARV ATGE (fehT) : AeET Heled, H S7Ud HIEAH W Y DA H T I
el ATl IO ATedl gl ARBR 1 W-He wWiel & J& W Fdqolld 936 galrs off, o
b [T R IS FHT & 26 Tl HI AT A7 AT| $/H A I[8 H/3A o ({8 S,
IRV o 0T Sicell WTed, wue #3 drfed & A s RGeS, A i
UAT Wl Ofl, YR & Ahdl |IEd Yd qMI A&l @ A AU I | ARV TS
&g St ok debar g St 1 dar o1 & A-Ac U FaaTeie qel © iR WRbR a4 <ol &
1Y IR T W-He & A § THRAT F faR Haft| 396 Rac Wt o@ s aref

TE AB AT AN gRT Ui ay R BT S dTedl JRmifes dar uien § H-de
P TS WIS FHST HIA Bl YRAIY WIS H fhAT MY, 912 98 YR 917 e ot a1l d-de
WieT BT WH B DI AN o a9 Fole W # A 3R 3 AFHE Gl 7 U A Bl
off| 39 oY aridie W gUl s BF ¥1d 8¢l 9 ofd 1 Y| S9! HRTET & |1 Holldh
BId1 R&dl 8l WRBR « I8 a7 faar o1 & W-de & Jg W Fdaaly 9o il Srg| Ie
ug g o -

YR-11 #H 3Bl Wi & fawa #|

freeyoTe® 3 & ORI 81 W HEd Bl HH [hAT S|
Argar & forg YoR-11 a9 S|

U YUR Bl SIRT Y& fhar Syl

PIs 3 fadmen feam o)

AT

a1t smeRelig garaw fag St 71 W @'l © f6 &9 @1 39 9o § A guE H#A
St Q4 ARl a9 2015 @ URMEE a1 GRET P EINUT 16 HS, 2015 BT BN I & g,
R arEl BE-srEn W § Ihadl 8 e od 2
AN Jteae Aol
2Nt S YR AR ATed : YRA WBR 7 A-Ac & I & o) 9 s oty =81 foram 2
T8 AT &GS Bl... (FagM) AR AT H SR B W H 39 wRie B o1 BT U
fomar SMU ... (Fagm) I8 oIid & 8 iR Bl & oy I8 I ... (Fagm)
A sremer ¢ AT ARG wre e, s ot e Oraa, A Wi AR uivsy Bl st S
THTeT ARV ATGd gRT IS MY fANy & A1 g B Bl AN Y& Bl Sl 2l
N FHieTas FAR (ATelan) : 7eqd, I8 wen |t & wwisit § g A1fey ... (raer)
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A JTETET ¢ 3T AT S|
.. ()
$it o Rig T1ga (smeTg) @ WEIRd, B9 WRAI WIS @ e § § dhad < & ue o
T8 €1 79 3T & weT H &l 2 l... ()
AN Jree Aol
At gomm Rig ag@ @ D! S AGHIT B, IH S ol &l A o 1 [0 SRR
DT o AR
12.24 hrs.

SUBMISSIONS BY MEMBERS...Contd.
(ii) Re : Cancellation of Mega Food Park in Amethi, Uttar Pradesh

SHRI RAHUL GANDHI (AMETHI): Madam Speaker, I thank you for letting me
raise this matter in the House.

RIS, WS A S TS U &9 W@ AT, IS I8 A H A I AT A_A &l TB
ATl ggel § A1 & SR W 1| G981 U S AY U7 ST 3R g3 U Farel BTl I
el b gt Sl, MY Y3 Yeb a1 FHSSY| B 3ATe] dod & al Bud fehell | HR, Td BAN e
oo @ded € A &9 B BT U Udbe AT & SR W Yo ATe] Bl &l fpar =4 g1 &
gel b 39 g4 Jargy b I8 a1 o B &l 57 A4 S [haml A Yol b AU a1 e

27 DT FT HROT 82, (TIET)

A, A Ye B A TE B @ g, 37 Bl A BR @ gl (FaHE) MU A
"YU ... (L)

qeled], #1 fhaEl & gul 3R S ®El {6 Igd SN, $HDI HRU IE © 6 o
wfdgat g € 98 89 ¥ X Bl 1 3R BH J[UAT AT SRRETH! Wl ¥ 99 U, a1 §i=
H S A, [Eiferg 9 of S| 8, ST BrIal T8l 8N SR QR UAT g6 el | B Ui b
e Ig arg ot

T TR A IHS! 3R TR Yo & I TH-aRE el 8, S Aol 3R fhaml &
oreTs oft| enfear-anfavar I8 Wotde 3 a1l & fiell & oral fam™l &l 39 Wiolae &l

HrIET el | et hidedi agf av=t off, STaf fohar SraRdeel! 3Tu+T JTet 99 uTy |
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3 H oyl fUsel ga@ W of M1 Al gl WHHEl Sl SRS Sy 3R
I .. (Fau™) 39 fFd 91d R YIS IR @ 27 ... (FIgH) HEedl, | a1 e § '@
IR @ T ... (qET)

A Seq&t @ 37 dlerd J(8Y, 3MUB! a1 & Rebrs gl

. ()

$t wiga MR ¢ w9 52 fMe @ W el L (rauE) SRM AN § Ud e
I B, SS9 qHY G 310! ol off | I/ Pl [ H AGl gqet B ASHIT PRA TG AT
g, Y 9Sed B IO B AT B . (@) ISHArs & U YT arEl € 2§ SR
I S drgel feges | yarHAl St @t grar 2l L (@adr) garEE ot 9 feasi |
qrIaT T, AogRl | el fhar {6 9 gael Bl RIS T8l Bl 7R 98 §AT &1 HS UTdh bl
Sad fear gl . (Faar)

# 78t R a8 T ared € 5 39 P e F oW & frart @ el 7 aga
TSI ST ATQM, Ibl UAT AT, STl BT Bl $6 B Ul bl AU b A
BT | g=are|
AT 7eaet ¢ 50 UlL3TR.gav |

.. (eraE)
AT TeAE : Yr_A Sfl, Yeh HC]
.. (o)
AT STEAE ¢ WilSl MY ST 3UF H 9 RE A a1 H_AT (S a1 78 2l
.. (o)
AT STe& : ARG Sfl, a1 &7 { 3TIeh! -1 8 T 87
.. (o)
AR JETE ¢ AT Igd SATGT JRAT PR T o
.. (eraE)
i worr R wEE, A ol e @1 e aren g SR fha uRar @1 |1 @ dra [ dar

TN Z ...(c7ag™) il 9 Wed & TG Wew 8 g el S 7 A% dal fh a1 ¥y @
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31, 519 IFH! e TR Bl 2 1 9 T DI R A AP 8, HH S 2| H I8 b
aredT g b Q1 wUY fhell & are] &1 fred 50 WY, 75 WU H Gebe § fefdn gl ... (@radm)
AT JLAE 2 Y8 9T 81 X8 87 FAT A0 § A T dlefel 87

. ()
3t Tron R @ a1 o wia Ry, Sad ST Al B Ao ARG, ST ST e Rl SR
W PIg A 9l gEG AN, g I8 HEl © B 39 WBR 1 98 WG Pel 9 A

gl ...(Fagm) I8 991 oG 27 ... (Fad)
#it safoRtieE AeaRmE ffen () @ s=F WG @l dren Bl L (rEeT)

£ I fg ¢ TE, g e B (F9u) SRATS... ([IEEH) A8 WG, . () T8 R I0G

27 ... (cragm)

regel weledl, # U8 Hel dledl g b I Oig 8N WRBR 7 el gole [l & dfcth
g Afe fuell 77 soe fHar § @1 S9! WReR 1S9k fhar gl . (@EdH) FR WReR A
P gole e A g ... (F9uF) Wfe SEl 99 39 pe UK Ui Bl |are

gl ... (craum) 39 9dg #, § wHeE aned gl
A & @ AT B YT Bl ardl By

.. (o)
AEAT & : 1 Bl R B, A SfRifae Si?

... (cgaym™)

#t Tro [E @ ot foar TgEn L. (1@eTE) R Sig 87 . (SaeT)
[T 31eqeT ;o 9l 93 SISy

... (caym)

AR e 30 RIee S, uan §fsy|
... (cgaym™)
3t o R 0 1 g 8° LL(FaeTE) I8 del A1l (Faur) 99 forr fh WReR & ey

H T8, oifhd I8 Pel {6 w1 g 87 ... (FAIH) 3F TG BT S Ife AT © Al Ugel & gall

g, TUoel PR & T &I H & 3l 2l ... (FqE) 9 Mg BT S9lG 84 Al & 2T
brel H TEl gl gl
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3eTE HeIGd, S8l ddb 59 W B Ui P U B, S URITE Ugad ay 2010 H
e ol ... (rag) -9 Aei | S 8l ]el o1, d B! g9l TEl BIAT dredl gl S A
3T TP DI BN ©, ATIS HFA! o 8 AP RR[S HR (1. (Faem)
A 3reme ¢ 3y wt s R AR B ) 2
NG )
it o g 2§ sa 8 deer arear g 6 Il aRa 9e 4 99 vy @1 |ed Hd
IBT 8 I 39 AWl bl H fearsym b hae a1 27... (dg™) Igdl Sfl, 98l &1 d |ard
& TE WSl BT Bl...(FaU) W A Tg A B dold © fob B ol < B fABNT BT
a8 & Dol AR & <% DI (AR &l B ADdl 8, 94 AP (b G BT ASAN U
& B AN ¥ |ra gl Il U HET § Al 39 AW Db fewar ol # @fdad v q

D] $qHT SHHR AT & g

SHRI P.R. SUNDARAM (NAMAKKAL): I express my deep concern over the
recent statement of the hon. External Affairs Minister, Shrimati Sushma Swaraj
for warning the Indian fishermen in Tamil Nadu not to trespass into the territorial
waters of Sri Lanka. It is unfortunate that such statements will encourage Sri
Lankan Navy to continue their brutal attacks against innocent Indian fishermen,
even while they are fishing in our territory.

It will also justify all their previous inhuman attacks, which had claimed
several hundred lives of Indian fishermen, and capturing of their fishing boats and
equipments. No other country in the world resort to such brutal attacks on
fishermen of their neighbouring countries.

This is because of the fact that fishermen generally meet their both ends by
venturing into the sea and they are very poor. Under these conditions, such
warnings against helpless fishermen will only endanger the livelihood, particularly

in Tamil Nadu.
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Therefore, 1 urge the Government to treat this issue seriously and take
effective measures to ensure protection of Indian fishermen struggling for their

day to day livelihood in deep sea at least in future.

it Yo AT (ARS): IMERofiT 3rewer S, IS ISR W&l 58 TR MSTAEE | oy
RS Tb BT qF fUsd 9 A8 A I & 8l dvs ARbR §R1 3REd & forg o wf¥
A DI I Gebl B, offhd Al AT & AT & ARBIRAT B ATURATS & BRT A4
qeh IS ISHN @@ I 4RT Ul 2| 3 IS IS IR ARG & URATYR AISURT A JOoThy
TR & IR fRE a6 A & & S arelt glaemsit & o & | anft sremr g
S, 2013 H 39 Glawwsh & FE R B9 b AT RS Td GOIABITIR B FATAD
JMABTRAT, TA.UA. QS B qhAId! AR T el FARDHR gRI d fhar a1 o1 gd
TA.UA.Q.3MS. §RT 85 i YU P H1Y Wighd [HAT AT AT TAYANRNTE & $o AfABIRAT
FH ARANEAT & BRI IE BRI AW T Y ol 81 11 § O S/ ANTd FRaR gl S
RE 2 S 3d 128 PRIS I TP 8 S B JJAM ol 50 HRU A I MR TR R
geeIY BRI &l B8] I8 I SN 9gd deayul 8 I8 fdeell 9 8RER 81 Y dF B
AT 6 SR Bl H D HIEH A WRDR A Y BT g b A ST HEI-58 DB
MISTATETE | RS & drd & AN BT R AWHA DI Y qAT 3RS A JOFBRYR & 414 JAfTRe
gfaemaii 1 fFwior ey fpar Sl

$t morer Rig (Waw) @ ey wRIeT, § oS WIEerH ¥ U 9gd & Aedyul vy W WRaR
DI S TP BT e gl e T H 9RA &1 giar # Ueh 3fel Uga 2l $9d! aFf
H o FHTEAT HISE §1 U A U URIMRITell HRIR STe-oiTe Aivjg &l faft=1 awgait &
EIRI Ul pelipfadi & e faeq & qromR # gom I el gobT 81 TS o% & 3faR bl
U O eRIeY © fOH Fell Bl TERE W AR SR 8 ORI 31gqd el | AR B
3T AN BT Gal g9 b1 21 AX Al qHT & JAT H gaidd 3Aed & T 4 ol HerdpRr
T i) SIfRBT I 3R Wolld a7 Wi 3R Yo & HhaTs AR IS AeRId I T3-7%
HATHTAT TAR BT 8, g8 ATHYU BT DHs a1 gs ol U Helrpadi DI fded da R IR
PR B SRR 2l T AR H AR 9« JAT A G BRART DI FHBEAN ol §, gadd
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WE RA WRDHR A AN BRAT § [ AT & Sl ey Helpirdl Bl ARl gRr Freor
BT ST R &R HHT FER & g |
AT Jreme @ o dLALEed B S e e gR1 So MY vy & Wi Hag B Bl
AR W& Bl Sl Bl
it ge= s (small) : AT Qremet S, # Iud WIS W e &1 erd Sitad & foly ded
SR Ul Bl ARG AP HRAT ATedl gl AR Y49 H YAl Bl Sfig 4§ g A1 8
a1 2 6 i I WIS BT ST S dTel AT U 7 SRS 3R TSSO GavdTd
@i B I FRAR T80T PR 2 © o] a9 I HIUrardes JHTRAT & RIPR SR 3RET Bl
@ A H T S L &l 3G U G & RO UL, H8 | STei, ddhdl, TR H B,
lfeR Wt BT, fdhel 3R Bhsi &1 S8R S Siigd 1R e el ol & 3l

Tid 8 AT AR B S8 BH TERrg | G b1 Ul TGl bR dTel Al oMaR dHATRAT
@ AuC | A W E, AN Fafhet & SR 9T | A T & UM W AT | S qiema
BT ST @ 2l IS & W dhe W ARG WHR B THRar F e o= gaa a9qfaa
AR GARTd S A1MRY| Ugel SR$AT AThT 2 g8 TR B W] HRA WBR 3R I
WRBHR B AT @ AT A B Ml ofl, I R Bl FiR dehfoyeh Fawer fey o &
dg BR QMg 2l o H MU HEAH | WRA WRHR A AN HRal g 6 gl wal H 9 B
N BT I AT HRATT Y| S99 T &R R ey iR g el B awRy T8 @

SRl 99 I @R, o 3R WIER HRd & WUl GIhR T8 8 9dhdl 2 99 9F 8 T8

AT AN T8 B I9 qeb YR ATSHT Bl g8Tdl BRA Y SISAT AThI-2 DT SN @1 ST,
9 Rl 31 gg Tl U Bl 9 |

AR TS : PAN AWHT BRG], 31 [ g9, o Saoit |, 9ed, s oo
s <, A dLd e ok A A v A @1 s qEd s g1 Seiw MY favw @ W

g B DI AN J&TT B S Bl

#it gAY IRRAc (WBR): AR ALTE SN, AX &F H A BT A bR el & 3
MMM 2| I8 USRI STl g, [I¥INdR ¥ 981 ol &1 Rl & @9 &l | J8f efa” 8
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g RTeT 9 HRU BRE 2l BRE & AR AR T8l M < &, 50-50 fharier & gl
TP TlBIF B FfeT Iuded &l B Il 2

W 9RT IWHR ¥ F1aeT 2 fp 9 &5 # flgggagd a1 o sl auft & SR
G ST Ry AR BT W @ g 2 @ |
SHRIMATI RAKSHATAI KHADSE (RAVER): Thank you, Madam. There are

many students taking and selecting technical skill development courses under the
various trade courses at ITIs across the country. It is learnt that there are many
course-completed trade apprentices who have qualified the examination conducted
by the Railway Board in different zones of the Railways especially in Western and
Central Railways. In Western Railway, a total of 140 passed candidates from
Batch No. 18, including 42 apprentices of PL workshop, are yet to be engaged for
regular appointment. This matter has been pending since long. In Central
Railway also, batches from the year 2013 onwards are yet to be engaged in the
Railways for regular appointments. It is also learnt that from one batch in the
Central Railway, the candidates had qualified the examinations and were eligible
for the regular appointments and they had also undergone medical tests but they
are still waiting for engagement. In the Railways, there are plenty of vacancies for
skilled technicians, and they can very well be absorbed. Through the hon. House,
I request the hon. Minister to instruct and find out such pending cases and
immediately absorb these skilled apprentices in the Railway services. Thank you.
HON. SPEAKER: Shri P.P. Chaudhary and Kumari Shobha Karandlaje are
permitted to associate with the issue raised by Shrimati Rakshatai Khadse.
ST, WReHeA S, ¥4l (WIETR) ¢ 37eel HEledl, 31 31 YDl § AR ORI 3R IR &
H 3gde # WY Y@ drel AN Bl S $28T 8, S Wad H & Bl Al o]

aMeRvi srezem Sfl, &R Ui fafhear ugha omgds waa A fafee wefa & 8
g, dfct R Sitg o1 &1 der 399 gl g3 81 BAR IR Joured-—od, 3, b ik Hier
@ iy off sgde | Bt T R B AT Golw TR B, O B favwd 7 frel 71 e o
T4 @1 91d 2 b gds b1 39 faq=i § W AT U= ol Bl
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3MeRl 37ezedl SN, BN ORI & SR 3 YA ToRa gds f[qeafdenery gawara
U feafdernerd 8, S8l W Su-fasy & urF ogde & RIE W89 SR MW 2] ada §
17 < & faendft a@i w omydemmd @& fem of W € &R 65 fAfd= <o & faemeft
IYJerR B S gob ol I8 Yebard VAT favafdernery 8, o fafeea & dHi fawrT o1
Qem @ S T &R S favafdenem § -t @ glaer Ff wRw F S1 g@t B R
3gde faeafqered vgen van fawafdara 8, ey o0 999 4 <0 fafis goR & S
<g-fage & Bl B BRI W & A <@ B QT fAgafderery g, SEl ke e A ud
RA9 7 APde & WI-WA BEDIAST daRS fdg TiHa ged & sffaRed 39
faeafderned W g o BRIS o TA.BH (1Y), TA.UR.SL (ASRea @icw) iR
T 7a.E. 37 AYde PHRCh AEH S dgd A HRl [y I 21 39 fwafderes &
URE USUC YT W 300 d8¥ & o UiIfeT e 1500 FRISH 1 <@l STl ©
A JeheT @ 379 {1 ($ATS Ry |
ST, WRAleA . e 3l fOvafderery & Bl § S O RIS d SiufEi afiay

(IR PRATS S | ORI e fawafderery [oRM g MU & [T B SIexd 9 bl

2, Sl SHP!T FgTaT 9 YIcATd B Bl ATaIHAT Bl

amexofir sremen i, #9 @9 39 favafdeney & smgderard frar g ok ¥ W1 ke
el 2l # aue Aiewd A AW WaRd @3 o @ o Rg Bl § fh YoRd & 39 A
3mgde fazafderery o1 dga FAaTS &1 gofl fear S oiR fa9y 9w fear S| # siaest
SICINIECUITRCRCI
A e : Sl el Agal, s IMARAE redr, s SR fas SRare, it Srasfied
ued, o W yae Fy iR s ALf et B S wRedeT € Td g} SoY Y vy &

AT Hdg H Bl AN &M Bl Sl 5l

DR. K. KAMARAJ (KALLAKURICHI): Hon. Speaker, Madam, the Chinnasalem
to Kallakurichi Railway line Project was sanctioned in the year 2006 as a part of
material modification of Cuddalore to Salem broad gauge conversion project.
The initial cost of the project was Rs. 39.91 crore which has escalated to about Rs.
128 crore. The cost of this project was shared by the Railways and the Tamil

Nadu Government on 50:50 ratio basis.
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As promised by our hon. leader, Puratchi Thalaivi Amma in the election
speech at Kallakurichi, the Tamil Nadu Government has released Rs. 64.5 crore,
that is 50 per cent cost of the total Rs. 129 crore project, exclusively for
Chinnasalem to Kallakurichi Project, and Rs. 59.30 crore for the completed
Cuddalore to Salem broad gauge conversion project. The Railway Minister has
also allocated Rs. 1 crore in this current year’s Budget for the Cuddalore-
Virudhachalam Project. A sum of Rs. 124 crore is lying with the Railways for the
said project.

I request the hon. Railway Minister to approve the detailed project report
and execute this Project at the earliest.
st 9 Uel (WeRTifeEn): W ofedel Sff, # Wed & & Wewyyl vy @1 &R
ST HRAT ATe g1 I B B B s W I T W ARIHHT ggar o @ 2| W
Toel I H TdHgg TR el 3 9 {6 39 & faer & forg siRfé 482 Uebs e i
R fAHT T SR RGN AFSIRAT & fefivd | 31dy deot dxe fwTor foan T 2l
3rdy fHior # dvel, SHIRG, Telcd dEdbR BHS] BUY BT HISTAll BRb ARDBR RIORG Bl
THA fHar T gl 39 Ao H B3 g Hufedt ik WER & RUI IRgd BN & 9g W
3l T DI HRIATE T8 B TS vl 39 G H o gfafifet 5 3 SaR), 2015 @ ferRad
T IR R T o ofdh onft 9% WRER gN BiE FHrRiard TE @ T8 gl H Ay =@
3 St D1 18.04.2015 1 T fordm o7l WRBR &1 FeiRa wwa § 47 gaffa o= & Amel
# At TR IR WREN ATGIRAT R SIS B BT BIg ART T &l g1 2

# 3TUes AeFH W A B bel dedl g b IR UG AT W B A AT H S
Fl oe W 9 TRE I ARTHAT Fea1 o1 WM 8, T§ WNRb DR DI LM R ud HRIATe)
B! =R
SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Thank you Madam Speaker.

Ginger is cultivated in an area of 5000 to 6000 acres in my constituency
Zaheerabad and about 10,000 acres in whole Telangana. The major input cost
involved in ginger cultivation is the seed material which costs around Rs. 50,000

to Rs. 1,00,000 per acre and other expenses which includes land preparation,
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chemical fertilizers, pesticides etc., cost another Rs. 1,00,000. So, in short the cost
comes upto Rs. 2,00,000 per acre which is very expensive for small and marginal
farmers. Sometimes ginger is affected by the diseases like soft rot, rhizome rot and
wilt. They affect the yield tremendously and the farmers lose their complete input
cost. There is no financial support from the Government Institutions like Spice
Board and the National Horticultural Board even at that time to the farmers.

As on today the market price ranges between Rs. 25 and Rs. 30 per
kilogram and sometimes it may fall upto Rs. 10 to Rs. 15 per kilogram which is
not at all economically viable to the farmers.

A Minimum Support Price should be fixed by the Government for ginger as
it is fixed for rice and wheat.

The most important part that I would like to mention here is that the Spices
Board is located in Kozhikode, Kerala, which is very far from Telangana State.
Whenever the farmers have to buy seeds, they have to travel very far to the other
State.

My request is that a Spice Board should be set up in my constituency so
that it gets easier for the farmers to buy seeds. Apart from that, the facility of cold
storage should be made available to store the products as well.

I would also like to request the hon. Minister of Commerce and Industry,
through the Chair, to establish processing units which may be exported with value
addition by which ginger farmers will sustain financially.

SHRI E. AHAMED (MALAPPURAM): Thank you hon. Speaker. I would like to
draw the attention of the Government to a public utility service that has been
delayed indefinitely.

The Department of Telecom had approved the recommendations of TRAI
to fully implement the mobile number portability (MNP) across the country on 3™
November last year and the same was to be implemented within a period of six
months, which lasted on 3™ May. But the same has not been implemented. The

full MNP will allow subscribers to retain their mobile number in any part of the
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country even when they change their operator or State. The Department of
Telecom had amended the National Number Plan (NNP) asking telecom operators
to allow their subscribers to dial on to mobile numbers within the same circle as
well as inter-circle without any prefix.

At present, MNP allows subscribers to change mobile network while
retaining their number in the same telecom circle only. India has the fastest
growing telecom network in the world with its high population and development
potential. However, rural India still lacks strong infrastructure.

Madam Speaker, I would urge upon the Government, through you, to take
immediate action for implementation of MNP across the country expeditiously
which will help millions of mobile users to choose the operators of their choice
and convenience.

HON. SPEAKER: Adv. Joice George is permitted to associate with the issue
raised by Shri E. Ahamed.

it famirg orawmelt amast (@) @ A Qreuet SN, # oTud "IN A I1UW eyl fHares
&3 P Uh HAew@qul I Hedl dredl gl A &F $H0 AR HERTSE Bl Sl |l
TS AR & HeH H TR ! g ol O &1 AT TR w8 & Q¢ o & & Iid
& WY X, 4, F$d A ST a1l &l 5 ke AW fHate & s X AT A e gl 2l
FHe W s B oy QA ¢ AT Iolg S 38 2 U Heoll gaasd 3R &g Uaid &l
Teh 3R oA Tl Bl A HAT A A &l aAH § AR, A8 AR gl bl gicedi b1 WY
21 S HRU GANBR Bl ATESTE 31 96 g © [P AT fove g1 B9 & IWia ot A1 w4
H1 a9 e g1 A agd W 8 8 &l g3 i 9D ® AN I G H 39
ghaar & fay I wRa g &1 e 81 3 sMus A1eqq | ¥ #9109 A 7 6 g4
ST oAl H &1 P SifaRed qRa oy Sid difs AT &1 Ffagn e 81 | |

N om R TguorT (SHeYR Wifgd) @ A ofeme Sff, Ui SfR sRarn SN uew el
g P IA&T SIGT Bl &, I AR U a8 Bl 741 qehdl AMT ATg 8 o 3R 4
3MUeh HIEAH W ARBR Bl S TN HRAT AR & BAR Sl el (SRR Reflh B Bl
BT a1 o 2, SOH I8 Bl ¢ 5 arpeR o9 offd aiRer B ® A1 g v © A
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JArergiee Bl & A1 JAAgie d§ Haa Bl fholld dATheed 8kl 8l ofhd 39 aR g9
USTg SR BRATT H Ueh T a7d gl SHH PO B O SR oW BT A 8 g’ W B
g H Al ol ot fobq Sfa dles oNTg 1 98 98d W TS g Yas @ T8 HA o 8o H
J, #§ S W W I@ Al H g Id A Aredl g {6 S e fSomeR Refle %S g,
IS AT A1 AR 98 9GRS we d I Rl B Bl 7 iR Ao & Fd d¥aw
framil @1 dicd & w7 d 200 39A Ui faada fear sy a@rfes feam s gdiad & 99 99|
# WRBR DI 9 I1d B oIy WY 9418 <1 ATedl € Hifeh I8 DR [HAM & fad § dW &R
I & A ST g1 g fF g S 3 § . (ragr)

A Teaet @ TEl, S| I el HRY| 37 Ah! A QR 8 TS|

... (Interruptions)... "
HON. SPEAKER: This will not go on record. I8 8% |dfda 78 =l It will not go
on record.

... (Interruptions)... *

A oreme ¢ Al ML EER ofiR s AR waE 3 @l 2 9W e avgHIeT §RT So1Y Y
fwg & A1 dag HH DI AN UeH B SR T
SHRI M. UDHAYAKUMAR (DINDIGUL): Hon. Madam Speaker, Vanakkam!

I would like to thank my Party Supremo and the hon. People Chief Minister of
Tamil Nadu, Dr. Amma with immense gratitude for having given me this
opportunity.

In my Dindigul constitutency, Dindigul city is very famous for traditional
lock industry, that is called ‘Dindigul Poottu’. The classification of the industry
unit as a micro, small or medium enterprise entitles them to avail certain
concessions from the Government as well as from the banks. The proposed
investment limit will be Rs.10 lakh for micro, Rs.5 crore for small industry and
Rs.15 crores for medium enterprise in the service sector. Adoption of the latest

technology, modernisation of production and cut in use of raw materials are

* Not recorded.
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essential not only to revive the Dindigul lock industry but also to face a stiff
global competition, especially from China.

New technologies will enhance quality and production. Over 200 lock
industries in Aligarh have shifted to pin cylindrical locks.

Modernisation and infusion of new technologies will change the face of any
industry and pave the way for expansion and growth. But modernisation has
signalled slow death of manual lock making skills, ultimately, the traditional lock
industry, which is one of the highly labour-intensive industries and status symbol
of Dindigul District.

Already, the industry, which produces the most popular mango-type iron
and brass locks, is on the wane owing to poor market, change in production
technology and sharp slump in skilled workforce. Now, only a few artisans make
mango-type locks at Nallampatti and Nagal Nagar in my Dindigul Constituency.
Only big jewellers and industries that need foolproof security, place orders for
mango locks. Many makers have shifted to box-type locks.

Hence, I would urge upon the Central Government to allocate special

financial assistance and special concession to improve the traditional Dindigul
lock industry. Thank you.
PROF. SAUGATA ROY: Madam, the problem I am mentioning not only
concerns my Parliamentary Constituency of Dum Dum but also Barrackpur
represented by Shri Dinesh Trivedi; Sreerampur represented by Shri Kalyan
Banerjee; and Hooghly represented by Dr. Ratna De (Nag).

The jute industry in West Bengal, which employs 2.5 lakh workers, is
going through a serious crisis. Though a Tripartite Wage Agreement was signed in
the industry by the Government of West Bengal recently. serious labour trouble is
erupting in different mills, especially in this month over non-payment of wages.
On the morning of 1% May, notice of suspension of work was issued in
Nafarchand and Kakinara Jute Mills in the Barackpore Industrial Belt. On the

same night, similar notice was issued for suspension of work in Victoria Jute Mill,
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Telenipara in the Hooghly Industrial Belt. The mill employs 5,000 workers. On
the 2™ May, labour trouble erupted in Wellington Jute Mill of Rishara and India
Jute Mill both in Sreerampur Parliamentary Constituency. The Prabarthak Jute
Mill in Kamarhatti area has been closed recently. The Kamarhatti Jute Mill also in
my Constituency, has also been closed some time back. Also the Calcutta Jute
Mill in North Kolkata is lying closed. All these closed jute mills together employ
50,000 workers. The main reason for their problems is that the mills are not
getting adequate orders from the Government of India as per the jute goods
packaging material Act. They are not getting orders from the Government of India
for jute sacking. They are also not getting orders form the State Governments.
There is also a problem regarding the rising price of raw jute.

Unless the Textile Ministry intervenes immediately, the crisis is going to
get worse and more employees would be thrown out of employment.

Madam, I would like the Textiles Minister to say something. Even if he is
not present, some other Minister can reply. Just as the Home Minister replied to a
question on food processing, some other Minister can reply on behalf of the
Textile Minister.
HON. SPEAKER: I cannot force them.

... (Interruptions)

PROF. SAUGATA ROY : Madam, it is a serious issue... (Interruptions) Jute
mills have been closed in the State. What is the Minister doing?
SHRI DINESH TRIVEDI (BARRACKPUR): It is a very serious issue. Jute mills
must be protected... (Interruptions)
HON. SPEAKER: Dr. Ratna De (Nag) is permitted to associate with the issue
raised by Prof. Saugata Roy.
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13.00 hrs.

SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Madam, there is a
very unfortunate issue. Shri M.B. Rajesh will raise that issue. A girl committed
suicide and other two girls are in a very serious condition.

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of this
House and the Government to a very tragic and shocking incident which took
place yesterday in Kerala. In Sports Authority of India’s Centre, in Alleppey,
Kerala, four athelete girls attempted to commit suicide and one athelete died today
morning. She was a national winner and two girls are in a very serious condition.
According to news reports, this has happened because of harassment. That is the
media reports. SAI is an important institution and it is an institution of national
importance and eminence. If this type of situation prevails in an institution like
SAI, it is a matter of serious concern. The State of Kerala, as we all know, has
given immense contribution in the field of atheletics and in the field of sports and
this girl who committed suicide is a national winner in kayaking. This should be
an eye-opener. This Government should seriously intervene and seriously look
into the situation and conditions. All the details are not available. This has
happened today only.

HON. SPEAKER: I know about that thing. That is why, I have allowed you
also. ... (Interruptions)

SHRI M.B. RAJESH: I am thankful to both Shri K.C. Venugopal and K. Suresh
for supporting and associating with this matter.

This should be an eye-opener. The Government should seriously look into
the conditions prevailing in sports hostel especially in SAI centres and the
Government should appoint a Committee to ensure that safety and security of
atheletes are ensured in sports hostel and in SAI centres. I also demand that in
addition to the appointment of a Committee to look into this overall affair, there

should be a comprehensive investigation into this particular incident.
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HON. SPEAKER: Shri P.K. Biju, Adv. Joice George, Shri P. Karunakaran,
Shrimati P.K. Shreemathi Teacher, Shri Jose K. Mani, Shri C.N. Jayadevan and Dr.
Shashi Tharoor are allowed to associate with the matter raised by Shri M.B.
Rajesh.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, this incident has taken place
yesterday evening. I had contacted the medical college hospital, Alappuzha. I had
also contacted the district collector. These four girls have taken poison. This
incident has happened in SAI itself. Three girls are also in the hospital now. We
are praying for their life.

I am also urging the Government that there should be a thorough inquiry. It
should not be repeated Madam. There should be a strong action. Those who are

found guilty should be punished by the Government.
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13.02 hrs.
MATTERS UNDER RULE 377"

HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally handover text of
the matter at the Table of the House within 20 minutes. Only those matters shall
be treated as laid for which text of the matter has been received at the Table within
the stipulated time. The rest will be treated as lapsed.

Now, we will take item No. 22.

(i) Need to provide financial assistance to the victims of natural
calamities in Jharkhand

M W AR qosy (ARSE) @ a8 gue a9at 8 {6 w4 sraay aiie, ey &
U SIATRIAT D1 Yhy Dl W < ST TS 8T & | Yd Bl Wpladh MUl A bt o
Wl B 3R AT BT BT AR JHA B3Nl © | SRWUS H 7 TRUEG WIplIh ATIGI3 I
framl wfed o=y | ywifad gu 8 | Ot RAfT o s wiopfaes armuersti 9 difsa afaadl &1
RITAR e &A1 A1MRT| 3F WS g dg IRBR R I5T TSR &I Sirg SH @
RIS & YR IR FERAT AR Y& BRA Bl ATATRIRAT 8 | AT R <A H Y & Yhig A
AT HIHE © |

3d: W Bg DR I AUE & b Ul muepl & Gfsa afwal o1 amfde
HERIAT Y& & SMY R dbi & g1 favy RifaR &1 smareq o) feami & fog =or A/t
AT 1 YRR 3R A sfce wre’ &1 faarur gfafead &=am sy | | & 91
SIREGUS & Al SR Yebuy A B Weraen & oy fa9y amuer ydes B’ bl ol
3R YhU Jdg DI JHTd! FaRAT JHARd B Bl AT B 1Y |

* Treated as laid on the Table.
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(ii) Need to shift jails on the outskirts of the cities

A RefvgAr T gEda T (SEAETR) : TR I8 <@l 11 ¢ [P TS99 AR a
BIE-BIC TR H Gl AMEG b DR YH BT BAG ATGAN B ol &l AR d SHIE Iuered
T BN B PR AR b Dy BN BRI q1 Fardl ff AR/ B AE W B aeR
RIIIRG 81 %8 € | I8 Sl AU IS & FI8R b BRUI T A AR 8 3R a1 W
B @ HRY GHSAY Bl & | AR/ Bl Bl JfETG & BRY R & BREE TS ©
Hegadl & W o T 8 | el Bl BT ATANEA JAT ITh! e g M dTel AN Dbl golg
A BRAE B AU B S HIHIA W&l € | BRAS D I dobel Ubs A @rell Tt
g ! o IR &R 4 FRrel § $Hd & | 3R I BRAJE AR D IR $H M W A
PR RIFTIRG fFY T A1 ¥R R BRAJE & F-UF I SAal bl Jed Ferdl 3R
HERI/AER A Aegad| & H APps Ybs YA ARBR Bl [Herfl| a8l AR BRI HrTer,
HIAIAT TATHR AETR/AR & BN & AI-1T TR & weaqdt & § oRfy darfvres gfaen
fl ST & Gl € | TETR/AR & @™ B e # W@d gY Aeadl a9 § a9 g9
HRAJE AR & dex WIATIRG [y MY |

3d: WRT Bg ARBR A 3MUE 2 b 39 ol R THRAT ¥ TR o Hriars! o |
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(iii) Need to establish a Vishwa Vedic Sahitya Sangrahalaya

1. W R (armm@) : gemR @ gigeifadi 7 v wdusifd S sg e g 5 99 @
Ifesr Afe urfiHad € | R dai @t 1131 I oft | W <9 & sfag # womfae
AT SUBR BT U VAT a1 I3 A1 6 g &1 Fa9 g, qoiadn I, df¥asw
3R [T fqbry b1 IR e drell Wi dR-6iX Tseqr: 8 W1 | S <% B R da
BT DI IS AETY R & 7o g8 gfrar # gof 7 o1ifdrs daar w3 29 wmaEw = €
S H TE-SE SN AR, dER, N, SNEYR, FSial, TRy, 3SR, a9 RY, 3SR Ud
UeAl 3T Wl R A= qereal 3 o W afdes Wit & JEl safaiEd 3y
SUAE & | PB Ul P Blod JAT WoRk & | de g dfes Aifed B JHAw 7 9@ v
R CIRCIEERE R

3 AR A Wil #31 Sit A 3MUE € b dal 9 dfes | & u s
YT ITaTt [/ Hel BT fqvawR & A1l thed T fSSiiersst oreb HIAM 1 IR BT qelr
X <9 H fAf=T qRadrerdl | qRAd! B Hidl HIGR © h g (9% dfad Ao S
B RMIAT TR BT WIS B d1fp faea & gigonfaal & forg 1 iy o5 a9 o a1 M
3 aTeft ST it Ipfd W Td TR T |
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(iv) Need to release funds for construction of Road Over Bridges on level
crossing Nos. 385 and 388 in Belagavi in Karnataka

SHRI SURESH C. ANGADI (BELGAUM): We were happy when Road Over
Bridges (ROBs) were sanctioned at L.C. No. 385 and 388 in the busiest areas of
the fast growing city of Belagavi, over a decade back. The State Government has
already deposited its share of cost, but the work is yet to begin. About a month
back, after discussion with the concerned Railway officials, including Chairman of
Railway Board there was some satisfaction. But my joy was short-lived as
Railway has released funds for only one ROB i.e. LC 385 and again kept pending
the other LC No. 388 for the reasons best known to them.

In the last 10 years, little has been done to mitigate the sufferings of people
going to offices, schools, colleges, hospitals etc., through these LCs. I urge the
Government to issue necessary directions to the concerned officials for taking up

and completing the ROBs on LC No.385 and 388 immediately.
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(v) Need to provide stoppage of Ala Hazrat Express, Rajya Rani Express,
Guwahati Express and Sadbhavna Express at Gajraula Railway Station,
Uttar Pradesh

it dax Rig dax (3mRIE) @ & A Yol 73 &1 e 1 HEHT & IFRIEl ([TR Ue))
@ TR 9 SHSD ATH-UR & o Xl ATAT B FHEIISH B MR AT HIAT a1t § |
W AFET &F I BAR AN AT JfTSiifaent 3iford d & oy faeel TR, # &1 v
& fog o € 1 e & o W i T g & dedn SR § et AR |t §
G UEad ¥ Uy ORI YoAd WA W A & Ay genyd gfaenstt @1 swa & | gl
TR & 9o & oy ff T ogawen 81 § | gEe-v™ & 99d DS VAl oF T8l 7 s
IE AN 3 BT TR feel-TARISIR S-S b NiId BRI 58 AT A1 99 | SHI-STHT gSdT
& Sl g Ty agd WET TeaT € qor awd O agd o © |

3d: AT B ARDBR W ST § fob TORIeH Yefd T WX ATl B YaRANN, ISR
UeRTIN, T@TeI] Ui d1 Wl UaRi &l WSl a9/ 9¢ Rrad 39 anl &

AR BT e 8 Wb qA1 AN W w9 A Xl Gt B oW Ior F |
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(vi) Need to include ‘Kumahar’ caste of Uttar Pradesh
in the list of Scheduled Castes

it IO AT (WRG): WRA WRAR & AMING AT Td IIfISRAT #37e & eyl
AT 12025/1/2008-T4. A1 1. (MR.TA.Fe) i 31.03.2008 # Iooid g & Rieqdr <far’
STRIES B YT ST & A 7 H9 4. 64 TR AT ¢ | i 24.04.1996 B IR
UQel WRBR D Achlei T HATAT & J STRIES AldTerd Sevig § yqe Afa g
A ¥, 223/3.9.4./96 H Jfua fHa w1 5 RiewdpR S’ oFd TR & SKHN 4
Hert T IUSial &1 WE & | 39 Iuofdl & ey H e giiwidl ol ) dA b fU 16
faaR, 2013 BT ITRRITS AT GRT AR B g ARG H 9 RIUSR ST’ & TE &
3T 3T arell 38 SUSIAT 1 e far T 8 | HHid 25 W PR’ ifhd 8 | 39
YhR ITR Yo D1 FRIT ¢ SRS # Al PR WM Sgegfea S # i § wg SR
Ueel I8 ifa ol 9@ ggfud @i 7 wfFifera e @ T T

31 W B AYBR W AT ¢ fF WRA THR & f&ATF 31.03.2008 & IR &
U H IR T § W PR ST Bl S 9 § et B Bl e BN |
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(vii) Need to provide adequate compensation to the farmers whose crops
suffered damage

AR RN g () @ A IRPR BT LA 78 Yoo A9 < H g8 9N a91 Ud AAgiee F
TS [Puml & B & JHAM Bl IR® BN B aredl g | oo f&Ai gowr § wr aul
Td Memafe & framt @ 70 ufed & ot wad I & T ¥ 1 WReR T wwifaq
fPAMl & JHAT DI FALTU BRIDPR Tl e NIad AR o7 Dl qral fhar o1 g gaer
WHR 1 fFAFl B B, a9 Td HIY Y P AUD F A g &G b1 JH Ib |qd TR
R & o fhaml § 8RR fFReEn &R s | 2 1 R yEEl & $IR W B
AR fFT e & oy ASqR 81 2 & |

I W B WHR W 3UE & b A & &fued waet b1 e wd HRIDR
PYDI BT Ifed J3NES AU S 8 qechlel YA ¥ ST WRBR Bl (e & D Hul &Y,
T RN DI AB [HAT S qAT Sd Teb ITcb 0 DI AP <&l fhAT STl T qb Aecblel
JHTG | D! agell W AP T oMY |
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(viii) Need to accelerate the pace of reconstruction work in regions of
Uttarakhand devastated due to natural calamity in 2013

ST AT Ioucedt e (et Tgard) @ § AR &1 & s 99 StRRgs 7 ang Sd
JMTET B MR AT =mEd g | & a¥ g STRde # omE I JMUSl & HRU U B
sreferawer IO S T 1 39 a9 Wt onft a9 aIRY &R I% & RO WS ¢C gdl § |
AR T AT BT IO ARY 81 T & ofh Uglel H oK 8 &1 a1RA & BRI Al |
GEId I S T | oxd B 39 PR ¥ AR H SUREE S IR O AT BT ADBR T8

D1 ATERY g1 AT & | fIsel a¥ & arg od WpR 1 Bl TR 131 3Ry R @ off, 1vg
9 AV Il T FSh IAT TR AE T8l © | R ARl & 8- &1 oW Wt gAfior T8
g7 & O Al H <89 &1 g9 © | STRBR § SUSRRE Al H YA b1 b i
T = BT 8, WD DY H ol AR A

3[d: BRI s WRBR A AU © [ ARG &= 4 o sl aoft @ g0 HA &b
e fQu SI¢ o ARl @1 JRem & foy sfawad wed SoM &g Ua¥ WRBR A FH0 Hrif
&1 Rare AR SY |
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(ix) Need to include Kurmali and Mundari languages
in the Eighth Schedule to the Constitution

N fga == " (FRER): adua & dgfe & forg wRa & dfda § sdf srggt &
ARAT BT TS & | @ Tb S8 o=l Afed 22 &g Wil B 2mf¥er fbar S gar 8 | A
&l 38 WY &5 WRHR & U faReT g 3R 841 arggal # wifie 8 & oy wcie=a © |
IREUE HI 5 WG WY Fchen A F T | ST Awrsi @ wlten w9 @ 8nfl, a8 we giea
T | 39 99Y § MR WRBR BT 3ifaw ol o1 B | sRavs &t RN 5 9reieit @ dfae wr
a1 STl # Wi fhy 9M & oy s PR & U IRAE AT T 5, ST B, P,
PRETell, el Ud g wfiet € |

PRATCH HINT FRETVS b] Yeb THI 9T 2 | I8 bdel ARWUS ¥ & 78I, dfcth ISIAT
H RASR, dls, ISl FIRES, YaiTe, Ufead el & Ifa gReford], FeaR, dg-1, ATee],
feAToIR & Araradt e, S f[deR @ W € U9 48R & ANTAqR Selis § 1 drell St 8 |
AT AINT B HHAT db & WA T8l dfcth g9 A1 Fam & aTal 3= Sfdl & Wia-
fafem &1 ft e § | 5 AR Yo Wil fdvg & greEias ARl § ¥ U © 3R s
AEpfa W UTEEaE € | SR WINT 7 gEd wiwiel @ ff gwifad fear 7

3T WY s WRBR A IAWE © 6 A ANl Bl W1l Bl e §Y PRATel Ud
R WTNISH B Aeeblel ATSdl el H A fohar Sy |
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(x) Need to put immediate ban on collection of toll tax on Toll Tax Plaza on
N.H.-25 at Bara Jod in Kanpur Dehat district, Uttar Pradesh
till the completion of six lane highway

$it W] wam Rig 9t (SeE) @ § & WROR & G H oA arsdl g [ 39X d9ard I8
T AL ISR 25 FTAA-TRIS-ANTHIGR I Tl SR B & aRT S § S-g 8l
BV SRA P Il § O WR SR 99 IR A s ARFIR, SR, PRAT, FAR, W08, TS,
R, 4o, W6 a@ & @it Jfdw Isi &1 R FU A gl T R @ AfeT vA.E TS,
T AR YA PR QU 2 SR Y dR W IR S R ST S < ©, 98 R UH Wb
HT TR 120 W1 AR 18 A HT I S @ 2 &b S I D 18 B I I
ST AR Afths I8 N9 2 981 A S Il o J81 © | I8 Fawen =gl 98 © | A
T @ 918 B <R el ST ALY | G| avel 3 erFardl H§ €k SR 8 3R 3f-
& ar1 Sirs, Rfell SR <8 & T ¢ IR agell 97 TR 39S 8 I8 © |

3T W s AYPR I AE ¢ & R 3o & afdq Jsi 31 99 Ha? vd aw
SIS & Tl Ca 9 WR 81 & (AL agell Bl bl WY |
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(xi)Need to increase the annual allocation of funds under Member of
Parliament Local Area Development Scheme

SHRI M.I. SHANAVAS (WAYANAD): The mainstay of progress and
infrastructural development in any district is the Member of Parliament Local
Area Development Scheme (MPLADS) which provides for an optimal utilization
of centrally sanctioned resources to be allocated to social infrastructure and
capacity building in a transparent manner. However, the advent of
Sansad Adarsh Gram Yojana (SAGY) hailed as a dream project of the Prime
Minister doesn’t even have a single rupee as budget allocation. Apart from that
Sansad Adarsh Gram Yojana pre-supposes to apportion funds from the already
meagre fund of Rs. 5 crores. The non-provision of budgetary allocations for
Sansad Adarsh Gram Yojana may not achieve the objective of the government.
Instead of creating a zero funded programme like Sansad Adarsh Gram Yojana, |
would urge the Government to increase the funding of MPLADS to Rs. 20 crores
from Rs. 5 crores. The Sansad Adarsh Gram Yojana also visualises seeking
resources from the corporate through CSR and this contains the inherent danger of
corporate ownership and control over public assets, threatening the inclusive
character of social assets and thereby creates a quasi-corporate resource creation

system, capable of subverting democratic institutions in the long run.
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(Xii) Need to ensure adequate maintenance of Farakka Barrage Project in
West Bengal

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Farakka Barrage is
one of modern temples of India as it provides water to Bangladesh and caters to
the need of the water flow to Kolkata Port. But the fact of the matter is that this
project has been the victim of indifference and neglect for decades and now in a

precarious state ready to collapse.

It is due to the inadequate maintenance of the project leading to major gate
failure on six occasions between 1985 to 2011. Even few months back, gate failure
was witnessed, a cause of concern. CAG has even lambasted in its report that there
is a serious lack in the maintenance. The barrage was commissioned in 1974.
Gates remote control system and navigational locks of the barrage have been left
non-functional for decades. If proper attention is not given to the maintenance of
lock gates and other activities at the barrage it may entail a disaster which
certainly has transnational implication. I would urge upon the Ministry of Water
Resources, River Development and Ganga Rejuvenation to have an overall

maintenance on a war footing manner to prevent any further damage.
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(xiii) Need to allocate coal blocks for power plants in Tamil Nadu and accord
environmental clearance for commissioning of Tamil Nadu Generation and
Distribution Corporation Limited (TANGEDCOQO)-NLC joint venture at
Tuticorin in Tamil Nadu

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): The installed capacity of
conventional energy sources and non-conventional energy sources of TN
Generation and Distribution Corporation Limited (TANGEDCO) was 13,231.44
MW and 8400.71 MW respectively as on February 28, 2015.

The power deficit of 4,000 MW in the first half of 2011, when the present
Government assumed charge of Tamil Nadu, was systematically overcome and
additional flow of 4,991.5 MW to the State had been ensured by commissioning of
new power stations in Central and State sector and through medium and long-term
power purchase agreements. This has helped increase State’s daily average power
supply from 200 million units in the year 2011 to 260 million units in the present

year.

Tamil Nadu has already applied for one coal block and has sought
allocation of one more coal block. Allocation of Mahanadi and Machchakata coal
blocks in Odisha to TANGEDCO as sought by the State Government will help
meet the ongoing and upcoming five thermal projects in Tamil Nadu. Also, the
environmental clearance for the commissioning of TANGEDCO-NLC JV at

Tuticorin 2x500 Mw is awaited.

I would, therefore, urge upon the Union Government to consider the

urgency of matter for immediate favourable action.
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(xiv) Need to check the incidence of children missing and put in place a robust
mechanism to trace them

SHRI RABINDRA KUMAR JENA (BALASORE): I would like to draw the
attention of the Government towards a persistent problem in our society i.e.
India’s missing children. The data from the Ministry of Home Affairs shows that
3.25 lakh children went missing between 2011 and June 2014. Yet the National
Crime Records Bureau's (NCRB) All India Directory shows a much lesser number.
Just in the year 2014, according to the National Crime Records Bureau data, 1290
children -328 boys and 962 girls- have been reported missing. Out of these, 39
children- 10 boys and 29 girls- have been reported missing from Odisha. Out of
this, only 7 could be traced or found. Organisations like Bachpan Bachao Andolan
claim that the number of such cases recorded with the government is significantly
lower than the actual number of children missing in the country. It is an
established fact that human trafficking; the proliferation of begging and
prostitution rackets are related to the problem of children going missing in the

country and this too is visible in the NCRB data.

The National Human Rights Commission Action Research on Missing
Persons in 2003 had recommended that a National Centre for Missing and
Exploited Children (NACMEC) should be set up. This has been cited in several
documents by the Ministry of Women and Child Development as well, but no
action in this regard has been taken. While the Government Portal of “Track
Child” is much appreciated, there needs to be coordination between the data at the
web portal and that present with NCRB, which is currently absent. Between 2011
and June 2014, 148115 children still remain untraced or never found again, in
government records. I urge the Government to take steps to ensure better
coordination between states in this regard and a more robust mechanism to check

such incidents in the country.
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(xv) Need to install BSNL towers in Ramtek Parliamentary
Constituency, Maharashtra

Y HUT ATATS JAW (IASH) : AT S & AW T o8 9T #, AEsd 3fR geIe e
& Sl &1 3reA 21 a9 g € | <% H 3ich ol faeiwes urior &3 4§10, 3. e
H AAT A WIE FRA §, A Al H 3Mavad A H .UA.¢A.UA. D TR UL TE 7 |
ST WY AHET &F IECH (MRRTG) @ Jfd MM arerl g ArsTig dra e ©
39 T[T H fL.UR.UA.UA. BT BIs AR 8l & qAT A6ge & Acdd NI TG B IEd B
I @I N &7 B! Rapdl BT GHET BT TS %61 & | s avg &) Rufa s wirai
FA g

3T W B ANPR W AT © 6 W A9 &3 & @ AW drell g ArsTia
FrAM H LUEUA.UA. TER oAl SY, Wi @ 31 W@l b1 Wi |IEv  dRares
UATATA. B TR WM P B Fawern JHfeaa o o ey &3y S=ar &
el R B D |
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(xvi) Need to provide necessary funds for development of
National Waterway No. 6

SHRI RADHESHYAM BISWAS (KARIMGANJ): Government of India
announced to use and improve the waterways for transportation of various
commodities as cost is much cheaper in comparison to other mode of
transportation. An inland water transport protocol on transit and trade exists
between India and Bangladesh under which vessels of one country can transit
through the designated routes which includes the route between Karimganj and
Kolkata. Two types of cargo ships ply between Kolkata and Karimganj-the smaller
cargo ships can carry 500 to 600 tonnes of goods and the double cargo vessels
ferry about 1500 MT. It may be mentioned here that during the British rule, the
steamer navigation service company used to ply cargo ships between these two
ports but such journeys came to a halt due to India-Pakistan war in 1965. It was
resumed in 1972. The Government of India declared Kolkata, Karimganj, Banga
and Lakhipur stretch of river Barak in Assam as a  National Waterway No. 6
with a objective to connect Panchgram Paper Mill, a unit of Hindustan Paper
Corporation Ltd. under the Ministry of Commerce and Industry for carrying coals
and other materials easily to the industry site and also to send paper products to

the other parts of the country at a low cost of transportation.

In a reply to my Unstarred question number 2125 answered on 24/07/2014
by the Ministry of Shipping Government of India, it is stated that upgradation of
the Karimganj terminal along with the warehouse facilities up to Lakhipur will be

done in near future.
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Therefore, I request the Ministry of Shipping to provide necessary funds to
develop the waterway for saving the only industry of Barak valley namely

Panchgram Paper mill and for economic upliftment of this most neglected region.

(xvii) Need to release the prisoners from jails who have
completed their jail term particularly in Punjab

2N WET A (WR): <« DI Sl 4 98 dfedl § F 9gd A dal U & ! qoid g3 &
gl & AAfbs 7! Rer &1 fbar S | 457 &1 il 3 W) 98d Bl U 8 et Rerg &
forg gsdTel, o7 @ 9@ gsardl ot & § |

3d: AR s ARBR W ATUE © [ Siell H da qoIl YA BR geb Dfadl Dl ofcd I d1ex
o & forg Sfa fcwr fag S |

(xviii) Need to construct level crossings on eastern and western side of Bihpur
railway station in Bhagalpur Parliamentary Constituency, Bihar

2 Y FAR (WITAYR): WX A9 & AR ([98R) § qa-7e X & AYR ¥ Hedl B
3T fa8yR Yerd ¥WCeM & ufegH Bide I SIVSIYR gHell didh db oW U fhaliier dh
Xd ST & IR % ¥ SE0T IR M @ g B8 §HUR T8l 2 | [AER Ydd I &
IR WG ¥ & 7T B Y W Yed -1 & TR 94 9 & [T Jsa g 91 aaa
H UpeH SoR fRIT # 2 | 39 dsh W f[AeR 9 Jafad IRV drafay afzd o8 Agayqul
ST & ofh A8 Vold e[ F1 30 Feh U W & Q&I TR M-S & forg ieq
YeTd g DI UR B B 3Nl PIs dbioicd FdRAT el & | 3MH RS gl & Yeid g
Pl TR B & Sl BHT & WX DI AT HIAT & STafeh [T8YR Veld WA & IR ISP &1
ETE aft g8 T | AN I MuTdedTels RIY # Yol g @1 Ued & UR &R usal € | 39
R # gee @ |9ET Jed B | I8 7 A1 Yold WUR § SR A & Ied URUY © |
3T AT AANTRDI BT AGG & 1h Xl g bl Ut IR Y |

3d: W Bvw WRBR A AWE ¢ b [gR vod wud & ufted BR 91 gdf 8R W
Xd A3 & SR AAMIR FShH Pl Yold A% @ Qied d-b 9 Sired & foly S8R Yo
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WA & Ugd BR AT Q&I BR Yad TR FHUR HI {00 Jo afwma Fs& @1 gaia
PR B [T e Yol SAfABHIRAT D1 Ay 4% <7 BT B DY |

(xix)Need to include cashew industry in the labour-intensive sector and in the
list of industries eligible for interest subvention

SHRI N.K. PREMACHANDRAN (KOLLAM): Cashew is one of the most labour
intensive industries in India. More than 90% of the workers are from rural areas
particularly from socially and economically backward sector. Cashew sector is
providing employment to more than 10 lakh workers. Now these industries are
facing crisis due to the competition from outside. Cashew processing is not
included in the highly labour intensive sector. Hence the workers are not entitled

for the benefits and welfare schemes for the highly labour-intensive sector.

Recently declared foreign trade policy of the government, duty scrip
eligibility for all other nuts except cashew has been retained at 5% for all country
ground codes. But for cashew kernels it has been drastically slashed down to 2%
for country Group codes A & B and Nil for country group C. Considering the
competition from Vietnam and South Africa, the present decision adversely affects
cashew exporting, cashew processing and thereby cashew industry and more than
10 lakh of workers in the Industry. Therefore, I urge upon the government to
include cashew industry in the labour intensive sector and in the list of industries
eligible for interest subvention and also retain the duty scrip eligibility at 5% for

cashew.
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13.05 hrs.
REPEALING AND AMENDING BILL, 2014
(Amendments made by Rajya Sabha)

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to move:

“That the following amendments made by Rajya Sabha in the Bill to
repeal certain enactments and to amend certain other enactments, be
taken into consideration.”

ENACTING FORMULA
1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-
sixth” be substituted.
CLAUSE 1
2. That at page 1, line 2, for the words and figure “the Repealing and
Amending Act, 2014”, the words, figure and bracket “the Repealing
and Amending (Second) Act, 2015” be substituted.

Madam Speaker, I beg to move that the amendments made by the Rajya
Sabha in the Repealing and Amending Bill, 2014 as reported in the Select
Committee be taken into consideration. This is only a consequential amendment
with regard to the one relating to the year of the Republic and another one relating
is to the Short Title.

HON. SPEAKER: It is a small amendment. Please sit down.
SHRI D.V. SADANANDA GOWDA : The first one will be the Repealing and
Amending Bill of 2014. Now this will be the Repealing and Amending (Second)

Act, 2015. Only these two consequential amendments may kindly be considered.
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HON. SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
repeal certain enactments and to amend certain other enactments, be
taken into consideration.”

ENACTING FORMULA
3. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-
sixth” be substituted.
CLAUSE 1
4. That at page 1, line 2, for the words and figure “the Repealing and
Amending Act, 2014, the words, figure and bracket “the Repealing
and Amending (Second) Act, 2015 be substituted.
The motion was adopted.
ENACTING FORMULA
HON. SPEAKER: I shall now put the amendments to the vote of the House.
The question is:
1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-sixth”
be substituted.

The motion was adopted.

CLAUSE 1
HON. SPEAKER: The question is:
2. That at page 1, line 2, for the words and figure “the Repealing and
Amending Act, 2014”, the words, figure and bracket “the Repealing
and Amending (Second) Act, 2015 be substituted.

The motion was adopted.
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SHRI D.V. SADANANDA GOWDA: I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

HON. SPEAKER: The question is:
“That the amendments made by Rajya Sabha in the Bill be agreed

tO 2

The motion was adopted.

95
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13.07 hrs

JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN)
BILL, 2014—Contd.

HON. SPEAKER: Hon. Members, before we take up further consideration of the
Juvenile Justice (Care and Protection of Children) Bill, 2014, I have to inform the
House that I have received a communication from the hon. Minister intimating
that the Government intends to get clause 7 of the Bill negatived.

Now, Shri Gajendra Singh Shekhawat to speak on this Bill.
N oz RiE daaa (SaQR) @ gwrare see weied|

areger Heredl, ekl &I < iR W& UaN & & foiy e 3 anféamd 15,
afédpal 39 3R I 3 Iyl H Yragr fHY MY & I ATHA S BT 50 <« H a1
BAT A, S9 BT H URATT BT & (Y 1 el arn 11 8, 4 99 [ &1 wwefd o= &
fery @t gar g
13.08 hrs. (Hon. Deputy Speaker in the Chair)

I FEIGd, Bl oI 39 Al WR =l 81 W@ oft, 99 uferver H AT dewdn g
AN IITEIRI L IR AN - FfF A @ A g WR A PR a7 & & 7= M1 §
1 H I GeHIT F A g AT Soi U1 UeT IT gieeplvl ¥ uwd fohan| A A
o R S 1 S@ AU 91 IR B, Ffep a8 dfFaeh Wi b Yol & R dfaes Hepfa
@ U AT ST Sid &, Safely I= I URyeT H, I GiedIvr | oo ard FHait
I D

HeIgd, § WA WBAT &1 O E| 8N 99 © Sfied # omd U SereR fre
g1 Ife # = dl oo I Mfd< 48 & S a1 (SR 97 qedi $I, I A1 AbiId o7 vd
AP frs qou 3T TRIe Td oo aRaR F ua fhy &, I g1 & SMgR W), 919 S9 i
Tl B AU g Bl @M B fy darR F Rrwar g7 fear w9 Wt S=F ad & a9l @1 T8
oIl
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AEIGY, § RO W 31 gl a8l AR Sidd g oft & g afo e &1 i
B | D Y, U U & ga7 P /M D Y NS A DI MY H IR & I oS AR TR
B TSl BISHR I W (a5 B DI VA 3 IaTeR0T QU ST Hehdl &1 3R BH HBTWRA
Bt B Tl B A I I AR 7 O A/ B T H S W fHAT o, Wb I W
IB AR & J& W Ahee Hl drst BT A B ol

# ¥ 9d gAY @ @l § 6 fPeR a1 arde O a8 &1 AR SRl 5, Rifd
fHeiR &1 79 AHIRIS el iR I9a U™ & aRIw &1 wfafar a1 <dur grar © ok a8
I W H B BT 2l sAfT 9 it uRaer w1 ufafew Sue 79 | 9 fowrs < ©
3R IHHT ARV IAHT U B gl

39 faeT W @l B B A1I-91, R A 39 ¥ BT 9fasy HgR B &1 dW
BT &, T8 3Mazae 1 € fb &7 0 ard bt W) wilen & f6 ot [RAfa =i a1rg ® b e
9 W A U ISR ¥, I8 59 ke @ AWl W FEl B B g SRwd Ts @ 2l fied
fafir= Aiveplies el WX TGRGT &9l 81 %61 &, I8 U GHANI T8 A g9 < H qreend
HEHT DI AU BT S B @ gl 39 a8 ¥ < # U RIfY a7 2 5 e eR feeiR
fTeT MR TqTS &1 ufafew glar 8 9 TRIR rRiEl § gedicd 8 % 81 39 aN § oNIaN
FAMER A Bd T 3R FAER 73 § W A1 gemsil &) Seow 811 ¢ fh <91 &1 fheiR
TR rawrell # Ao 81 WeT B 39 Q¥ 1 fHUR 39 TRE BT AR R @ g, et aorw
F W TR UgRT & orRie 81 (2 21 s9fely 39 R a1 e $)d g 39 BT H I8
<ene el AT 30 AT T FHIEN & & TN fHam S =T 7|

W Al 7 =@l Hd g0 dEl 5 39 f9d B R 89 9=di d 99U @A N W T,
fRaRl &1 AR T ) W 21 9 e & AFdY JIfeR ST U ¥, 8 S |
D RAGRT H A BT T B 3R T8 B WA W BT @My | § I ard I qead
2 H amar g 5 5l ot <o Y IR @t warfiar a8 2eft ok B anfu

# W 59 919 Bl AT § 6 [HeR D1 FHIS B gEER § R A oF & folw g
gihT e arfevl 39 foa & U &3 e fpu U 21 g a8 ¥ 18 AT & =R 16

AT B BT Iag= 8, 39 {0 f9d & SuGy § el T © fF 16 AT &t S¥ H 59 UBR
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& TR TRT & WY 3R Dlg AR &A1 © 1 Idd el § <1 fpeiR =g |fdfa an
fPaR =@ 9IS BT T fHar SUIl 59 9 § W AT 2 iR dlges Asddrst #
fRIy=rar ura @1 81, FIee A1 |He 9= # qerar w@d B U9 ANl gRT U el &
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TE ® AU DI TP 3R Iq@ oIy F91 <7 &1 grag™= g

g S fder arn wn B, ¥g (e w0 @ RaRi &1 S dftgd Ares 8, 99d 3w
IR e HRRT0T Ue B B U BRIR Wfed BRI A 8 A 59 fAd # o 14 a9 9§
18 99 HI IF & e IF-37e] SRl TR B HW 8, STHT Sl AN Bl 8, S© A0
& & fog ot yraee fean mn g, S 6 @ gl

HEIGY, BN WAl WEled, 7 I8 A [d wqa fFar g ¥ fww # uysit & favg S
TR BT o, S 9l &l Whdl &| S Rach AR T 8, ITdH] W0 o & forg
ST @AM U &1 Uh U Afeell fTsie 4o ugall & [d%g B dlel AR A HRT0
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A Ioha o (FUle) : IUTETE Heled, Pl 9gd AR ARSI 7 Jdlse Yae § e
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TR PR I B &, G ITH ARRAH BRI ol 2 3R SIq I PIsH PR ol © a9 &4 aoll &
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fU oIk 7AW €1 IAD! HIgH BT A Ab1 S oY IR BHIA H DI U@G T8l gl 3R
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TN 5 $o 39 T U TSNS M MY &R e & ) § 98 ofax oy fF S
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#t IATgEA A (FeRTETE) : W= H 3MUshT YFHAT a1 B 6 U Jo 39 [ W a1
H BT AT AT # gt e & |1 59 91d Dl $9 YA & AT & 9 B 3R
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R, A haed 21 The JIB will decide three factors — sending a child to adult

criminal justice system; circumstances of an offence — increasing of time will not
decide circumstances of an offence. Do I not have the right to put forward my
views? It is what the Trial Court does, whether the cross-examination is there or
not. Now, you are only increasing the time and you are allowing the complainant
or the prosecutor to decide what the circumstances of an offence were. This again
is a grave hardship towards those small 16 or 17 year old boys and girls. The third
one is age determination on the basis of physical appearance. How can age be
determined on the basis of physical appearance? Section 95 says that. Instead of
strengthening that, you are saying that where reasonable grounds or doubt exist,

then documents will be looked into. Already, our judicial system is crumbling.
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They have no time to see documents. So, they will look at their appearance and
decide that the person is 18 years of age or more.

Introduction of bone ossification test! For God’s sake, how can there be
bone ossification test? There is an error margin of two years. The old system of a
duly constituted Board as per the JJ Act of 2000 was much better. There was an
error of only six months. Instead of that, the Government has done away with
‘duly constituted Board’, and they have brought an outdated and old technique of
bone ossification test.

Clause 16 deals with preliminary assessment by the Juvenile Justice Board.
This clearly violates constitutional prohibition on procedural arbitrariness. It goes
against articles 14 and 21 of our Constitution. The clauses in the present Bill
clearly violate UNCRC reform and rehabilitation. They are not strengthening
functional assessment, probation and counselling; nothing is being done.

I want to know why the Government is not giving voting rights to a 16 year
old. Why are you stopping a 16 year old from being given voting rights? Why do
you not give them a right to get married? Why do you not give them a right to
drive a car? You are talking about the age group of 16 and 18 years in terms of
heinous crimes. How many Sections of IPC are applicable here? There are 21
Sections of IPC which are applicable here, which includes Section 121 (b). I am
going on record and saying that we will be surprised if tomorrow Section 121 (b)
will be imposed on Dalit, Adivasi and Muslim children because you are giving an
opportunity to the man in uniform.

Twelve sections of the Narcotics Substances Act and the Arms Act of 1959
will also be applied. In my introduction, I have said that the Arms Act has been
applied on three Adivasi girls. I want to know what the hurry is. One incident
cannot force you to make such laws wherein you are destroying the lives of
children. The children are the foundation of our nation. But you are making them

criminals by sending them to jails.
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The hon. Minister, I am told, got an SHO transferred because he was
mistreating monkeys. I salute her for that. But what about our children? These are
our children. Let me remind the hon. Minister that I respect her for her political
struggle. I want to remind her, through you, an incident where she was there; it
happened in the year 1984 in Karimnagar. People from Karimnagar have called
me and told me to remind her about it. At that time, there was an assault on the
hon. Member in 1984 in Karimnagar. There was some trouble; Shri Akbar Ahmed
Dumpy was also there. It was the 16 year old children who were supporting her in
Hyderabad and Karimnagar. The hon. Minister has such a compassion for animals,
but, what about small children? This is uncalled for. I hope that good sense will
prevail on the Government and they will reconsider it. This will be struck down

constitutionally by the Supreme Court. This has no ground whatsoever to stand.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Mr. Deputy-Speaker, Sir, I
am generally in support of this legislation. The background of this legislation is
very much understandable. Abuse against the children is increasing at an alarming
rate. Harassment and exploitation of children in the institutions meant for their
welfare and character build up, are also taking place. There is a lack of quality of
life.

Lack of clarity on the role and responsibility and the accountability of Child
Welfare Committees and Juvenile Justice Board is an important issue. Adoption
formalities also need to be addressed. Similarly, lost children, abandoned children,
all these problems are very significant. Crimes committed by children in the age of
group of 16 to 18 are also increasing in number.

On legislations like this it is quite natural to have differing viewpoints. The
main controversy now is on the reduction of age, children between 16 and 18
years alleged to have committed heinous crimes and offences to be tried as adults.
I agree that we must have child-friendly legislations. We must give opportunity for
taking corrective and reformative measures. That also is a vital thing. And we
must have love and affection towards children. That also is an important thing. At
the same time, I would like to say that overdose love and affection are dangerous.
That may even make the children crime committing type of children. I do not find
reducing the age of 16 is illogical completely or unjustifiable completely. We must
have a loud thinking on all these things.

When we look at the crime records, the number of crimes like burglary,
rape, kidnapping, abduction, robbery, murder and other offences in 2003 was
13,941 which went up to 25,804 in 2013. Then the question arises whether
reformative measures should to be taken or not. I agree, there must be reformative
measures. That also is there in this Act. Once they are convicted for heinous
crimes, the child would be lodged in a place of safety until he turns 21. Then that

will be examined. Similarly there are other saving clauses also. We can and of
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course we are bound to try for the reformative actions. Sir, I am of the opinion
that there is no logic in calling this law as cruel to the children.

I would like to add some additional points about the deplorable condition in
juvenile homes. I would say that it is really shameful. I do not hesitate to say that
in juvenile homes children are not reformed, but they are emerging as hardened
criminals. They are exploited ruthlessly. We have to think about it.

One more practical point I would like to add is about the elders who mould
the character of children as criminals. What type of heavy punishment are we
going to give them? Children are made scapegoats for the offences committed by
the elders. Children are sexually abused and even in the shelter homes they are
exploited. Smuggling mafia and other kinds of mafia are misusing the children.
Anti-social elements are making the budding generation as drug addicts. All these
things are there. It is stated in clause (9) of the Act. I request the Government that
the punishment clause should be more stringent and very severe punishment

should be given to elders who are misusing the children.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I rise to oppose the Juvenile
Justice (Care and Protection of Children) Bill 2014. This Bill is introduced to
repeal and re-enact the Juvenile Justice Act 2000. My first submission is
regarding the Standing Committee. The Bill was sent to the Standing Committee
on Human Resources Development. The Standing Committee scrutinized the Bill
in detail and submitted a fantastic report in respect of the Bill of 2014. But it is
quite unfortunate to note that none of the major recommendations made by the
Standing Committee has been honoured by this Government.

Yesterday also, we were all making allegations against the Government that
it is not sending the Bills for the scrutiny of the Standing Committee. This was the
main allegation on the part of the Opposition. This Bill was sent to and
scrutinized by the Standing Committee which is chaired by Dr. Satyanarayan
Jatiya and the Committee has a majority of Members from BJP. That Committee
has said that the Bill is unconstitutional and the Bill has to be reviewed. Dr.
Satyanarana, who is a Member of Parliament from BJP, has chaired the Standing
Committee.

I am also a Member of the HRD Committee and that Committee has
submitted a Report. The Report goes to show that most of the provisions of the
Bill are against the Fundamental Rights under the Constitution. Hence, it is ultra
vires the Constitution; so, it is illegal. It has to be reviewed. I would like to
mention two or three recommendations. I may please be given a little time so that I

can substantiate my case.
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One recommendation is in para 3.21. What is the recommendation? It says:

“From the above, the Committee can only conclude that the existing
juvenile system is not only reformative and rehabilitative in nature
but also recognises the fact that 16-18 years is an extremely sensitive
and critical age requiring greater protection. Hence, there is no need
to subject them to different or adult judicial system as it will go
against Articles 14 and 15(3) of the Constitution.”

Another recommendation in para 3.26 says:

“The existing system that allows all juveniles to be treated within the
juvenile justice system does not offend the right to equality under the
Constitution. Altering the existing system under the guise of
promoting the rights of victims of the right to equality is, therefore,
highly suspect.”

Then, the Report says in para 3.27:

“This becomes all the more worrisome as the most vulnerable
section of the society, our children are likely to be adversely affected.
The Committee is, therefore, of the firm view that all the relevant
clauses of the Bill need to be reviewed in the light of constitutional
provisions and modified so as to adhere to the Constitution.”

It is also against the Supreme Court judgements. There are five Supreme
Court judgements. This Bill is against the observations of the Supreme Court

judgements also. Para 3.40 of the Report says:

“From the above, the Committee can conclude that the underlying
principle of the juvenile justice system has always been to treat all
children who have committed offences within the juvenile justice
system and differential treatment or sending the child to the adult
criminal justice system had always been excluded by the Supreme
Court. The Committee 1is constrained to observe that
observations/judgements of the Apex Court of the country have
simply been ignored. The Committee takes a serious view of this
development.”
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My point is this. It is against the Fundamental Rights. It is against the
Constitution. It is against the UN Declaration on Rights of the Children, to which
India is a signatory from 1992.

Regarding clauses 7 and 21 of the Bill, I would say that it is a very
welcome step. Even though the Government did not care to hear the demand and
the recommendation of the Standing Committee, today morning the hon. Speaker
has intimated to this House that clause 7 is going to be negatived. It is fully
welcome.

If this Bill goes to the Court, it will definitely be struck down by the Court.
So, please review this Bill. We are passing legislation not for being struck down
by the Court but our wisdom has to play in this matter. So, once again, I urge that

this has to be reviewed. Thank you.

KUMARI SUSHMITA DEV (SILCHAR): Sir, will you permit me for two
minutes please? ... (Interruptions)
HON. DEPUTY SPEAKER: Already the time is over for the debate.
... (Interruptions)
SHRI DEEPENDER SINGH HOODA (ROHTAK): She has only one point. She

will take only one minute. The Minister is also agreeing. ... (Interruptions)



07.05.2015 113

KUMARI SUSHMITA DEV : Sir, I just want to make a very short point. I thank
you for the opportunity.

I have a very simple issue here about clause 3 of this new Bill which says
that there is a presumption of innocence in favour of a juvenile and the definition
is below 18 years. But clause 16 (1) says that the Juvenile Justice Board enters
upon an inquiry about the circumstances of an offence. Today, you are going to
ask a juvenile, ‘What were you thinking when you were committing the crime?’
Suppose he says, ‘I was not at the incident of crime’, are we not militating against
the Constitutional provision that he cannot be forced to make a self-incriminating
statement. The moment you enter upon that inquiry, that trial is going against his
right under the Constitution not to incriminate himself.

The second point I would like to say is this. Let this nation not think that
we can put away people. Do we as a nation want to say, ‘Look, 1.2 per cent people
who have committed crimes are children and we have put them away’? That is not
the question. Dr. Tharoor has given statistics. The Minister has given statistics
saying that juvenile crimes are increasing. This nation, through this Bill, has to
send a message that yes, we believe in reform and I do not believe that by putting
juveniles away you are making women or people of this country any safer on the

streets of this nation. Thank you.
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SHRI HUKUM SINGH (KAIRANA): Sir, I fully support this Bill. The definition
given in j(i) states: “who is found without any home or settled place of abode and
without any ostensible means of subsistence”
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Whenever the hon. Minister speaks, she can give a clarification on this.
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Hon. Deputy Speaker, Members of the House, |
rise to give a reply. I am going to divide it into two parts; one is a general reply
and one is specific to what Members have brought out because many-many
interesting points have been raised.

I keep listening to my being pro-animal, pro-people. You know, the heart
is a door. When it opens, it opens for all species, all things. I do not know if you
all know that for the last 25 years I have been running five centres for rescued
children and we have rescued 16,000 children. It is an organization called
Rugmark. It is one of the best in the country. So, we actually do a lot of work for
all species.

Before I begin my reply I would like to answer this question, because it was
a very interesting one, about diksha. Certainly, it is an important thing and when
we will make rules I will include that in the Rules.

I would like to express my gratitude to all of you who have participated in
the discussion. I would like to thank them for their observations, suggestions and
assure them that I have examined all the issues raised by Members yesterday and
today. I have particularly noted the observations made by Shri Shashi Tharoor,
Shri Selvam, Shrimati Sule and Shri Patel. I would like to respond to these and
give my concluding observations.

I became a Minister at a time when majority of the country wanted instant
hanging for children. A certain number wanted instant freedom for children. And
so, I applied, I think, one-and-a-half months of my life at the rate of about eight
hours a day in bringing in people, listening to them, going to judges, listening to
their views on it. In fact, I met even the judges who had ruled or who were sitting
with the Nirbhaya case and listened to their views. And, then went line-by-line to

see what we could do that would bring justice both for children and for the country.
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With regard to the issue of constitutional validity of the provisions of the
Bill, Shri Tharoor had mentioned that the Bill violates the provisions of Article 14,
15, 20 and 21. I would like to state that the Bill is in consonance with Article 14
that provides for equality before law. All children in the age group of 16-18 years
are treated equally and no two children in the age group of 16-18 years who
commit a heinous offence are proposed to be treated differently under the Bill. So,
there will be no differential treatment of such children under any ground.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): There is a differential
treatment between children of age group 16-18 and children below 16 years of
age.... (Interruptions)

SHRIMATI MANEKA SANJAY GANDHI: We will come to that later.

Further, general principle of the Bill states that there shall be no
discrimination against a child on any ground including sex, caste, ethnicity, place
of birth, disability and equality of access, opportunity and treatment to every child.
Therefore, the Bill is in consonance with Article 15 which prohibits discrimination
on grounds of religion, race, caste, sex or place of birth.

The procedures for treatment of children who commit heinous crimes in the
age group of 16 to 18 years are well laid down in the Bill. There is no
arbitrariness in the Bill with regard to procedure. So, there is no violation of
article 21 of the Constitution which provides for right to life and personal liberty.
To ensure that there is not even a remote contradiction with article 21(1) of the
Constitution that relates to protection in respect of conviction for offences, I have
already stated that clause 7 is being deleted from the Bill.

Dr. Tharoor had also referred to contradiction with the international
conventions. The proposed Bill is not in contradiction with the international
instruments to which India is a party. The UN Convention on the rights of
children provides a framework of principles at which children should acquire

rights and does not provide direction on the specific age or ages. The age of child



07.05.2015 117

as defined in any law is contextual in nature, depending upon the legal-socio-
economic objectives sought to be achieved by the law.

With regard to age of criminal responsibility, the Committee on the Rights
of Child has said that countries should regard 12 years as the absolute minimum
age for criminal responsibility and continue to raise the age and no country should
lower its minimum age of criminal responsibility to 12 years. Different countries
have adopted different ages of criminal responsibility such as in England, it is 10
years; in Australia, it is 10 years; in Argentina, it is 16 years; and in France, it is
13 years.

Given the reality that children tend to mature faster and at much younger
age, it is important to define the age of criminal responsibility at a level which is
in tune with the current scenario. Further, clause 16 of the United Nations Rules
for the Protection of Juvenile Deprived of their Liberty, 1990, state that these
Rules are to be implemented in the context of the economic, social and cultural
conditions prevailing in the country.

Recognizing that the ultimate aim of juvenile justice system is to ensure
reformation of the child and to make him a contributing member of the society, the
Bill provides for several restorative and reformative measures for children in
conflict with law and in need of care and protection. These include: individual
care plans, counselling, community service, education, skill development,
behaviour modification therapy and psychiatric support. The Juvenile Justice
Board is to ensure informed participation of the child at every step and process and
also ensure protection of child rights throughout the process of apprehending the
child, inquiry, aftercare and rehabilitation. The Bill ensures that no child is sent to
jail and remains within the JJ System till the age of 21 years. It is proposed that
every State and UT will have at least one place of safety to keep children who
commit heinous offence.

The Bill ensures that no child for committing any offence either under the

JJ Act or under any other law can be sentenced to death or given life imprisonment
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without the possibility of release. This provision is in tune with article 37 of the
UN Convention on the Rights of the Child.

Shrimati Sule highlighted that when the Supreme Court has upheld the
provisions of JJ Act, 2000, why a new Bill is being proposed. To this, I would
like to remind the hon. Members that the Supreme Court judgements are
pronounced in light of the existing provisions in the law. It is not possible for the
hon. Court to make a judgement on the basis of a Bill which is still in the making.

The Supreme Court in its recent proceedings dated 6™ April, 2015 in the
case of Gurav Kumar Monu versus State of Haryana has observed that time has
come to think of an effective law to deal with the increase in crimes by juveniles,
which requires re-looking, re-scrutinising and re-visiting the provisions of the
existing law especially in respect to offences which are heinous in nature.
Previously also, we had received an advice from the Ministry of Law that instead
of making a number of amendments to the JJ Act, it is better to go in for a new
legislation.

Sir, coming to the issue of crime statistics that some of the Members had
referred to, it is important to remember that data released by the National Crime
Records Bureau is the only authentic and most comprehensive data available with
the Government of India on the subject of crime.

According to NCRB, 28,830 children in the age group of 16-18 years were
apprehended in 2013 for committing various crimes. Out of these, 3,883 children
were apprehended for committing heinous offences like rape, murder, kidnapping
and abduction.

14.00 hrs.

These figures imply that the provisions of heinous crimes of the proposed law will
apply to 3,883 children out of 47.2 crore children in the country and the majority
of the children will not be affected by these provisions. I would deviate from here
and just say that I agree in part by saying that poverty causes desperation of spirit.

It causes children to do things which perhaps they would not have done. It causes
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envy; it causes anger; it causes many things that maybe, a more privileged child
would not have had. But remember that out of 47.2 crore children, if we were to
blame poverty for crimes, specially the heinous ones, then why is it that only
28000 in a year have committed them? Why is it that only 3000 have committed
heinous crimes? Surely this level of poverty which we see in our villages would
have caused far more. Could be less due to poverty and more due to some other
factors? So, to use poverty as the base level and to say that because we are poor
we do this, then perhaps it would not apply because the statistics are so few. The
data also shows that the offences committed by children in the age of 16 to 18 to
total crimes committed by children across the ages has increased from 18,049, that
is 52.2 per cent in 2003, to 28,813, that is 66.3 per cent in 2013.

Sir, what do we want from this Bill? I do not want to arrest children. I do
not want to be mean to them. No mother would want that. No Member of this
House would want. But the point is that provisions for such children in this Bill we
want it to act as a deterrent. When [ became a Minister the first call I had was from
a group of policemen who were dealing with children. They said that something
very peculiar has happened in the last few years. Children come after committing a
crime. They have not arrested them and that, at this point time, they were not

aware even that they had committed a crime. They will come themselves into the

police station and say &% I8 HTgH fHaT T 3@ & JAISd SIReH Yae & dgd @l

They said that they really started being pro-children and now there was a proposal
for a very harsh Act which we have avoided only because of this.

Sir, the law cannot be lopsided and ignore the rights of the victims. The
suffering of a victim of single heinous offence is equally worthy of action
irrespective of the fact whether the offence was committed by a child or an adult.
It was also highlighted that we need to look at the socio-economic background of
children who commit heinous crimes. As I said before it is important to remember
that poverty cannot be used as an excuse to commit such crimes. Looking at the

statistics i1t cannot be an excuse at all. In most of these cases also, these crimes,
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specially the heinous crimes are committed against the poor and justice cannot be
denied to them just because they are poor.

The proposed Bill is based on the principles and structures of the existing
Act which has been in operation for more than 14 years. As such there are no
financial implications involved in the Bill. During the course of its implementation,
several issues have risen relating to heinous crimes by children, abuse of children
in institutions, high pendency of cases, delays in adoption, lack of clarity of roles
and responsibilities of stakeholders etc. In order to address these issues, several
changes were proposed by the Ministry of Women and Child Development in the
existing Act. As the changes proposed in the existing Act were plenty, the
Ministry, as I said, advised us to repeal the existing Act and enact a new one.
Therefore a new law is being proposed. This law actually is a very positive one.
Everybody has talked about the age group of 16 to 18 but they have not looked
further. It makes the most wonderous things to make adoption easy. To bring in
something new to India called Foster care. Children who are over 2 years old are
very rarely adopted. What should they do? They cannot sit in these institutions all
their lives. [ agree with the hon. Members that these institutions are awful. Even if
we do our very best, they will still be awful because they are not just awful here
but they are awful all over the world. A child deprived of a family exists in a
vacuum. So, that cannot be allowed. We have brought in something called Foster
Care for the first time in India where a child can be taken by a family who do not
necessarily want to adopt the child and give it financial strength but are prepared
to home the child, love him, send him to school and take care of his emotional
needs. We will generate the money for helping these children. This Bill is all
about wonderful things like that. Unfortunately, we seem to have stopped in the
first few pages of the Bill.

The Ministry of Women and Child Development is implementing a

Centrally Sponsored Scheme — the Integrated Child Protection Scheme (ICPS)
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since 2009-10 to provide financial resources to States/UTs for the effective
implementation of the Juvenile Justice Act, 2000.

The Scheme has not only given a fillip to the establishment of statutory
structures under the JJ Act, but it has also provided financial support for
establishing dedicated service delivery structures for child protection....
(Interruptions) The Scheme provides financial support to State Governments/UT
Administrations for running services as laid down under the provision of the JJ
Act, 2000.

For example, the Scheme provides two types of grants for setting up
Juvenile Justice Boards. We provide a one-time grant of Rs. 7 lakh for
establishment of the office of a new JJ Board and an annual grant of Rs. 2 lakh a
year for maintenance of the offices of existing JJ Boards. Further, a grant of Rs. 7
lakh per year is provided to all JJ Boards for their operation.

We have ensured that the Bill provides for sufficient rehabilitation and
social reintegration measures. With regard to children in conflict with law, there
are Observation Homes, Special Homes and Place of Safety.

Shri Owaisi had talked about how there are no such structures in
Chhattisgarh. 1 would like to tell him that there are 60 homes for children in
which they could be placed in. Homes for children in need of care and protection
include Children Homes, Specialized Adoption Agencies, Open Shelters and Fit
facilities. Under the institutional care, children are to be provided with various
services including education, health, nutrition, de-addiction treatment of diseases,
vocational training, skill development, life skill education and counseling. to help
them assume a constructive role in the society.

It is not only that. We have started something new. Every child from the
age of one plus or two have got Adhaar Cards to give them an identity and to help
them to live outside.... (Interruptions) Let me finish my reply.

HON. DEPUTY SPEAKER: Madam, you may please continue.

... (Interruptions)
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SHRIMATI MANEKA SANJAY GANDHI: I will come to that. I am glad that
you brought up that point. Let me finish my reply and then I will come to your
point.
HON. DEPUTY SPEAKER: Do not divert her attention.

... (Interruptions)
SHRIMATI MANEKA SANJAY GANDHI: Various non-institutional mechanism
provided in the Bill include adoption, foster care, sponsorship and aftercare.
Foster care including group foster care is also included as non-institutional care for
placing children in a family environment which is other than child’s biological
family, which is to be selected, qualified, approved and supervised for providing
care to children.

The Ministry has also thoroughly examined the recommendations of the
Parliamentary Standing Committee. As I said, we have dropped Clause 7 from the
Bill. This belief that we did not take any valuable suggestions is not correct. The
Committee presented its 264™ Report on 25" February. The total
recommendations made were 13 and we accepted seven of them. We partially
accepted three. So, the number comes to ten. Already covered in the Bill was one.
So, only two recommendations were not accepted.

We have enhanced the period of preliminary inquiry/assessment from one
month to three months, we have clarified that preliminary inquiry/assessment is
not a trial, again suggested by you. The Committee had objected to Clause 60 of
the Bill which states that if a child is not given for domestic adopted within 30
days from the date he is declared legally free for adoption, he can be given for
inter-country adopted.  This period is proposed to be enhanced to 60 days as per
your suggestion.

With reference to Clause 36 that deals with surrender of children, the
Committee is of the view that the one month period given to the parent/guardian to
reconsider their decision to surrender the child for adoption is less and should be

enhanced. The Clause has been modified and the reconsideration period is
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enhanced to two months to give sufficient opportunity to parents to reconsider
their decision. We have added child friendly procedures for children when the
trial is to be done by the Children’s Court. Based on the suggestion of the
Committee, we have added two new clauses on awareness generation and
monitoring. So, we have great respect to your suggestions and have taken eleven
out of 13 suggestions made.

To conclude, I would like to submit that the Bill before this august House is
not just about the issue of lowering the age of Juvenile crime. In view of the
increasing incidents of heinous crimes by Juvenile on one hand and the voice of
the child rights’ activists on the other hand, we have achieved a fine balance
between the two aspects through the instrument of a two-stage assessment process.
Further, the orders of the Juvenile Justice Boards have been made appealable at
both the stages. Therefore, while the inherent rights of the child will not be
compromised under any circumstances in this process, the Bill, when enacted, will
also provide a minimum deterrence to the Juveniles from ruining their future and
the victim’s future by committing heinous crimes. What I would like the Members
to appreciate is that this Bill is more about strengthening of child protection
systems, reformation of adoption processes and providing new mechanism for care
and protection to children when it is needed. I would request the hon. Member to
support this Bill.

I would like to make a few other statements. I have already answered the
questions raised by Shri Owaisi. The assessment of the Juvenile Justice Board is
not a one-sided assessment. The Board will take due notice of the views of the
child for which a psychologist and a social worker will be made as a member. The
assessment itself, as I said before, has been appealable.

Let me try and explain how the thing goes. If a child has committed a
heinous crime, he is initially not sent to jail at all. He is sent to a child-friendly
institution and reformatory while the trial is on. When the trial is on, when the

procedure starts, he or she goes before a Juvenile Justice Board. I will read out
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who will be the members of the Juvenile Justice Board so that you will feel safer.
The Juvenile Justice Board will decide did the child do it with a child-like mind or
did he do it with an adult mind. It is a process that is appealable. Suppose it is
decided that the child did it with an adult mind, even then he does not go to a jail.
He goes to what is known as a Bostel, a specific area kept for children apart from
the jail system.... (Interruptions)
DR. SHASHI THAROOR : Kindly clarify how you presume whether the child
did it with a child-like mind or an adult mind?... (Interruptions)
SHRIMATI MANEKA SANJAY GANDHI: Just wait a minute. Let me just
finish it.... (Interruptions)
KUMARI SUSHMITA DEV : 1 am asking you to tell the facts and the
circumstances of the crime committed.... (Interruptions)
SHRIMATI MANEKA SANJAY GANDHI: What happens is he then goes to a
Bostel. He stays there till he is 21. At 21, he gets another chance. If the child has
behaved himself or herself during this period and has shown signs of reform, then,
even at that point of time, we reverse the decision bythe Juvenile Justice Board. If
the child has not proven to be amenable to reform, then he goes straight into
completing a system which is that of an adult, which is the same as any adult
would have. So, there are two chances given to a child. Really, I have worked
very hard to be pro-child actually.

I will just finish it. I have said as much as I could. I would like to thank you

all for taking part in this discussion. Thank you.

HON. DEPUTY-SPEAKER: Hon. Members, please sit down.
... (Interruptions)

DR. A. SAMPATH (ATTINGAL): Sir, I would like to seek a clarification.
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HON. DEPUTY-SPEAKER: At the time of Third Reading, you can seek
clarifications. You give it in writing. I will allow you to speak then, not at this
point. That stage is over.
... (Interruptions)

HON. DEPUTY-SPEAKER: Ms. Dev, I am not rushing through it. You have
already spoken. At the time of Third Reading, you can ask. You give it in writing.
I will allow you. Whatever you want, you give it in writing. I will allow you at that
time, at the Third Reading stage.

... (Interruptions)
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HON. DEPUTY SPEAKER: The question is:

“That the Bill to consolidate and amend the law relating to children
alleged and found to be in conflict with law and children in need of care
and protection by catering to their basic needs through proper care,
protection, development, treatment, social reintegration, by adopting a
child-friendly approach in the adjudication and disposal of matters in the
best interest of children and for their rehabilitation through processes
provided, and institutions and bodies established, hereinunder and for
matters connected therewith or incidental thereto, be taken into
consideration."

The motion was adopted.

HON. DEPUTY SPEAKER: The House will take up clause-by-clause

consideration of the Bill. Hon. Minister to move Amendment Nos.3 to 5.

Clause 2 Definition
Amendments made:
““Page 2, line 21, for “legitimate”, substitute “lawful” 3)
“Page 2, line 22, for “legitimate”, substitute “biological” (4)
“Page 3, line 44, after “who”, insert “has been or”.” (%)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chowdhury to move Amendment
No.45 to Clause 2. Are you moving?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Yes, Sir. I am
moving. [ beg to move

““Page 3, for lines 28 to 31, -

substitute " (5) “aftercare” means making provision of support, financial
or otherwise, to persons, who have not completed the age of
twenty-one years and have left any institutional care to help
them integrate with society;’” (45)
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Childhood is a period of growth of both body and mind and cannot be
measured by the tempers of fears one has lived with but by the experiences one
has been through. This process is influenced by the varying pace of the maturing
brain related to intellectual capacity, emotional intelligence and empathy
inhibiting harmful choices and finding new ways to adapt to situation. Sir, 25
years ago, India ratified the United Nations Convention on the Rights of the Child
and joined the world in making a promise to protect and promote the rights of the
children. Today, with the Government’s proposed amendments to the Juvenile
Justice Bill, India is in a serious danger of going back on their promise. This
Government introduced the Juvenile Justice (Care and Protection) Bill, which
proposes to introduce a judicial waiver system in India whereby juvenile offenders

aged between 16 and 18 would be tried and punished as adult for certain crimes.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 45 to Clause 2
moved by Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: Dr. Shashi Tharoor to move Amendment Nos. 56
and 57 to Clause 2. Are you moving?
DR. SHASHI THAROOR: I beg to move:

““Page 5, for lines 19 to 21, substitute-

" (33) “heinous offences” includes the offences for which the
punishment under the Indian Penal Code or any other law for the

time being in force includes punishment with the life imprisonment
or death;’ (56)

“Page 6, for line 38, substitute-

“for the time being for seven years or more;”.” (57)

I just want to point out with all respects to the Treasury Branches that their

current definition of heinous offences is far too broad. It basically says that any
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crime where the law being enforced is imprisonment for seven years or more, any
such crime now, the child can be sentenced, tried as an adult, for 20 years. All I
am saying is, let us not have such a broad definition. If you want to toughen your
Bill, let us focus on those serious crimes that you are concerned about, rape and
murder, and therefore, I am suggesting that it should be any law for the time being
that includes life imprisonment or death, which means, rape and murder. If you do
that, at least to limit the Bill to just these two serious offences. It should not be

armed robbery; it should not be attempted murder.... ... (Interruptions)

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 56 and 57 to
Clause 2 moved by Dr. Shashi Tharoor to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 General Principles to be followed
in Administration of Act

HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No.6.
Amendments made:

““Page 7, line 46, omit “or offence committed,”.” (6)

(Shrimati Maneka Sanjay Gandhi)
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HON. DEPUTY SPEAKER: Shri Satpathy to move his Amendment No. 61 to
Clause 3 — not present. The question is:

“That clause 3, as amended, stand part of the Bill. ”

The motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 Juvenile Justice Board

HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No.7 to Clause 4.

... (Interruptions)
HON. DEPUTY SPEAKER: It is not over yet. Just now I started. They want me
to repeat it; I will repeat it.

... (Interruptions)
HON. DEPUTY SPEAKER: I will repeat it; that is all.

... (Interruptions)
HON. DEPUTY SPEAKER: See, regarding that amendment of Dr. Shashi
Tharoor, the process is over. Then only he raised it. That is why I did not allow.

... (Interruptions)
HON. DEPUTY SPEAKER: Please listen to me. But, as far as this amendment is
concerned, it is not yet completed. In that, some confusion came. That is why, I

am repeating it; that is all. That is not completely over.

Amendment made:

“Page 8, line 28, omit “from two different reputed non-governmental

29 9

organisations”.
(7)
(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: Dr. Shashi Tharoor, are you moving your
Amendment No. 58 to Clause 4?
DR. SHASHI THAROOR : Yes, Sir. I beg to move:

Page 8, after line 31, insert—
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“Provided that the Board shall be presided over by a Chief
Judicial Magistrate, who shall then be the Principal Magistrate of
the bench, for trial of heinous or serious offences and such a
Board shall be referred to as the Special Bench.”. (58)

Sir, in Amendment No. 58 to clause 4, what we are trying to do here, very
simply is the following. At the moment, they are saying that a Board will be
created. That essentially means that the matter will be referred to an adult court.
What I am suggesting is that we would instead have — instead of an adult court — a
special Bench of the Juvenile Court. So, all that requires is, we keep the existing
Clause 4(2). My small suggestion is that we should add: “Provided that the Board
will be presided by a Chief Judicial Magistrate and that this will be referred to as a
Special Bench.” The purpose being that the Juvenile Court, the Juvenile Board
with its constitution, headed by a Chief Judicial Magistrate will then be the one

looking at the serious, heinous offences rather than going to an adult court.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 58 to clause 4
moved by Dr. Shashi Tharoor to the vote of the House.
... (Interruptions)
DR. SHASHI THAROOR : Sir, I want Division.... (Interruptions)
HON. DEPUTY SPEAKER: Okay. Let the Lobbies be cleared—
Now, the lobbies have been cleared.
The Secretary-General to inform about the procedure of operating the

Automatic Vote Recording System.
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ANNOUNCEMENT RE: AUTOMATIC VOTE RECORDING SYSTEM

SECRETARY-GENERAL: Kind attention of the Hon’ble Members is invited to

the following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every Hon’ble Member should occupy his or
her own seat and operate the system from that seat only.

2. When the Hon’ble Speaker says “Now Division”, the Secretary-
General will activate the voting button whereupon “RED BULBS”
above display boards on both sides of Hon’ble Speaker’s Chair will
glow and a GONG sound will be heard simultaneously.

3. For Voting, Hon’ble Members may please press the following two
buttons simultaneously “ONLY” after the sound of the GONG and I
repeat only after the sound of the first GONG.

Red “VOTE” button in front of every Hon’ble Member on the Head
phone plate and any one of the following buttons fixed on the top of
desk of seat for

Ayes : Green Colour
Noes : . Red Colour
Abstain : Yellow Colour

4. It is essential to keep both the buttons pressed till another GONG, is
heard and the Red BULBS above plasma display are “OFF”.

5. Hon’ble Members may please note that their votes will not be
registered:

(1)  If buttons are kept pressed before the first GONG.
(1)  Both buttons are not kept simultaneously pressed till second
GONG.
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6. Hon’ble Members can actually “SEE” their vote on display boards
installed on either side of Hon’ble Speaker’s Chair.

7. In case vote is not registered, they may call for voting through slips.

HON. DEPUTY SPEAKER: The lobbies have already been cleared.
The Lok Sabha divided.
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DIVISION AYES

Banerjee, Shri Prasun
Basheer, Shri E. T. Mohammad
Bose, Prof. Sugata
Chowdhury, Shri Adhir Ranjan
Dastidar, Dr. Kakoli Ghosh
De(Nag), Dr. Ratna

Dev, Kumari Sushmita
Faizal, Mohammed

Gogoi, Shri Gaurav

Hazra, Dr. Anupam

Hooda, Shri Deepender Singh
Jatua, Shri Choudhury Mohan
Kalvakuntla, Shrimati kavitha
Khan, Shri Saumitra

Mahato, Dr. Mriganka
Mukherjee, Shri Abhijit
Naik, Shri B.V.

Owaisi, Shri Asaduddin

Patil, Shri Bheemrao B.
Poddar, Shrimati Aparupa
Premachandran, Shri N.K.
Ranjan, Shrimati Ranjeet
Roy, Prof. Saugata

Roy, Shrimati Satabdi
Sampath, Dr. A.

Sanghamita, Dr. Mamtaz

Sule, Shrimati Supriya
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Teacher, Shrimati P.K. Shreemathi
Thakur, Shrimati Mamata
Tharoor, Dr. Shashi

Tirkey, Shri Dasrath

Varma, Shrimati Dev
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NOES

Agrawal, Shri Rajendra
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.
Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Bohra, Shri Ramcharan
*Brahmpura, Shri Ranjit Singh
Chand, Shri Nihal

Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
*Chauhan, Shri P. P.

Chavan, Shri Harishchandra

* Voted through slip.
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Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Danve, Shri Raosaheb Patil
Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant
Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Girri, Shr1 Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

Haribabu, Dr. Kambhampati
Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal

Jaunapuria, Shri Sukhbir Singh
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Jigajinagi, Shri Ramesh

Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

Karandlaje, Kumari Shobha
Kashyap, Shri Virender

Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
Khanduri AVSM, Maj. Gen. (Retd.) B.C.
Khanna, Shri Vinod

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra

Kumar, Shri Dharmendra

Kumar, Shri Kaushalendra

Kumar, Shri Santosh

Kumar, Shri Shanta

Kundariya, Shri Mohanbhai Kalyanjibhai
Kushwaha, Shri Upendra

Lekhi, Shrimati Meenakashi
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal

Mahato, Shri Bidyut Baran
Manjhi, Shri Hari

Maurya, Shri Keshav Prasad
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Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Nath, Shri Chand

Nete, Shr1 Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti
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Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna
Rajput, Shri Mukesh

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rathod, Shri D.S.

Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri Ch. Malla
Reddy, Shri J.C. Divakar
Rori, Shri Charanjeet Singh
Rudy, Shri Rajiv Pratap
Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev
Sanjar, Shri Alok

Sarmah, Shri Ram Prasad

Sarswati, Shri Sumedhanand

Sawaikar, Adv. Narendra Keshav

Shah, Shrimati Mala Rajyalakshmi

Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal
Shewale, Shri Rahul
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Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Shri Bhola

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Nagendra
Singh, Shri R. K.

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Teli, Shri Rameshwar
Thakur, Shrimati Savitri

Tiwari, Shri Manoj
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Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Usendi, Shri Vikram

Utawal, Shri Manohar

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

“Yediyurappa, Shri B.S.

ABSTAIN
Nil

* Voted through slip.
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HON. DEPUTY SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 032
Noes: 183
Abstain: 000

The motion was negatived.

HON. DEPUTY SPEAKER: The question is:
“That Clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 Placement of persons, who committed
an offence, when the person was below
the age of eighteen years

HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No. 8 to
Clause 6.

Amendment made:

“Page 9, lines 15 and 16, omit “,but is below twenty-one years of
age”. (8)

(Shrimati Maneka Sanjay Gandhi)

. The following Members also recorded/corrected their votes through slips:

Ayes: 032

Noes: 183 + S/Shri P.P. Chauhan, Ranjit Singh Brahmpura, B.S. Yediyurappa =186
Abstain: 000
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HON. DEPUTY SPEAKER: The question is:
“That Clause 6, as amended, stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to the Bill.
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Clause 7 Placement of a person above age
of twenty one years for committing
any offence when he was a child

HON. DEPUTY SPEAKER: Before I put Clause 7 to the vote of the House, I have
to inform that Amendment No. 46 to Clause 7 of the Bill has been tabled by Shri
N.K. Premachandran. As you are already aware, the Government intends to get
Clause 7 negatived.

Shri Premachandran, do you still want to move Amendment No. 46 to

Clause 7 of the Bill?

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:
“Page 9, for lines 24 to 26, substitute—

“for committing any serious or heinous offence when such

person was below the age of eighteen years, then he shall be

tried as a child. (46)
... (Interruptions) Why are you dictating? How can you dictate me? The Chair is
there. ... (Interruptions)
HON. DEPUTY SPEAKER: Order please. Do not disturb him.

... (Interruptions)

SHRI N.K. PREMACHANDRAN: Sir, I am very thankful to the Government as
well as to the hon. Minister in realising the fact that it is against the Constitution,
that is, Article 20(1). I absolutely appreciate the Government for deleting this
provision. So, my Amendment is very specific. It is in a positive way. So,
instead of making a negative vote by the Government, let the House be positive.
If this Amendment is carried on, what would be the impact? It will be a positive
effect that this Article 20(1) will not be violated. It is also a positive aspect. Let
the Government concede to the Amendment of the Opposition so that the purpose

of the Government, in which instead of deleting Clause 7 we can incorporate
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Clause 7 protecting the interest of children and protecting the interest of the
Opposition as well as the Government. This is my humble submission before the
House.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 46 to Clause 7
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That Clause 7 stand part of the Bill.”
The motion was negatived.
HON. DEPUTY SPEAKER: Clause 7 is negatived and dropped from the Bill.
... (Interruptions)
HON. DEPUTY SPEAKER: That is over. There is no point of discussing that

now. [ will call you at the third reading stage.

Clauses 8 and 9 Procedure in relation to Board and
Powers, functions and responsibilities
of the Board

HON. DEPUTY SPEAKER: The question is:
“That Clauses 8 and 9 stand part of the Bill.”

The motion was adopted.

Clauses 8 and 9 were added to the Bill.
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Clause 10 Procedure to be followed by a Megistrate
who has not been empowered under this Act

HON. DEPUTY SPEAKER: Hon. Minister to move Amendment No. 9 to
Clause 10.
Amendment made:
“Page 11, line 9, for “Subject to provisions of section 7, if the court
finds”, substitute “If the court finds”.” %)
(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY-SPEAKER: The question is:
“That Clause 10, as amended, stand part of the Bill.”
The motion was adopted.

Clause 10, as amended, was added to the Bill.

Clause 11 Apprehension of child alleged
to be in conflict with Law
HON. DEPUTY-SPEAKER: Shri Tathagata Sathpathy to move Amendment
No.62 to Clause 11. Shri Tathagata Sathpathy — not present
The question is:
“That Clause 11 stand part of the Bill.”
The motion was adopted.
Clause 11 was added to the Bill.
Clauses 12 to 14 were added to the Bill.
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Clause 15 Enquiry by Board regarding
child in conflict with Law
Amendments made:

“Page 12, line 32, for “preliminary inquiry”, substitute “preliminary
assessment”. (10)
Page 12, line 33, for “one months”, substitute “three months”. (11)

Page 12, line 35, omit “or serious”. (12)

Page 12, line 37, for “Provided that for heinous offences”, substitute
“Provided that for serious or heinous offences”.” (13)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your
Amendments No. 47 to 48 to Clause 15?

SHRI N.K. PREMACHANDRAN : Sir, I am not moving Amendment No. 47 to
Clause 15. But I am moving my Amendment No. 48 to Clause 15. My specific
contention is that the existing system has to protected. It is above 18 years.I beg

to move:

“Page 13, line 11,—
for “for child above the age of sixteen years as on the date of
commission”,

substitute “for child below the age of eighteen years as on the date of
commission.” (48)

HON. DEPUTY-SPEAKER: I shall now put the Amendment No. 48 to Clause 15
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
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HON. DEPUTY-SPEAKER: The question is:

“That clause 15, as amended, stand part of the Bill.”
The motion was adopted.

Clause 15, as amended, was added to the Bill.

Clause 16 Preliminary enquiry into
heinous offences by the Board
Amendments made:

Page 13, for lines 13 to 19, substitute—

““16 (1) In case of a heinous offence alleged to have been committed by a
child, who has completed or is above the age of sixteen years, the Board
shall conduct a preliminary assessment with regard to his mental and
physical capacity to commit such offence, ability to understand the
consequences of the offence and the circumstances in which he allegedly
committed the offence, and may pass an order in accordance with the
provisions of sub-section (3) of section 19:

Provided that for such an assessment, the Board may take the assistance of
experienced psychologists or psycho-social workers or other experts.

Explanation—For the purposes of this section, it is clarified that
preliminary assessment is not a trial, but is to assess the capacity of such

child to commit and understand the consequences of the alleged offence.”.
(14)

Page 13, line 20, for “preliminary inquiry”, substitute ‘preliminary
assessment”. (15)

Page 13, line 22, insert—

“Provided that the order of the Board to dispose of the matter shall be
applicable under sub-section (2) of section 102:”; (16)

Page 13, line 23, for “Provided that”, substitute “Provided further that”;
(17)

Page 13, line 23, for “inquiry”, substitute ‘“assessment”.” (18)
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HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your
Amendments No. 49 and 50 to Clause 16?
SHRI N.K. PREMACHANDRAN : Yes, Sir, | am moving my Amendment Nos.
49 and 50. I beg to move:
“Page 13, line 13,—
for “has completed or is above the age of sixteen years”,
substitute “is below the age of eighteen years”.” (49)
Page 13, line 44,—
for “sixteen years”,

substitute “eighteen years”.” (50)

HON. DEPUTY-SPEAKER: I shall now put the Amendment Nos. 49 and 50 to
Clause 16 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
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HON. DEPUTY-SPEAKER: Shri Thatagata Sathpathy to move Amendment No.
63 to Clause 16. Shri Thatagata Sathpathy -- not present.
The question is:
“That clause 16, as amended, stand part of the Bill.”
The motion was adopted.
Clause 16, as amended, was added to the Bill.
Clause 17 to 18 were added to the Bill.

Clause 19 Orders regarding child found
to be in conflict with Law

Amendments made:

“Page 14, line 33, for “preliminary inquiry”, substitute “preliminary
assessment”. (19)

Page 14, line 33, for “comes to the conclusion”, substitute “pass an order”.
(20)

Page 14, line 34, omit “further”.” (21)
(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY-SPEAKER: Shri N.K.Premachandran, are you moving your
Amendment No. 51 to Clause 19?
SHRI N.K. PREMACHANDRAN : Yes, Sir, I am moving my Amendment No. 51
to Clause 19. I beg to move:

Page 14, line 34,—

omit “as an adult”. (51)
HON. DEPUTY-SPEAKER: I shall now put the Amendment No. 51 to Clause 19
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
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HON. DEPUTY-SPEAKER: Dr. Shashi Tharoor, are you moving your
Amendment No. 59 to Clause 19?
DR. SHASHI THAROOR : No, Sir. In view of the vote in the previous issue, [ am

not moving it.

HON. DEPUTY-SPEAKER: The question is:
“That clause 19, as amended stand part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to the Bill.

Clause 20 Powers of children's court

Amendments made:
“Page 14, line 37, for “preliminary inquiry”, substitute “preliminary

assessment”. (22)

Page 14, line 41, for “section 22; or”, substitute “section 22, considering
the special needs of the child, the tenets of fair trial and maintaining a child
friendly atmosphere; or”. (23)

Page 14, lines 43 and 44, for “Section 18”, substitute ““Section 19”.”
(24)

(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your
Amendment Nos. 52 to 54 to Clause 20?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, I am moving my
Amendment No. 52, 53 and 54 to Clause 20. Amendment No. 54 is very important,
as the child is being sent to the jail. That has to be taken into consideration. So, |
am moving all these three Amendments. I beg to move:

““Page 14, line 39,—
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omit “as an adult”. (52)
Page 14, line 42,—

omit “as an adult”. (53)
Page 15, lines 5 and 6,—

omit *, till he attains the age of twenty-one years and thereafter, the
person shall be transferred to a jail”.” (54)

HON. DEPUTY-SPEAKER: I shall now put the Amendment Nos. 52 to 54 to
Clause 20 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY-SPEAKER: The question is:
“That clause 20, as amended, stand part of the Bill.”
The motion was adopted.
Clause 20, as amended, was added to the Bill.
Clause 21 was added to the Bill.

Clause 22 Order that may not be passed against
a child in conflict with Law

HON. DEPUTY SPEAKER: Dr. Shashi Tharoor, are you moving Amendment No.
60 to Clause 227?

DR. SHASHI THAROOR : Yes Sir, | am moving this amendment. I beg to move:

“Page 15, for lines 31 to 34, substitute—
“22. No child in conflict with law shall be sentenced to death or for
a term of imprisonment for more than seven years, for any such
offence, either under the provisions of this Act or under the
provisions of the Indian Penal Code or any other law for this time
being in force.”” (60)
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This is very important. The Minister has spoken about her heart. We have
all explained why sentencing a child to 20 years is bad for the child and bad for
society because it will unleash hardened criminals. What I would request her once
more to seriously ask the Government to entertain our recommendation that in no
case can a child be sentenced for more than seven years even for the so called
heinous crimes. Let us try and rehabilitate the child our orphans should be on
rehabilitation not retribution. I urge the Government not to just give a knee-jerk

vote but to think humanely for a minute and to accept this amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 60 to Clause 22
moved by Dr. Shashi Tharoor to the vote of the House.

The amendment was put was negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 22 stand part of the Bill.”
The motion was adopted.
Clause 22 was added to the Bill.
Clauses 23 and 24 were added to the Bill.

Clause 25 Removal of disqualification
on the findings of an offence
Amendments made:

“Page 16, after line 4, insert —

Provided that in case of a child who has completed or is above the
age of sixteen years and is found to be in conflict with law by the
Children’s Court under clause (i) of sub-section (1) of section 20, the

29 9

provisions of sub-section (1) shall not apply.”. (25)

Page 16, line 5, for “the Police or the Children’s Court and its”,
substitute “the Police, or by the Children’s Court to its”. (26)

Page 16, for lines 8 to 10, substitute-
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“Provided that in case of a heinous offence where the child is found
to be in conflict with law under clause (i) of sub-section (1) of section
20, the relevant records of conviction of such child shall be retained
Children’s Court.”.” (27)

(Shrimati Maneka Sanjay Gandhi)

HON. SPEAKER: Shri N.K. Premachandran to move Amendment 55 to clause 25.
SHRI N.K. PREMACHANDRAN : I beg to move:

“Page 16, lines 9 and 10,—

omit “only when the child is sent to a jail”.” (55)
HON. DEPUTY SPEAKER: I shall now put Amendment No. 55 to clause 25
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived

HON. DEPUTY SPEAKER: The question is:
“That Clause 25, as amended, stand part of the Bill.”
The motion was adopted.
Clause 25, as amended, was added to the Bill.
Clauses 26 to 35 were added to the Bill.

Clause 36 Surrender of children
Amendment made:
“Page 19, line 33, for “one months”, substitute “two months”.” (28)
(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: The question is:
“That Clause 36, as amended, stand part of the Bill.”
The motion was adopted.
Clause 36, as amended, was added to the Bill.
Clause 37 was added to the Bill.
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Clause 38 Orders passed regarding a child in
need of care and protection
Amendments made:

Page 20, line 29, for “38”, substitute “38.(1)". (29)

Page 21, line 7, omit “one time”. (30)
(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: The question is:
“That clause 38, as amended, stand part of the Bill.”
The motion was adopted.
Clause 38, as amended, was added to the Bill.
Clause 39 was added to the Bill.

Clause 40 Process of rehabilitation and social re-integration

Amendment made:

Page 22, for line 3 and 4, substitute —

“(4) The children in need of care and protection who are leaving

institutional care or children in conflict with law leaving special

homes or place of safety on attaining eighteen years of age, may”. (31)

(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: The question is:
“That Clause 40, as amended, stand part of the Bill.”
The motion was adopted.

Clause 40, as amended, was added to the Bill.
Clauses 41 to 46 were added to the Bill.
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Clause 47 After care of children leaving
child care institutions

Amendment made:
“Page 24, line 36, omit “a one-time”.” (32)
(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: The question is:
“That clause 47, as amended, stand part of the Bill.”
The motion was adopted.

Clause 47, as amended, was added to the Bill.
Clauses 48 to 59 were added to the Bill.
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Clause 60 Procedure for inter-country adoption
of an orphan or abandoned or surrendered
child.
Amendments made:

“Page 28, line 6, for “thirty days”, substitute “Sixty days”.  (33)
Page 28, after line 7, insert--
“Provided that children with physical and mental disability, siblings and
children above five years of age may be given preference over other
children for such inter-country adoption, in accordance with the adoption
regulations, as may be framed by the Authority.”.” (34)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:
“That clause 60, as amended, stand part of the Bill.”
The motion was adopted.

Clause 60, as amended, was added to the Bill.
Clauses 61 to 75 were added to the Bill.

Clause 76 Punishment for cruelty to child
Amendments made:
“Page 32, after line 42, insert—

“Provided that case it is found that such abandonment of the child by the
biological parents is due to circumstances beyond their control, it shall be
presumed that such abandonment is not willful and the penal provisions of
this section shall not apply in such cases.”. (35)

Page 32, line 43, for “Provided that”, substitute “Provided further that”.

(36)
Page 32, line 47, for “Provided further that”, substitute “Provided also
that”.” (37)

(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: Shri Tathagata Sathpathy to move Amendment Nos.
64-66 to clause 76— Not present
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The question is:
“That clause 76, as amended, stand part of the Bill.”
The motion was adopted.
Clause 76, as amended, was added to the Bill.
Clause 77 was added to the Bill.

Clause 78 Penalty for giving intoxicating
liquor or norcotic drug or psychotropic
substance to a child

HON. DEPUTY SPEAKER: Shri Tathagata Sathpathy to move his Amendment
No. 67 to clause 78— Not present

The question is:

“That clause 78 stand part of the Bill.”

The motion was adopted.

Clause 78 was added to the Bill.

Clause 79 Using a child for vending, peddling,
carrying, supplying or smuggling any
intoxicating liquor, narcotic drug or
psychotropic substance

HON. DEPUTY SPEAKER: Shri Tathagata Sathpathy to move his Amendment
No. 68 to clause 79— Not present
The question is:
“That clause 79 stand part of the Bill.”

The motion was adopted.

Clause 79 was added to the Bill.
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Clause 80 Exploitation of a child employee
HON. DEPUTY SPEAKER: Shri Tathagata Sathpathy to move his Amendment
No. 69 to clause 80— Not present
The question is:
“That clause 80 stand part of the Bill.”
The motion was adopted.
Clause 80 was added to the Bill.
Clause 81 was added to the Bill.

Clause 82 Sale and procurement of children
for any purpose
HON. DEPUTY SPEAKER: Shri Tathagata Sathpathy to move his Amendment
No. 70 to clause 82— Not present
The question is:
“That clause 82 stand part of the Bill.”
The motion was adopted.
Clause 82 was added to the Bill.
Clauses 83 to 101 were added to the Bill.

Clause 102 Appeals

Amendments made:
“Page 38, after line 29, insert—

“(IA) An appeal shall lie against the order of the Board, passed after
making the preliminary assessment into a heinous offence under section 16
of the Act, before the Court of Sessions and the Court may, while deciding
the appeal, take the assistance of experienced psychologists and medical
specialists other than those whose assistance has been obtained by the
Board in passing the order under the said section.”. (38)
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Page 38, for line 32, substitute “committed an offence other than the
heinous offence by a child who has completed or is above the age of sixteen

9% 99

years; or’”. (39)

(Shrimati Maneka Sanjay Gandhi)
HON. DEPUTY SPEAKER: The question is:
“That clause 102, as amended, stand part of the Bill.”
The motion was adopted.
Clause 102, as amended, was added to the Bill.
Clauses 103 to 108 were added to the Bill.



07.05.2015 161

Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.40 to the Juvenile
Justice (Care and Protection of Children) Bill, 2014 and that this
amendment may be allowed to be moved.”

HON. DEPUTY SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.40 to the Juvenile
Justice (Care and Protection of Children) Bill, 2014 and that this
amendment may be allowed to be moved.”

The motion was adopted.

New Clause 108A Public awareness on provisions of Act
Amendment made:
“Page 39, after line 47, insert—
108A. The Central Government and every State Government, shall
take necessary measures to ensure that—

(a) the provisions of this Act are given wide publicity through media
including television, radio and print media at regular intervals so as
to make the general public, children and their parents or guardians
aware of such provisions;
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(b) the officers of the Central Government, State Governments and
other concerned persons are imparted periodic training on the
matters relating to the implementation of the provisions of this

Act.”.”
(40)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:

“That new clause 108 A be added to the Bill.”
The motion was adopted.

New clause 1084 was added to the Bill.

Motion Re: Suspension of Rule 80 (i)

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI

MANEKA SANJAY GANDHI): I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.41 to the Juvenile
Justice (Care and Protection of Children) Bill, 2014 and that this
amendment may be allowed to be moved.”

HON. DEPUTY SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.41 to the Juvenile
Justice (Care and Protection of Children) Bill, 2014 and that this
amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 108B Monitoring of implementation of Act

Amendments made:

“Page 39, after line 47, insert—

“108B. (/) The National Commission for Protection of
Child Rights constituted under section 3, or as the case may
be, the State Commission for Protection of Child Rights
constituted under section 17 (herein referred to as the
National Commission or the State Commission, as the case
4 of 2006 may be), of the Commission for Protection of Child Right
Act, 2005, shall, in addition to the functions assigned to
them under the said Act, also monitor the implementation
of the provisions of this Act, in such manner, as may be
prescribed.

(2) The National Commission or, as the case may be, the
State Commission, shall, while inquiring into any matter
relating to any offence under this Act, have the same
powers as are vested in the National Commission or the
State Commission under the Commission for Protection of
Child Right Act, 2005.

4 of 2006
(3) The National Commission or, as the case may be, the
State Commission, shall also include its activities under this
section, in the annual report referred to in section 16 of the
Commission for Protection of Child Right Act, 2005.”.”

4 of 2006 (41)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:
“That New Clause 108B be added to the Bill.”

The motion was adopted.

New clause 108B was added to the Bill.
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Clause 109 Powers to make rules

Amendment made:

“Page 43, after line 8, insert—

“(lvia) to enable the National Commission, or as the case
may be the State Commission to monitor implementation of
the provisions of this Act under sub-section (/) of section
108B;”. ” (42)

(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:
“That clause 109, as amended, stand part of the Bill.”
The motion was adopted.
Clause 109, as amended, was added to the Bill.
Clauses 110 and 111 were added to the Bill.

Clause 1 Short Title, extent, commencement and application

Amendment made:
“Page 2, line 5, for “2014”, substitute “2015”.” (2)
(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.



07.05.2015 165

Enacting Formula
Amendment made:
“Page 2, line 1, for “Sixty-fifth”, substitute “Sixty-sixth”.” (1)
(Shrimati Maneka Sanjay Gandhi)

HON. DEPUTY SPEAKER: The question is:
“That Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.

Enacting Formula, as amended, was added to the Bill.

The Preamble and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: Now the Minister may move that the Bill, as

amended, be passed.

SHRIMATI MANEKA SANJAY GANDHI: I beg to move:
“That the Bill, as amended, be passed.”

HON. DEPUTY SPEAKER: Motion moved:
“That the Bill, as amended, be passed.”

Submissions are allowed at the Third Stage, therefore, I call Shri Deepender

Singh Hooda.

SHRI DEEPENDER SINGH HOODA : Sir, we are quite disappointed that all the
amendments that we moved regarding treatment of children between the age of 16
to 18 years in a more humane way, were rejected by the Government and the
Government has decided to proceed with this. But the specific clarification that I
seek from the hon. Minister is that during the course of Minister’s reply she has
accepted that the budget, as far as the Women and Child Development Ministry is
concerned, has been slashed and she is trying to get the budget back. She said that
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here fingers were crossed. Actually, she gestured like that. So, I would seek a
clarification from the hon. Minister as to what does cross fingers to get the budget
for Women and Child Development Ministry back mean.
SHRI P.P. CHAUDHARY (PALI): Thank you very much Deputy Speaker, Sir.
The Chapter 8 provides the adoption and it is very exhaustive. It is in the interest
of the children. Clause 57, sub-Clause 3, provides that nothing in this Act shall
apply to the adoption of children made under the provisions of the Hindu
(Adoption and Maintenance) Act, 1956. If we see Chapter 8, there are very
rigorous provisions regarding eligibility of the adoptive parents. The procedure
for adoption has also been provided. But who will invoke it? Suppose, if the
adoption is made under the Hindu (Adoption and Maintenance) Act, 1956, then
what about the provisions provided under this and the purpose for which we have
enacted it? I would like to seek a clarification from the hon. Minister as to how to
reconcile these provisions.
SHRIMATI MANEKA SANJAY GANDHI : Sir, I just want to make a short
clarification. Regarding the money for this particular section of childcare which
comes out from ICPS budget, I have an adequate budget of Rs.430 crore. This
part is not going to suffer at all. So, the question that you have asked me in
relationship to this Act in this Budget is fine. ... (Interruptions)
HON. DEPUTY SPEAKER: Madam, please address the Chair.
SHRIMATI MANEKA SANJAY GANDHI: Wait a minute. What I have for
provision of children’s homes is about Rs.430 crore, which is adequate. Now,
what we were talking about, where it may hurt and where the Government is going
to look at, is ICDS, which does not come in the context of this debate at all.

I just want to make one thing. I wanted to say that before. You repeatedly
talked about it being a trial and how a child cannot compromise him or herself by
agreeing to something. This is not a trial of a child. It is an assessment that is

made by the JJ Board. So, there is no question of a child incriminating himself.
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HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

HON. DEPUTY SPEAKER: The Bill, as amended, is passed.

Hon. Members, in the Bill that we have just passed, two new Clauses have
been inserted and one Clause has been negatived.

I, therefore, direct that wherever required, the subsequent Clauses may be
renumbered accordingly.

Now, the Lobbies may be opened.




07.05.2015 168

14.57 hrs

CONSTITUTION (ONE HUNDRED AND NINETEENTH AMENDMENT)
BILL, 2013
HON. DEPUTY SPEAKER: Now, we shall take up Item No. 23A — The
Constitution (One Hundred and Nineteenth Amendment) Bill, 2013 — of the
Supplementary List of Business.
Hon. Minister.
e =it o yarRft wReE R HA (SRR gEeT @R @ |Ea S, # aRaTa SRl g

“fp TRT IRBR MR TACY WRBR & 1 {7 U FRR AR SqH Wbl
B AFART H URA GRT ST &3 BT 375 AR BT AT &l DI el
I Tt FA9Td, TS0 AT gRT JUTRG R faar faear smg

HEIGY, 39 f98® & fdaR & oy @d 99y 31 99 BI Ud 98d 320! qadl ol
g 5 oo I8 a0 57 Q91 9 FawHia | 7RT garl

HEIGY, I8 WG WeNgd 8 iR 89 SId © [ |fagr Fened ol uikd & & oy
Pl AiFal B 50 IRIE R IURRA 3R AdGH dRA ATl Wi¥al & @ [8le 9gad @
LI Bl g1 oifh Hel al {818 agad gRI T8, ™ gRT 39 fder &1 qiiRa b
T U AT A1 AE, U W VS A8 AN A BIs Gl ge <@, 7 Dlg ol ged o],
Hac B B B g qqBR D Dol Al o 39 4 DI GRS fHaT| yg a1 § ey e @l
g & S99 iveey § I8 99 T 5 @ 9% 9RA SR qidew & 49 Iy Rl @
dlecde €, WA & TAM [SHIAD g Uh &, I A [l & 3T} Hl Pl gavl wd el 8l
T 91 # Y B8 6! g [P § o7 9 1 o Ry &R 99 % T 514 Al 91 3 I8
o wiRa & @1 S AeuTaT wat Iog |HT # fewE &, € o ome W'l dre | # of
feams <l A diverew B U 9 I YH T S|

g, 39 [ &1 U e ® ok # 9gd daw # 39 sfE™ @1 omus A
G AT | o qHT WRA BT AU gall, WIRA SiiR UTfheaTe QI STl 9Ff a9, 39 THY

3ITST BT AT UIHLT b1 BT A1 3R a8 YAl UIfhRi Huelal o7l SH A9 U
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YEfder sars gall, o wRd iR gdf wifea & dra dr a3 &, afe a8 e@fs an
T B WHhT| a¥ 1971 ¥ QY DI Yeh T WU & w4 H OFH 3Nl 3R ITH 4R Bl S
AT B, I8 Y3 SISl QIS Bl AILIDB T8l o
15.00 hrs.

W wEArh 5y 7 oRet 9..RiE T 39 219 S g A 91 T o W aiveew
T ik Algl & w0 A S O &1 1971 § Ieras &1 S=1 811 & o9 a9 uZard 1974 H
T FET T S e SR) M ok @ dy SRg AN B 4 e e
T o S-oild Hsiid & 9 | N1 % 9T Il §l 99 98Il &1 aidrael &t
FFE A AU IrgAIeT HR e Afde wRa § IAST SrgHIeT & garl 37 Iuf dF 99 Wt
IRE DI T=l W e ge | IgAeT gaforg T8l g3l b S W St fereifeha fhar e e, 4w
X1 et garm ol

e |9 2011 # <. W= HET g 3 uga @1 2010 # s 9@ &A1 TE Q|
2011 # €. A7HE g a8 1Y 3R 98l = U Weidhld IR ER Y| et a8 o fad
d oMU WEA ol e g WA DR R g, AT 1974 B AFSI IR 2011 B UKD DY
qMfehep TRUIT & U H AU A @ 1T &1 <l 9 a9y 98 9 IR gall, I8
FAT § ORI B3 o7 3R R qd Hal #f Gorm geiie |ied 7 g9 AT A1l I qHYI oY

T # 9gd g9 faRie ueeie gon oiR 9gd S kg gen| i wifal v v 7 g9t fakg
PR g o Toird), ot ofik Sroasdt| Toiid) iR diordqt &1 w9 o fh 39 e # oW &
fedl @ oMl g5 Bl ST BT AW AT o1 fF AwAar S Bl A8 o of 39 | W
TS TR S fHar ST a1 S AT Se, I a1 uf¥ew & e § &y, oife uf¥ew & ma
W IAA Sl 4R TSI, 98 d8 b Bl AR I97 WBR & 8, A ST I D
@l A TE oM el @l & forg a8 dahe qu g ARy, et uffem dra & e
TS| gaferg Soadt 3 faRy far ok goitdt qen diordt 7 off fRg foran) fad @1 wmh
AT BT YR B A AT JfhT T ugdl fh el HHET (Ul RUS Y, Al [T 6T
B TS 3R T8 Wi Afafy ff 477 8 TS| SUD 918 AR WRBR 26 TS, 2014 BT AT |

# Feq P qar A B o 4= & w0 7 S # ugell fagw I gE, S9d
forg #91 qivarew @1 g1 o9 § ey TS, @ g8 & | Ierarsi 1, sfe-ote T W 99 9
o1 firel A1 SR e 98 9 @t | o # wa w9 gl ot 9 el @ =i 9ga
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AMIEYE® Hel 6 S Medre 3N 3R Stawe e & dia & q@ gon 8, swaneRa g ¢,
39 I AT qI5Y| a1 e H T HA1 S Bl dgl, df 9ar 31 St 4 g1 Hal b
SN Sl SISl Y& ©, AT Sl Sofsl §U Y& €, Seh! A YISl 3R 3 31 |

FIH UBel B AT Sl W A1 DI HAGT S W I DR GHI T4l Al B J UP
o grEd € 5 @'l F S T i, 99 R @ 98T w1 & forg S wEt 3
IO US| AT FIo1 F Q-1 @b a1 g | HAAT aIoi1  BAY 3008 B BUY Dl Uebo
AT @ &1 9T 1 U HET o ST {has gaueia] 81 arell o7 3R 98 fhaRe yaisier
T 775 BRS B B A1 o pafder ffgae iR a8 g RaT ghReder
I o1, I9D [y IBi AR 3R 2234 TS S0 Soi RIS AN | IRITA HT Aclerd
o URIAIT - S 39 919 R TR o7 o fopa= T 981 & M| 59 bt fohar T
f fopa AT MY T U BIR 3R R BR & 41 H 984 a1 3fR 7| T 3B HE I8
o1 f 3500 M| AT 3ATHelT HE BT AT [ 35000 A | SAGY I8 S Ubol a1, T8
35000 T ATH- WIHX a1, {5 T 3T, STH MYR W) sAGR! IRaAfdd B o, offh I8

Uepot ITe1 T

# 987 8 MR Udc S A W8 i o St &1, o1 TR wmft |y &
el 8, foh IR dIF e & ok 9 HHC! DI RUC gAP! Al 9@ 78 HAfeAl Tfed gg
ag 1 faaaR @1 1fea g8 i1 16 RiawR @1 ga a1 I8 fda YR v iR 1 fewar &t
s 81 RUC ¢ d| 98 99 19 f3uwR &1 991 81 11, 971 g9 Hierer off 6 &9 Sl
T H TABI B A | AfpT A S 7 (U HHST B dRB I BIBI Aol B 899 Ut
Bl A I TP G g Al {6 I8 IS 80 aF PR <l g% o7 {6 a8l &1 &l gus 3R
RO B BT BH AT B BN U 980 A HM I, S 8HB] B U, S B4 19 SR TP
QX TE DR b, AfhT AR St 7 g goT fF gu HHS @ Rui # P 2 f6 St aimy
9 f9d @1 a1 39 H A | A Pel {6 g9ic T D G @US H of A, FlP,
IOIC 3 BT Ul WO a1 Al Sff B AT, Vol goie 3R AT aoic H Foll ST g,
# 30 gEX WUE H o ISl I I 39 I @t geh 7 B # o aryer v wat siiR
oI SN, BT qoC & TAN WUS H I FHT A UIRG HRIDPR 9 4T Bl # I&i of g |

ST # @ET f5 3008 HRIS T Udbol HHQT ST A AR o1, 98 84 NIl o a7 R
A E.TAA. A Pl B BAR W FE B G B AT 2 IR AT 89 g9H Dls AART T 2l
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HAAT St T e T SR IR agt ft 9 g St | wEr 5 g9 o 3 Rd mars
3MUfy 8 21 ST8f qeb 3 DI WAl AT, S &A1 d8i dIqdid bl Yo bl, 399 U8l b
DS AATES BN, T8 & RIHAT 7 BAN & TR H WR e I8 aq el {6 &, e @t
T g9 gf o Sl T8 AR ok 9w yft @ B o wifRy, a9 ' uE | 5 R
I d1d § b WRI D1 AR A 3791 Yeb B © I8 Pe el © (b S99 qfH B Wi amow
SHISTY 1 98k T8 B b &9 3Td ol el SOy oTelT @ Beeb 3R ufeed diliel, #ererd
3R g aren 2 89 Ul & o TIRA d_aT o iR o & fewy @1 AFRive &
o | 3fY § Bfde & urg TS iR g8l W #1 gg e a1 forar 6 g9 s Bl AR
TR 39 fda @ WRT F_ar of| o 519 g9 95 41 99 9ISl Samell ¥ aiadd del I
Bl Il AR S A qd DI, IS AT b W], Hfue e T Sl F G DI, S YAl
AT AT ST A 1 HI, FHAT g1 Sl 4 G a1d DI, ALITH. & AARE I S | a1
B AT I W D] A TARIS T8I o, <Ifpe HiUd A G2 95 A Ig Pl 11 b g9
THde @Ry a1 3" Bl 3R IS BRI R A9 91! Ged Wi 91d Bl IR 96 BRP IS
A 6 o/ AR U Q1 f[Adbey 8 U e 2 6 § Tadlu. &1 Bis § 3R gav fdeey 2
& # oraw @1 A BB M 9| S # F&l Hel Al 6 gy, BI Ble glgaan
T B SR s¥fifory e @ wewfa 99 9, 39 BRI 9 849 I8 i fhar B w emm
Pl N T AT BB TA.d1.T. BT 9 & UIiRd BRI, ST 2013 § a1 11y o7l #9
TETHAT ST A 91 &I, QERT 89 Al o Dide DI 96& &I AR I Dfd-c § F A F9gT
gAY Ugcl 99 fpd &, 98 Bredx g9 ad fhar {6 99 &1 a1 o & 89 39 9 &l Al
e #7 Fefaa e § e agf T fon, S d9nes 57 |/ # 99 fRY 9, 3@ qa T
e 3R a8 fad 2013 # O TRe 9 WA g7 o, (ol S w0 H oy |HT I uIRd
HRATT AR IA W H BT b FHT H DR ATg T

# I w1 argl [ 39 [ A A9 9 A9 81 @ 2] U Al FfSHTb s arevyl o,
it 3 A 1 AihT T8 g1 oA, 98 Aol (SATbe B S, AHfhd 8 SR ger
Sl Uedeled €, S @ dTel Al @1 Sl AR SR H dcdl goll o, 98 Wi gMfdEd &
SIRIT | IART, Q8a™l UoleM, A1 IHfSdhd deotl o1 Sl <@l &1 For-Rr Sefie wR o, a8
AP sHD AR S fhAT AT B, g8 SMUPd B SRl T AW ANl & 9 8
I Tiie, <8, 37 99 B IR H 91 B Ghd 8 AR S TR A1 Ik g, I8 B8R IR
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AT TG 3 Fhdl © SR Ty & W e N Req, omor § g8 we arg,
S SIS WR UgE Webdl ©, O WX 1971 § Ugd Al I§ Yeb UGS &1 ®, 41 99 dl& I8
IEEiT 59 fad B TR 89 & 918 31O 3MBR o AR I8 il FeNe BN U ST
BT 6 S uger A¥NgT sfer # g B 8, Sl ke W wial W sfes # oSSt g g Al
I Al e giaer § go 8 S|

# gl a1 Ped gY o9 e 1 ==l & fou e g1 =t § S ge IS, Dl Sare
# SR < qHy | =gt 6 o g9 fad 1 =4l & oY uRgd B, gare]

HON. DEPUTY-SPEAKER: Motion moved:

“That the Bill further to amend the Constitution of India to give
effect to the acquiring of territories by India and transfer of certain
territories to Bangladesh in pursuance of the agreement and its
protocol entered into between the Governments of India and
Bangladesh, as passed by Rajya Sabha, be taken into consideration.”
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St iR o At (TERWUR) ¢ AeH GEAT TR S M-S a1 drer # AR g |
AfeR €1 981 316! AN AW Hecll €, I8 WG BT SMHBN § 3MId! 7 A e § b amond) &
qIE FEY TSl 1958 H A8G-IH U BIAT ATl IASD q19 Sfav-qold 3R G a8 ATHIE
fe-9rg =T dae gorl 39 dH1 & WOxT WRIS JMue] ATeld 2l 31 991 3ioid o @ § fh
A GO @RI S 7 AT {69 ORE 9 818 Bl TANE B Dl B DI 8l Ig Sl

31U el fh B9 Wl BT g ST MRy, A 89 | &1 g <M ared ¢l # g uieem

TS 37T | UfTed JIel B 1Y Qs & dAleg]ebld Ueh ATCHT Bl -8 2| AT oIS I8
TMHR G B R v & By e SR T aiarey iR fRgram, aFt SRl & e
Q¥ Bl @ B Bl

15.11 hrs. (Shri Ramen Deka in the Chair)

AT B A1 BART SHIIH ACTHE 8, BHANI Hoald JCTHT gl BRI HIaR, g
SIS, BART WH-UT 99 Ueh 2] $AfTY STd qivellal &l ard Al 8 A1 §rel, 2Ry, srae
IR HETeI & 8H 99 Al & <X U SHIINS 3fcade U1 8T gl

Madam Sushma Swaraj, just listen to me. It was stated that : “This land
swap issue is under the Ministry of External Affairs.” But a few weeks ago, the
Minister of State for Home Affairs, Shri Kiren Rijiju, said in New Delhi that :
“The Constitution (Amendment) Bill to ratify the Indo-Bangladesh LBA is likely
to be introduced with a major change by de-linking Assam.” I8 3iF-Rels 2

The Union Minister of State for Sports, Shri Sarbananda Sonowal,
defended the Government's decision to de-link Assam from the Bill. He said that :
“This was not a political decision. This is a decision honouring the wishes of the
people of Assam. At this moment, the people of Assam do not want to give their
land to Bangladesh.” ¥1gf a7 ®ed § f6 T, @91 iR JUid HHEH - &4 99 B
g Y iR gafer g 98 fdd o @ El..(@ragm) oM 9t @ 39D IR W SR B

ATy ... ()
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SRR JOAT TR @ R 0 ofl, g1 el AqA 6 ofg #9 ded § g R A qren, 99
THY AT e H 93 & A1 e | A, S 91 Y By & €, I8 A1 A4 & qredl 81 39
S-S B W@ & fb B Ud B e

el Sff, My @ FEt O, 9§ {9 e g fHar anl ol St et e A wn A,
ST SR IS St B8 X8 €, 98 A9 Qe drell § &0t by Relio] 8ik 27 wai= Aeraret o
I S 3T HE I3 &, SUD IR F A e Jren 2 6 99 a8 fa w=ga gon o @1 & faviy
fopar ol s T faRiy i fhar o, 89 I8 W ARl SO 915 89 39 Bl OIS Y 59
faet @1 AT ArEd ¥, A g Wt IART 319 SR Pl UM IR off I8 7, I8 W IIrn|
3T 9 F9I T BISW H TEl & AT MU (I V0T Uged | IR o< form 2 f5 & < o
qre], ATIH! T TS 52 VAT o & B

FaTafr Sft, ST o %@ © 6 H an arefl, sHe an # O 9" g oA Wiwoy
IR &R foram g iR fan 78 919 g7 3 98 & 9t 2 £l (waem)

R IO S, S oMU %E 3§ € 98 A1 H W9 bg gal gl A9 9gd URGRIT 9 Srued
I & 2., (Fau) H g RS A St 91 <t ® 5 79 oW 3l Bie @R 39 fad
B A1 I I AR, 19 wig ufimelt g 9§ 99 g8, Il ANl | a1d g8 Al 89l I§ o
5 orrw @1 W o B ug a o @iyl # d@ w't 9% ww 5 e @ vy |
P AP PR G Al I gl T8 il | AT T A B Wi H B 3 B Bl a1
®t| e ) a1 QAT TE 8, R SNu Wl iR A 98 a1 7 alell Bl oY ¥g ugel ¥ forn
T3 WIT0T BIS ST 3R ST H 91Tl 8, M9 IF WR qiferq| H g TARTE DA arell ard el
®E Bl ST MU dIel X €, § a8 U9 dief gl gl
M IR o AR A o9 S fAgE A g g9y Ao orsT vel-feran Wi <
TSl 2 HeH FEAT WRIST Sfl, 3R 3R Pl Sl BT 1 JAR &1 Bl Al AT B
el @ W I8 A aF B fAU TSIy Bl AAE-HWAMRT PR Bl Bl SRwd el

gl | .. (caem)

Please listen to me. The Chief Minister of Assam, Shri Tarun Gogoi,
requested the Prime Minister, Shri Narendra Modi, for inclusion of the State of
Assam in the Protocol signed between the Government of the Republic of India

and the Government of the People’s Republic of Bangladesh in September, 2011.
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The Chief Minister, Shri Tarun Gogoi, expressed surprise at the reported decision
of the Government of India not to include clauses relating to Assam sector in the

Protocol ratified by the Parliament. The Government of India did not hold any

consultation. SHHT AT FIT &7 SHBT A I8 © [ T JGH DI qTER IGH T DAl
ITEd ¥, I IAH H gl o7 ... (a9) 3H &7 diordl urel &7 o WY URaR g, 8
T =TRdT o f oraH B suH forem fran Sy, ife gea o aren 21 gafoy e Al Sft
DI YE T8 SHR HH URAR & RN BT FHSIET gl b U1 &l 81 A1fey iR Ut 1.4, &l
o &1 a1feyl gefoy v iy @ o # sait R B g 2l EW we o 2 ad
2011 ¥ FoHH FEilE S 9 Mgl ... (Faem)

The Constitution (Amendment) Bill, 2013 was introduced in the Rajya
Sabha in December, 2013 by Shri Salman Khursheed, Minister of External Affairs.

It was referred to the Parliamentary Standing Committee, and Madam also referred
to it. The India-Bangladesh Agreement was signed in 1974, but as it was not
ratified, it has not been implemented in reality.

Bangladesh is our immediate neighbour. One may divorce one’s wife, but
one cannot divorce one’s neighbour. That is why the Land Boundary Agreement is
aimed to enhance bilateral cooperation between the two countries. This is a
momentous legislation and when I am participating in the debate, I am feeling
ecstatic and greatly elevated. The historic agreement will contribute to a stable and
peaceful boundary and create an environment conducive to enhanced bilateral
cooperation. It will result in better management and coordination of borders and
strengthen our ability to deal with smuggling, illegal activities and other trans-
border crimes.

In 2011, the Protocol has been prepared with the full support and
concurrence of the State Governments concerned, that is, Assam, Meghalaya,
Tripura and West Bengal. Now, under no circumstances, we should leave the
arena whereby India’s image could be tarnished as a non-credible country in the

comity of nations.
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Three issues were outstanding between Bangladesh and India. One is the
un-demarcated land boundary of 6.1 kilometres; exchange of enclaves and adverse
possessions remain unsettled. The truth is that I am very much in agreement with
the concern expressed by the Chief Minister, West Bengal because the Radcliff
dispensation which can be considered as a colonial hangover is still haunting us.
As per the Radcliff dispensation, the line was drawn arbitrarily much to the
disservice of the neighbouring and adjoining States of Bangladesh, namely, West
Bengal, Meghalaya, Assam and Tripura. Therefore, I would be in full support of
the rehabilitation package that has been sought by the West Bengal Government.
Not only that. I would also propose that rehabilitation should be proper and should
be scientific. The rehabilitation has to be a decent one and a BPL-like package.
The Indian citizens residing in Indian enclaves in Bangladesh have been deprived
of basic necessities and rights since 1950. They deserve a decent rehabilitation
package once they come to mainland.

It is essential to have a seamless integration of Bangladeshi enclaves with
the local area and population. For achieving this, the physical and social
infrastructure of these enclaves has to be upgraded to the level of neighbouring
areas. It is essential that such movement and rehabilitation of population from
Indian enclaves in Bangladesh and Bangladeshi enclaves being transferred to India
does not lead to local resentment and social tensions. That is why, I would propose
that at the time of entry, the person would be provided biometric Adhaar card and
his name would be entered in the National Population Register. Secondly, the
families should be housed in temporary relief camps in predetermined locations
preferably in the same police stations in which their original enclaves were located.
This PS-wise relocation would be better due to presence of large number of rivers
in the district and geographical contiguity would make assimilation faster. The
family members should also be issued EPI card, BPL ration card and job card

under MNERGA. Bank accounts should also be opened under Jan Dhan Yojana.
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I am feeling proud that I have been able to participate in this historic
legislation. Again, I would remind the hon. External Affairs Minister that her
Government was suffering from some sort of hiccups. Their Government was
posing flip and flop. & ‘&' 3R B ' B WHR DI I8 el 1Y &6 8 3R 7
H I W I T Tl gl IS B, A A B BIS, W Ia B B B B AR A DI

T Hg| gATg|
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*SHRI S.S.AHLUWALIA (DARJEELING): Respected Chairman Sir, today the
Constitution (One Hundred and Nineteenth) Amendment Bill 2013, has been
presented to this august House to ratify India. Bangladesh Land Boundary
Agreement and I take the floor to support and say a few words about this
legislation. I am speaking in Bengali particularly because lakhs of people in both
sides of the border are waiting for this historic event. They wish to know what the
Indian Parliament is going to do today and must be glued to radio or television sets.
Therefore I will deliver my speech in Bengali. At the very outset, I want to make it
clear that if anyone tries to snatch even an iota of land forcefully from us, then our
security forces can go to any extent, even sacrifice their lives to save their
motherland and this is true for both India and Bangladesh. But I can recall what
our erstwhile Prime Minister Bharat Ratna Shri Atal Bihari Vajpayee had said
during his Lahore trip. He had said, “We can change history, but not geography.
We can change our friends but not our neighbours” It means that if we have sour
relationship with Pakistan or Bangladesh, it is possible to change the bitter history
with love and peace. But if we want to push our neighbours back or change the
geography, it will not be feasible. Thus, our Hon’ble Prime Minister, Shri
Narendra Modiji and our respected Minister of External Affairs Smt. Sushma
Swaraj ji are trying to follow Atalji’s footsteps. We could have said that this is the
treaty of Shri Manmohan Singh and Sheikh Hasina and we have no role in it. But
we did not say that. We had to realise the vision of Shri Vajpayee ji and so we
shouldered this responsibility. Thus I stand here to support this Bill.

My previous Speaker, Shri Adhir Ranjan Chowdhury hails from
Murshidabad. I don’t know whether any part of his district is linked with
Bangladesh or not. But I have been elected from such an area a portion of which
is connected to Bangladesh border. When I visit that part, my mobile catches the
signals of Bangladesh and I have to receive Indian calls through Bangladesh

towers. Thus I can feel their pain. When the Radcliffe Award was signed, it was

*English translation of the speech originally delivered in Bengali.
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decided that a 4096 km long boundary will be drawn between India and East
Pakistan. Out of that 262 km stretch would be with Assam, 856 km with Tripura,
318 km with Mizoram, 433 km with Meghalaya and 2217 km long boundary
would be drawn with West Bengal. However complete demarcation could not be
done and problems cropped up in those enclaves where Indians and Bangladeshis
were scattered. Many attempts were made to solve these problems but to no avail.
In December 1949, an Indo-Pakistan Boundary Dispute Tribunal was set up under
the Chairmanship of a Swedish Supreme Court Member Albott Bagge, former
member of Supreme Court of Sweden. A representative each from India and
Pakistan was also present. But no solution could be found. Thereafter on
September 10,1958 the Nehru-Noon pact was signed. Immediately after that, the
Berubari issue erupted and Hon’ble President referred the case to the Supreme
Court. So the progress was halted to some extent. I can still recall what happened
at that time. On December 16,1971, 90,000 Pak soldiers were made to surrender —
before General Jagjit Singh Arora. Those 90,000 soldiers led by General Niaji
used to brutally torture the innocent people of East Pakistan who were fighting for
their rights, for freedom under the leadership of Bangabondhu Sheikh Mujibur
Rahman. About 3 lakh people were killed in Bangladesh. The then Prime
Minister dispatched Indian troops to East Pakistan to save the neighbours and
Jagjit Singh led the contingent. It was a short duration battle and within 13 days,
90,000 soldiers were compelled to surrender. I can visualize the day when they
were being taken as hostage. [ was a young man of 20 years at that time. [ was
studying in the university. When Bangabondhu Mujibur Rahman was arrested and
taken to Lahore, people of Bangladesh were wailing and lamenting. Lakhs of
people became homeless and they came to Kolkata as refugees. In University of
Calcutta, I was into student politics and a member of Chhatra Parishad. We set up
camps for the refugees and received them, provided shelter, medical aid and food.
I can still remember the pathetic scenes. The day when Bangabondhu was

released from Lahore prision on 8" January and was brought to Delhi airport, he
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was received by the then President Shri V.V.Giri, Prime Minister Smt. Indira

Gandhi and the entire cabinet. Then he was sent to Dhaka by RAF aircraft. After

that, the 1974 friendship pact was signed. Why this month of May is so important?
What is the significance of this month and why are we eager to pass this

legislation urgently? It is because on 16™ May 1974, Indira-Mujib Treaty was

signed in Delhi. The Parliament of India is trying to ratify the pact after so many

years by passing this Bill. But why did it take so long? The reason is, after 1974 a

combat committee was set up in Kuchlibari. In Dahagram and Angrapota, a

movement was organized. In 1992 Teenbigha Agreement was signed. But this

movement claimed three lives and many persons were displaced and also put

behind bars. They struggled hard for their own rights. Even today, their only

demand is that Dahagram and Angrapota should remain a part of India while the

Teenbigha corridor should be abolished. I don’t know whether the Government of
India will consider this or not. But today in the interest of West Bengal and the

entire country, when we are going to usher in a new era by ratifying the Indira-

Mujib Pact as well as the treaty signed by Shri Manmohan Singh and Sheikh

Hasina on 6™ September 2011, we must look into every aspect. By the way,

Sheikh Hasina is the daughter of Mujibur Rahman.

The issues with Bangladesh will not be resolved only by acknowledging
this treaty. In order to have more cordial and warm relationship with Bangladesh,
we need more development in that country.

If someone asks why the people of East Pakistan wanted to have an
independent country, the answer is that all their revenue earnings from jute
cultivation and jute industries were diverted to West Pakistan which in turn used
to spend it for defence expenditures. People demanded that the money should be
spent for the development of East Pakistan, to build road, rail infrastructures, to
build dams, to set up factories and industries so that the Bengali people of the
region are able to live with dignity and rights. Moreover the language of Urdu

was imposed upon them forcefully. The mother tongue of the people of
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Bangladesh, cutting across religions lines, is Bengali. If something was done for
Bengali language, it was mostly by the people of East Pakistan who struggled to
establish the supremacy of the Bengali language. They fought to get the national
language status for Bengali. These were the two main issues — one, development
and two, language. They were deprived of both. Therefore they had to struggle
and fight against West Pakistan. Sheikh Mujibur Rahman was imprisoned twice
for leading the movement. He fought for the development of Bengali community;
he fought for the language of Bengali. People of that country whole-heartedly
supported him and took the movement forward, resulting in the creation of an
independent nation called Bangladesh. Today their dreams are going to become a
reality; today the dream of Sheikh Mujib is going to become a reality; today the
vision of the Indira — Mujib treaty is going to be realized; today the goal of
Manmohan Singh and Sheikh Hasina is going to be achieved. People of India and
Bangladesh want to see development in both the sides of Padma. They want jobs
for the jobless, education for the illiterates, food for the hapless. People want
freedom from poverty. Thus I also have some demands to put forth. Firstly, we
need access to road. The entire North Eastern region has to take a detour via
Siliguri. But if we go through Dhaka then it can be shorter. If we need to go to
Agartala, we have to go via Silchar. But if we can pass though Dhaka, it can be
easier for us. Thus I demand the road access, rail access and river access or sea
link. I hope that the Government will definitely sign some more pacts to this
effect after the passage of this Bill. I have been receiving many telephone calls for
the last few days from Bangladesh and India and people are informing me that
tension is brewing in places. The opposition forces in both the countries are active
and contemplating communal riots; rapes, various anti-social activities etc. may
take place after swapping of land or enclaves. Therefore immediately the military
of both the countries should come together to build a coordination force to thwart

any untoward incident that might take place.
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We are making promises that whoever will come from the other side of the
boundary will be given Indian citizenship but I demand that not only citizenship,
but all other rights and facilities like Aadhar card, Voter card Gas connection, and
the new insurance scheme which is going to be launched by Hon’ble Prime
Minister tomorrow should be extended to them along with zero balance account
facility, Jan Dhan account, educational rights, infrastructure etc. so that they can
say with pride that we are no longer subjugated, we are free, and independent
Indians and the people of Bangladesh can say that we are free Bangladeshis.

We think in Bengali, we speak in Bengali, we love Bengali. Therefore I
wanted to express my views in Bengali. [ recall, “I was born in Bengal as a
Bengali, I think in Bengali, speak in Bengali, | segregate in Bengali and again join
hands to unite Bengal”. Ganga is my mother, Padma is also my mother; Meghna
and Yamuna are the tears flouring down my two eyes. The sky is the same, the air
is the same, the expressions of joy and sorrow are the same, the music of the
chirping of Doel and Koel birds is the same.... Today while supporting this
legislation, I can just say that my predecessors were also displaced from Sialkot
but I was born in Bengal. Where is Sialkot and where is Bengal, my birthplace;
from the land of Igbal to the land of poet Nazrul. Nazrul was from Burdwan and
Kabiguru Rabindranath Tagore was from neighbouring Birbhum. I was born and
brought up in this holy land of Nazrul Islam and Tagore. I pay my respects to the
people of Bangladesh.

While supporting this Bill, I reiterate my demand that Dahagram and
Angrapote should remain a part of India and Teenbigha corridor should be done
away with. A new Tetulia corridor should be created because if I need to go to
Teesta point from Dashpara-Chopra via Siliguri, the distance in 117 km but if we
use Tetulia corridor it comes down to 26 kms. There was a corridor from
Mathabhanga to Mekhligang which was called the Immigration corridor. It that is

made functional then the distance will be reduced to 26 km from 56 km. This
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should be considered for the benefit of the people. The Bangla bandh border that
has been opened near Siliguri and Jalpaiguri should be made operational.

Berlin wall has been demolished and Europe has become one. If similar
sentiments of peace and love for each other are spread amongst the South-East
Asian countries, then we can have more cordial relations with all. With this hope I

thank you and conclude my speech.
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Sir, I rise to participate
in the discussion and support the Constitution (119" Amendment) Bill, 2013.

This Bill has been brought forward to give effect to acquiring of territories
by India and transfer of certain territories to Bangladesh, in pursuance of the
agreement signed between India and Bangladesh in May 1974 relating to the
demarcation of the land boundary and also subsequent protocol signed in
September, 2011.

India and Bangladesh have a common land boundary of approximately
4097 kilometres. This land boundary was determined as per the Radcliffe Award
of 1947. Some provisions of this Award led to disputes which were sought to be
resolved through the Bagge Award of 1950. This was the first effort made to
settle the disputes.

The second effort made was through Jawaharlal Nehru-Feroz Khan Noon
Agreement of 1958. One of the issues in this Agreement, namely, the division of
Berubari Union was referred to the Supreme Court for an advisory opinion by the
President under article 143 (1) of the Constitution. To comply with the opinion
rendered by the Supreme Court, the 9" Constitutional Amendment Act was
introduced in 1960. But due to litigation and other problems, this 9™
Constitutional Amendment Act could not be notified in respect of territories in the
former East Pakistan or the present Bangladesh.

Likewise, several efforts were made to resolve these disputes during the
course of the last more than 60 years. But they could not see the light of the day.

The present Constitutional (Amendment) Bill legalizes the Agreement
entered into between India and Bangladesh in 1974 and the Protocol entered into
in 2011. The Government has also stated that the State Governments concerned,
namely, the Governments of Assam, Meghalaya, Tripura and West Bengal were
closely associated during the process of demarcation of un-demarcated boundary,
and during the process of determination of territories in adverse possession and

exchange of enclaves.
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We urge upon the Government of India that it may continuously engage in
dialogue and mutual consultation with the State Governments concerned when the
Agreement is actually implemented on the ground. It is an appreciable thing.
This is correct. I am from Tamil Nadu and I feel this is correct.

At this juncture, we would like to draw a parallel to the ceding of
Katchatteevu to Sri Lanka without the approval of Parliament by means of a
constitutional amendment. This has very seriously affected the livelihood of the
fishermen of Tamil Nadu who are Indian citizens.

The ceding of Katchatheevu is in total violation of the constitutional
provisions and also the views given by the Supreme Court of India in a
Presidential Reference made in the Berubari case.

This is why, our revered leader and people’s Chief Minister Makkalin
Mudhalvar, Dr. Amma had filed a case in 2008 in the Supreme Court against
ceding of Katchatheevu in her personal capacity as the General Secretary of our
Party, AIADMK. Subsequently, in the year 2011, the Government of Tamil Nadu
impleaded itself, as a party, in this case, since the State is the custodian of all land
records. This case is still pending in the Supreme Court of India.To go back
slightly into the history of Katchatheevu, I would say that this Islet was originally
owned by the Ramnad Kingdom of Ramanathapuram district of Tamil Nadu
before Indian Independence. This Islet was historically a part of the Ramnad
Raja’s Zamindari and later became a part of the Madras Presidency. This Islet was
always of strategic importance and special significance for fishing operations in
the area.

So, from times immemorial, this Islet was a part of Indian territory, but due
to the agreement in 1974, this was a bad agreement for us, this Islet was ceded to
Sri Lanka which is the root cause for the problems of the fishermen that we are
facing every day in the Palk Strait. It is again unconstitutional because this part of
the Indian territory was ceded to Sri Lanka without the approval of the Indian

Parliament by means of a constitutional amendment. The ceding of Katchatheevu
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is illegal because no constitutional amendment was approved by the Indian
Parliament.

Secondly, in Katchatheevu, there is a St. Antony’s church having more than
150 years of rich tradition. This church conducts annual car festival which runs for
three days in a year. This holy place is visited and worshipped by people
belonging to all religions — be it Christians, or Hindus — from both the countries
during this annual festival. You will be surprised to know that this church was
built by an Indian Catholic, who is a Tamilian, named Srinivasa Padaiyachi. This
goes beyond doubt that this Islet belongs to Tamil Nadu and it is a territory of
India.

But presently because of conflicts, Indian Tamil people are not allowed to
go and worship in that church. Even if they go, they are scared away by the Sri
Lankan Navy officials. It is a disrespect shown to the religion and to the religious
festivities. Hence, I would like to request the Government to see that at least
during the three-day annual festival of the Church, the security personnel from the
two nations are present there to safeguard the interests of the Indian Tamil people
going there to attend the festivities.

Due to all these disturbances and troubles being created by Sri Lanka, I
would like to urge upon the Government of India to rescind the agreement with Sri
Lanka that was entered into in 1974 and restore the rights over that Islet to India so
that fishermen from Tamil Nadu could fearlessly go and fish in the traditional
waters.

15.59 hrs (Hon. Deputy-Speaker in the Chair)

Sir, coming back to the present Bill, I would say that the Bill does not
provide for suitable rehabilitation and compensation measures for the people who
will be returning from the Indian enclaves in Bangladesh. I would like to urge
upon the Government that it may seriously address this issue and provide an

acceptable package of rehabilitation to the people who will be returning to India. I
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would also like to urge upon this House to bring a similar constitution amendment
Bill to bring back Katchatheevu Islet back to India.

In the same way, the Government of India should also take adequate steps
to safeguard the interest of the Indian nationals who would be staying back in
Bangladesh enclaves and facilitate them to acquire Bangladesh citizenship and all
other attendant benefits.

With these words, I support the Bill and thank you for giving me this
opportunity to speak on this Bill.
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PROF. SUGATA BOSE (JADAVPUR): Hon. Deputy-Speaker, Sir, I rise to
support, on my own behalf and on behalf of the All-India Trinamool Congress, the
One Hundred and Nineteenth Constitution (Amendment) Bill which, after an
amendment is passed, will become the One Hundredth Constitution (Amendment).

At the outset, I would like to congratulate our hon. Minister of External
Affairs for bringing forward this historic legislation before this House and also for
making a statesmanlike speech in opening this discussion and debate.

Our External Affairs Minister referred to the Radcliffe Award of 1947. The
roots of the problem that we are going to solve in this Parliament later today go
back to the tragic partition of 1947. The irony of that partition was captured best
by the Poet W.H. Auden in his Poem “Partition” where he wrote about Radcliff.
This is what he had said:

“Unbiased at least he was when he arrived on his mission,

Having never set eyes on this land he was called to partition.

‘Time’ they had briefed him in London, ‘is short. It’s too late
For mutual reconciliation or rational debate:
The only solution now lies in separation.

He got down to work, to the task of settling the fate of millions.
The maps at his disposal were out of date

And the Census Returns almost certainly incorrect.

But there was no time to check them, no time to inspect
Contested areas. The weather was frightfully hot

And a bout of dysentery kept him constantly on the trot.

But in seven weeks it was done, the frontiers decided,

A continent for better or worse divided.

The next day he sailed for England, where he quickly forgot
The case, as a good lawyer must. Return he would not,
Afraid, as he told his club, that he might get shot. *

Radcliffe was not a good surgeon. Partition was often referred to as a

surgical operation. Not only did he bring misery to the people on either side of the
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lines that were drawn in 1947 but like any bad surgeon, he left swabs inside the
patient. These were the Enclaves that are going to be exchanged today. We call
these Chhit Mahal in the local parlance in West Bengal.

As I speak today, my mind goes back to 1971 a date to conjure with in
South Asian History. I was merely a high school student, not even in college. I
used to go with my Paediatrician father Dr. Sisir Kumar Bose to the Bongaon
border where millions of refugees had come from what was then the Eastern
Wing of Pakistan. I had seen poverty in Kolkata. But I have never seen the kind
of human misery that 1 witnessed in 1971 in the refugee camps around the
Bongaon town. But there was something else. I also used to visit the Netaji Field
Hospital in a village called Bakchara where the brave, wounded soldiers of
Bangladesh's Mukti Bahini used to be brought across the border and public
spirited doctors and surgeons form Kolkata would operate upon them. That is the
only time in my life that I have seen operations being conducted in the open and
there was not even any saline. I have seen Daber Jal, coconut water being used in
place of saline. These Mukti Yodhas sacrified there all. Our Indian soldiers made
huge sacrifices. What we witnessed in 1971 was a glorious freedom struggle
against one of the most brutal military crackdowns in modern history. After the
victory of 16™ December, 1971, Sheikh Mujibur Rahman, Bango Bondhu came
back, and I remember on the 17" of January, my father met him in Dhaka. What
was the border like? He just drove across in an ambulance carrying medical
supplies for newly independent Bangladesh. That was the kind of border we saw
in 1971. People wanting to help each other to live a life of dignity.

Then, of course, in 1974, our External Affairs Minister has referred to the
historic agreement made between Bango Bondhu, Sheikh Mujibur Rahman and
our great Prime Minister, Indira Gandhi. It is a pity that 41 years have passed
before this Parliament could ratify that agreement. Today, the words of Bango
Bondhu, his historic speech on the 7" of March are ringing in my ears, when he

said,
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"Rakte jakham diyeehhi, rekta aro debo edeshea mukte koinye enhanbo,
inshallah."

“Since we have given blood, we will give more of it, Inshallah, we will free
the people of this land.” In other words, he offered to give more sacrifice in blood
so that the people of East Bengal could be free. He brought freedom to the people
of Bangladesh.

We have to look at this 1974 Agreement and the protocol signed in 2011
between the Prime Minister, Manmohan Singh and the Prime Minister, Sheikh
Hasina. 1 had the privilege of meeting the Prime Minister when they gave an
award to my father, posthumously just two years ago. I find this is what is really
historic and what is really positive about this Bill that has been brought by this
Government. We have a carefully balanced Bill; we are protecting and promoting
the national interest, the States interest, and the human interest. The national
interest, because this Bill, once it is passed later today by this House, will bring
about a revolutionary transformation in the relations between India and
Bangladesh. I agree with the External Affairs Minister that we will be able to
rekindle the spirit of 1971. After that, when you go to ask the people of
Bangladesh and the Government of Bangladesh for trade and transit facilities, they
will respond to you in a positive manner, So that national interest has been
supreme. I know, earlier this week, there was a little temptation to falling prey to
the narrow party-partisan interests but what is important today is that the people of
Assam also rose to the occasion and the temptation was resisted. National interest
was put above party-political interests.

Secondly, States' interests have been protected. It was a real privilege for
me to work on the Standing Committee on External Affairs with Dr. Shashi
Tharoor of the Congress, Mohd. Salim of the CPI(M), my own colleague, Mumtaz
Shangomitra of the Trinamool Congress and so many of the BJP Members and
the Members of the other Parties belonging to the ruling coalition. It shows the

value of the Standing Committee system in our parliamentary democracy. In the



07.05.2015 193

unanimous Report that we tabled in this House on the 1¥ of December, 2014, we
protected the States interests. This is what we said about the earlier history. We
said, closer consultations at the highest political level between the Central
Government and State Governments would have been desirable. The Committee
while appreciating the efforts to keep the State Governments on board, would
therefore suggest the Government to effectively coordinate with them on all
matters and resolve the lacunae if any relating to the actual implementation of the
Accord on the ground.

I am very glad, I am truly happy, I have to tell the External Affairs Minister
that she has conducted consultations at the highest political level as we had wanted,
she has spoken several times with our leader, the Chief Minister of West Bengal,
Mamata Banerjee. We had also said, the Committee expects that the Central
Government and the State Government of West Bengal will arrive at a consensus
on the issue relating to the rehabilitation package. All the humanitarian issues
should be resolved in advance including assistance from the Central Government
in this regard.

I trust, as the External Affairs Minister has assured on the floor of this
House that the rehabilitation package which has been sent to her by the
Government of West Bengal led by the Chief Minister Mamata Banerjee on the 6™
of December, 2014 will be available to the State so that we can build infrastructure
and also give a true life of dignity to those in the enclaves who have been leading
a miserable existence for the last 67 years. That is the most important aspect of
this Bill. We are protecting the human interest.

I am so delighted today that our veteran, elder statesmen Advani ji, Murli
Manohar Joshi ji are sitting here this afternoon as we are debating this
Constitution Amendment Bill. [ am remembering our visionary former Prime
Minister, Atal Bihari Vajpayee. It is because, what we are going to do today is to
be a solution of an intractable problem, a solution that is going to be found in the

spirit of insaniyat. Under the sign of insaniyat , human beings are taking
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precedence over territory, small amounts, small pieces of territory that are only
going to be notionally exchanged between the two sovereign States of India and
Bangladesh.

Mr. Deputy Speaker, Sir, I would like to say that sometimes I hear certain
justifications for this Agreement. I can understand that the Ruling Party, in order
to satisfy their recalcitrant constituents in a certain province may often have to
make those kinds of arguments. I often hear that this particular piece of legislation
and the final settlement of the land boundary between India and Bangladesh will
help us resolve the problem of illegal emigration, of smuggling across the borders
and so on. That may well be a by-product of the settlement that we are going to
reach with Bangladesh. But let us remember that this historic piece of legislation
is actually meant for the benefit of the law abiding citizens of India and
Bangladesh. Once the entire boundary is demarcated, I would like to see that
innocent law abiding citizens of India and Bangladesh should be able to cross the
border with dignity. I would urge our External Affairs Minister to have
consultations with the Home Minister so that a whole series of integrated check-
posts can be set up along the India Bangladesh border. It is because, we want the
ordinary people to be able to cross without difficulty. We want music to flow
across the border that separates the two Bengals. We want theatre groups from the
two Bengals to come to each other and to have their performances. I have spent a
lot of time as a student in Bangladesh going about all the districts, working in
district record rooms. I have seen how much the people of Bangladesh admire
Deshbandhu Chittaranjan Das, Sarat Chandra Bose and Netaji Subhas Chandra
Bose. I have seen the best performance of D.L. Roy’s Shahjahan play on a stage
in Dhaka, not on this side in Kolkata, even though we have great theatre
personalities and theatre groups in West Bengal and some of them actually now

belong to our Party, the All India Trinamool Congress.
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So, I would like to say that let us gift this historic piece of legislation to the
people of the two Bengals and also to someone whose birth anniversary,
Ponchishe Boishakh we are going to celebrate all over the country in two days’
time. Ponchishe Boishakh is either on the eighth of May or the ninth of May. He
not only wrote the National Anthems of our two countries, India and Bangladesh,
but all of the songs that he wrote during the Swadeshi Movement of 1905 were
inspirational for the muktijoddha of Bangladesh in 1971.

“Bangladesher hridoy hote kakhan aponi, tumi ki apurup rupe bahir hole
Jjanani, ogo Ma, tomai dekhe dekhe ankhi na fere.” You know, we cannot turn our
eyes from her. We have always envisioned our State Bengal and also Bharat
Varsha as the mother. That is the spirit. In those days, we used to recite
Jibananda Das’s poetry — Banglar mukh ami dekhiachi, tai prithbir roopomi
khunjite jaiarne. We have seen Bengal’s face, that is why we do not need to go
out and find beauty in the rest of the world. So, that is what I am being, sort of,
reminded of here today.

Finally, I would simply like to say that there is one song. Of course, there
were many other songs that were referred to by Ahluwaliaji,
Bhupen Hazarika’s famous song Ganga amar Ma,
Podda amar Ma. But let us remember that during the heyday of the Swadeshi
Movement, Rabindra Nath Tagore wrote a very beautiful song — Amra milechi aj
mayer dake - We have actually gathered here at the call of the mother. We are
answering the call of the mother in passing this historic legislation in the Lok
Sabha today.

On behalf of everyone in this House, it is such a great moment to see that
we have risen above all political party differences. We have protected the national
interest, the State’s interest and the human interest today. So, let us — as has
happened in the Rajya Sabha — rise to the full stature of this House and

unanimously pass this Constitution Amendment Bill. Let the message go out to
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the whole of South Asia that we want peace and development for the poor and
obscure, who live all across this great Subcontinent.

With these few words, I conclude. Thank you.

HON. DEPUTY-SPEKAER: Hon. Members, the hon. Minister is going to reply at
5 o’clock. I would, therefore, request the speakers to be very brief in their
speeches.
SHRI MOHAMMAD SALIM (RAIGAN)): It is a very valuable debate, which is
going on.
HON. DEPUTY-SPEKAER: It is a valuable debate and I am allowing the
Members to participate. It is a Constitutional Amendment and it would go on up
to 6 0’ clock.

... (Interruptions)
AR FIAT TR : IS ARG, AR G BT dra QY| PIg ™) a1 © foh #
¢ iE a9 & Sa9 | 99 AR 9e A1 ofil, # S9S a1 oA § |
HON. DEPUTY SPEAKER: All right.
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SHRI RABINDRA KUMAR JENA (BALASORE): Hon. Deputy-Speaker, Sir, I
am thankful to you for giving me this opportunity to participate in this historic
Constitution Amendment Bill to amend the Constitution of India to give effect to
the acquiring of territories by India and transfer of certain territories to Bangladesh
in pursuance of the agreement and its protocol entered into between the
Governments of India and Bangladesh.

Sir, I would like to place on record certain factual things so far as the
Ministry of External Affairs is concerned. I would like to draw the attention of the
hon. Minister of External Affairs that she has been extremely kind in handling
various issues, which we often raise. I would just say that in my own case, I have
got the reply from the Ministry within a few hours and not within a few days. So,
it 1s time for sincere appreciation for the hon. Minister of External Affairs for
handling various issues concerning the Ministry of External Affairs. Our thanks
go for that.

Sir, it was well discussed in the House about the very articulation in the
opening speech of the hon. Minister, Shrimati Sushma Swaraji. It is a fact and the
whole country knows that she is an extremely good articulator. But while
articulating what we saw today was that she had very nicely put-forth the sequence
of events, which happened in this particular incident culminating into today’s
event. She has also tried to cover up the stand and the position taken by the BJP in
the past and what forced her to come to this position today.

Sir, I would also like to place on record that the hon. Prime Minister Shri
Narendra Modiji saw that the Agreement, which was signed between the two
Heads of the States need to be respected and honoured. This will definitely send a
very positive signal not only to the people of our country but also the people of
world at large. Having said that, it is a fact that the Bill is going to serve a lot in
the national interest. While this will result in a modest demographic changes, it
will serve a lot of productive purpose for the people who have been affected by

this issue. Let us look what would have been happening to fifty odd thousand
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people who are sitting on the enclaves of Bangladesh and India. They must be
keenly watching and they will be the people who will be the beneficiary of today’s
event. We definitely stand to support the Bill and to implement it in its right spirit.

Having said that, let me come to some of the critical observation which we
must be extremely cautious about it. The first issue is the security issue Deputy
Speaker Sir. I am a victim in my constituency because of certain illegal
immigrations from Bangladesh. This needs to be taken into account. Unless we
look at the security issue seriously, we may be a victim tomorrow. So, this is one
very important aspect which I would like harp upon and urge the hon. Minister to
look into it.

Second, there are many Indians who are living Bangladesh. They will
loose their permanent claim to get Indian citizenship. Possibly, they will shed
tears today but the Government of India has got its responsibility to see that
tomorrow when they become a part of Bangladesh, they may not become victims,
or they may not be given a step-motherly attitude. We have got an obligation to
do that.

Third, it is important that this piece of legislation cannot be enforced
without taking States into confidence.

I am thankful to hon. Minister that she has taken the States into confidence
but this need to be ensured that in the implementation process the States are
becoming important part and parcel of the entire event.

Another important factor which I would like to urge upon is the very bona
fide of the Bangladesh people who will take citizenship of India. It is extremely
possible that there will be a lot of claimants who are not bona fide. So, we have to
have checks and balances in the system to ensure that the bona fide of the people
of Bangladesh so that India does not face problems tomorrow as it is happening
today in certain cases.

In the last, we have to prepare a blue print for a time-bound development of

all the enclaves which come to our fold. Having said that, while supporting the
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Bill and while thanking the hon. Minister and the Government, it is important to
pass the Bill, it is also equally important that the Bill is implemented in its true

letter and spirit so that the people affected get their rightful justice.
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3t f e wowRE Wea (RARR-RiggH) @ Aeiey, d 39 gue &1 w9edq s @ foy @S
TN Z| 39 fAgs &1 U o arelt facer w IR guEn @RSt Sft &1 # rfdse s
2| IR REaAT 7@ vy 35 gad |UTe a1l Tgd Sif o/ 89el W W ded O &
ity e el St & g 39 RRgea @ Awem Afe A1 oFR fonsft @1 wer Sy
JHHT T & GYAT WRS | ST Sl W e i SN, IqH! GeIs Bl HE, I AT
S BT BM GEA WRIS S B IS IE WA B gl © b fUed w3 a8 4 S ged
AT o, S Gon Gorsht &1 off, I G DI A BT B 39 (48D & HAewH 4
focer w1 AR YUAT WRIST S DR @ & RIEET &1 TRe 4 59 Q99 o1 ®{ @9
IR wfasy 3 W fFgw™ & JRemar & IR ¥, ®M & a) 7 A-o ol a8 w3l 59
ARBR B HAEGH H I [URT DI o BT B BN, IABT FHST DI DT P RIEA=T g
qrhd A Bl

ARIqy, 39 fadws & wrew § fega SR ey &1 o faarfed uewr o, Su®
IR ¥ @ g & ST aren ¥l dfT U e a1t @ 5 fed #F aut 9 o aivenasft ik
= Py fA<el ANRS IRGIT W A 5 9 4 8 W o, S9d anN H 9 [l o &1 aa
3 AT Bl R, & qws, o0, YUl Al fEGEIT & Py A USRI H Al Bl WA H Sl
FTeeel Bd 8, Sl 31l SHB U H U Bl B W 39 IRBR Bl AT ATl S99 A
el €1 g AeNEAl & T VAT AT g3 © 6 g Widl W AT WD HERTG, H Sl
aTedd IR B W § B PRI 6, X S AR Ay d 37 8 &l ITH! qA9Gd 8l
Al B, ITDT IB 9D ¥ H AR &l frerar B, g9 fory g # o € 98 &M
RGBT 21 Afh 3t oy a8 A1 &1 Ued gorei & S g ARhR | o g
I & IRBI BT F BT a0 IEARRIAT BT FNEA X 3R YIRS 0 A @
TSR Bl 3T < H WS BT B Ul 5 ARBR DI HRAT ATy |
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SUTEEeT WRIGH, I BT U AT BT HI 1 goll Tl MeT-yar ar onft & e,
fp g @1 YREm B B g S el e SR I8 WAl 7 qarn R Q@ S A g
IaH A% 88 TRHT WA B GRETT B BT B g1l 2l 1t 91 A g, 99D ok R e
B G BT 4G 3R YTGET DHRAT A1(8Y, by HRUN A a8 3 TP T8l g3l 2| PHel B
Je B ddl orud wed 21 H g uw wafied axAr dredl ¥ O g @ g & ar #
S-S Fe AT B MY, JE-d9 BRI Bl A B AT iy AR YA 8, IHD qro], H WHY
1 GREAT B BT J@E BT A1y

TdH a1d # 3MUd ATH § ARBR & &I H Al aTedl g [ qH B Gl g8 oAfd
s T S G T, 9D R A oSl W TERaT TS <@ w1 21§ 9R 98 $l SR
GO HATSrT BT I AT g 6 s du! Ugel Sl HAG G H A, GG AN A AT
FT 3T, DY I, WD ATH 81 gl | U IR fgea &l 9 @t A 4fF &1 g
B B oIy, =g a8 Y 8 A1 9qg AC DI &7 8, SD! G/ D R § WHR Bl & <1
ey aifs wfesr § g ff W AERe W smdward g # A o A& | waEh
SMRaTal R fEgWI @I GRETl ¥ oGl Ugd™ Bl Sl BM 81 81 &, SHd aN § | I{Ra
A & < ARy

Heled, 39 fAtds © Aq® W Uh F97 B I AT g9l (07 o &1 B A
facer #0 Sft 1 fovan 2, 9@ fofg 9101 99TE < €| e=rare|
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DR. RAVINDRA BABU (AMALAPURAM): Thank you, hon. Deputy-Speaker,
Sir. I am lucky that whenever I stand to speak, you are always there in the Chair. I
request you to allow me to speak one or two minutes more because whenever I
speak you always restrict me.

HON. DEPUTY SPEAKER: I am also happy to see you. Whenever I preside over
here, I have a chance to hear your voice, which is very good.

DR. RAVINDRA BABU : Sir, whenever we talk about Bangladesh, we always
get reminded of Bengal Partition, 1906. From Bengal Partition and annulment of
Bengal Partition, 1911 the greatest lesson the British learnt was that they could not
divide the Bengal people and that they had done a historic blunder. So, they
annulled the Bengal Partition and shifted their Capital to Delhi. Afterwards, when
Pakistan was portioned, we were tore apart and there came into existence East
Pakistan and West Pakistan.

As students of Indian history when we look at the map, it is always
inconceivable and very, very surprising to see how Bangladesh can be a part of
Pakistan, which is situated on the other side of India. TIfFT SeR B, ST ER &
Al A TAI YD B DY DY ol DIy W g HY BT G A1 &) B RN 6 I IE b &
Hol H DY T @ g1 O e oY, Tord 8 TRT IR IHl 1971 H g o1 B T SR
TG I 1| 98 911 & o1, 99 1] dfba But, Sir, we should learn from history.
Those who do not learn anything from history, will continue to repeat it. We have
to spend a lot of money for protecting our borders with Pakistan and Bangladesh.
We have learnt a lesson from Germany. Once it was partitioned into East Germany
and West Germany. But they have again united and become a part of European
Union.

Sir, as we share the same ethnic culture with Pakistan and Bangladesh, we
also share the same ethnic background between Sri Lanka and India. Language
spoken in Sri Lanka and Tamil Nadu is same. The British could not do partition of

Bengal on the basis of language. Bengal could be partitioned only on the basis of
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religion. As Tamil Nadu and Sri Lanka speak the same language, I request the hon.
Minister to look into the issues between Sri Lanka and Tamil Nadu and facilitate
free trade so as to benefit the people of both sides.

Therefore, we, on behalf of Telugu Desam Party, fully support this Bill and
congratulate hon. Minister for taking this historical and bold step.

Thank you.
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SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Thank you, Sir, for
the opportunity. #sq, sfaer H Sf@ W QY H1 AW forar SR, @ 31 S &1 T
dA W PIE AG BN, AT 01 & AR & 918 AT St &1 79 HF a1 a9 § A1e
FHAT| M1 & gfoes # gen-gen & fg ok dlaw 8 Wddl We sincerely hope that

this legislation would bring much anticipated peace and improve relations between
India and Bangladesh.

Sir, a lot of data has been shared by my colleagues, but I would also like to
reiterate it just for academic purpose. India-Bangladesh Agreement, of course, was
done on May 16, 1974. Then, a protocol was signed on September 6, 2011. When
we speak about 2011, we will have to remember former hon. Prime Minister of
India, Dr. Manmohan Singh, who had taken an initiative combined with the
Bangladesh Government. They had conducted the headcount, which was long
pending for 40 years. After the headcount was conducted, it became easy for us to
bring this legislation. Through this legislation, today we are talking about 111
Indian enclaves in Bangladesh, which is an area of 17,160 acre. There are 51
Bangladesh enclaves in India which comprise of 7,110 acre of area. There is an

exchange of land on paper but physical &¢ier a1 aq-3 <=1 9 &1 The headcount
conducted in July says that 51,549 people in India and 14,215 people in
Bangladesh will be affected by this legislation. &t e # g& et oot Mg iR

B M A B a9 Al 9 39 99 & IR S AR anreie @1 w9, '
JgCH & IR B %8 ¥, 9 99 S | @S B A

India will receive adverse possession land comprising of 2,777 acre and
will transfer 2,267 acre of land to Bangladesh as well. Through this Bill we will be
amending our First Schedule of the Constitution and will be amending the

territories of Assam, West Bengal, Meghalaya and Tripura.
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A HE SN Y e & AR AR & WES @A Uue @nrs’ o e, i
Tt I8 e T B O 5 O 7 uga s fORiy fhar on, 9 d o aw Bl 3 AR
G 918 W@ ol offdhd U $9® R H 9RT $B did IR SN W BT 8 W a) |
gafoy SO SUTQT $© dlem DI 991 & 2] fdh, I8 AN @ 91d 8 3R 999 BT adren
for R o f 7 ugel saer faRg fBar on, o S .91 g, B GRBR Bl SH DB (T
TS @ 2 Y ol § 6 SN S urdt 7 39 a1 wow | # [ e g dsw
o H WY 98 39 a1 wiRa & # g | 39 fdd & o 8N & 91 Sfhea,
ST AR HAT S T T Bl © [ qrgelerd di-AuveE B8R, RARIRE, ¢ed, |9 W gurR
=l

AN UIET Bl IR% A Y-l G ©, D qN § H Pl arsdl gl SAN el D
AN BT gas, WSl IR e =T H ASULE 1 SA Ul W&dl 8l W o9 I ARl
JuAT St faqer w3 a1 € we could get back almost 74 bodies, which is the highest
in count, highest in number. fUoel fHdl Wi TWRHR F VAT & o 1| A= HA SN
a1 Ufded ©1 o9 39 Aa & 91eW I <fs iAWY 81 Se, 3R SF1 <9 & 9 § a9 9n
AN T YRASST BT, A1 H AR faqRr #31 Sft § SrRie d_al § 6 39 39 9l uid -5y
ARBRI B faward # gl T would request that the Centre has to kindly oversee the
developmental plans, 78 1 Uh-al HEH & 91 Sid SHRIUA JHINAT @A 8 ST 2 Al
fhr a8t & @ & fae™ @& IR | ®is T8 aradr g1 As an External Affairs Minister,

since you have culminated this issue to its logical end, kindly look into the
development aspect of these people also.

&l T BRI B a1d 2, A1 diex ¥ed D d9gd AR AR I8l 59 BRI & 33 Bl
S &l A B WA AN [ ARG, Sl AHET IR BAR fbell HIeR B AH-UT &,
IaBT W g BRI BT @Y | € W, B ARA & AN Bl GREl Bl Wl A @
EURY

HEIGY, ST Hed gU H 3MMUsD HIEgH ¥ WDHR A U AR AR BT Arefl | WiRed-
AT B 1 B s died DI Al AT a1 PR oll, W ARI-IIAGY ® drd H 3R 4 &g
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SO &1 S Sl <%l @ dr # AXergH s ol Bangladesh also claims the same
waters and we also claim the same waters. This issue needs to be addressed.

Between India and Bangladesh, we share 54 rivers, not one or two. We also
have a Joint River Commission and a Joint Economic Commission. oif&, a1 I
Ul g 3R SN AT Iere™r # I8 W8 © A1 3 & WHmEdl 541 7 8 I8 ©, we are not
able to give confidence to these people. Sir, through you, I request the hon.
Minister - regard to sharing the water of the River Ganga, River Teesta and other
rivers - to take a pro-active role and conclude and settle these matters for once and
all.

Madam, we have nine major neighbours, like Pakistan, Afghanistan, China,
Nepal, Bhutan, Bangladesh, Myanmar, Sri Lanka. 37 4R <2 & |1 89R <1 fager
AT 8, g1 o § {6 PE-T-pel a8 Al Wi § gl MUl W AW 2 P qivaesr o
AT H BRI A 9gd SATET AT| AR, 3T Ueh VT ARl a9 11 © b aiveee 99 &
AT TeATSA BT ATEdT 2| M qieIasl 919 & e 370 ATa«Td |6e qel el o

Similarly, look at the issue of Sri Lanka also. They have been very close to

us. Of course, there were problems in-between which we have sorted out. W) 319

I IR sfidien & I8 ¥hd g, 3R sicidT 9Rd & qard W 78 €1 I just want to

say that we are a very huge country neighbouring with very small countries. 37R
BH U dR ITcb AT SR Sl dl I AT Yeb R o b gaT 991 Ueb goidl
<9 R 9 g1 But it is also our responsibility as a big brother that we play a good
role and we share and settle the issues between these countries. For example, our

Tamil brothers continuously keep raising the issues of Kachchatheevu Island and

fishermen. S v& & 1 899N YW UG Pl 919 IOk Ol 3] A AN WA § sHD
N H 984 TSl 2] 99 W AR UferEmic § M AY B 919 Sodl @l Hidd & AT M-
DHABICTA 8 I §, HifPp I9b I¥ed Bl I H fgha el 2l 9 ave dgd AR Ul
4151 Bl 8, Sl BN UIferImie § 849 g 3 el ol &, olfh a8 gax o”li & vl & #
# YroTgdt Ut ot 2
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Sir, hon. Minister of External Affairs is a very knowledgeable person. She
has a historic role to play in this Government. I would request her to let our
foreign policy not be dictated by China or Pakistan. Of course, we have problems
with Pakistan and we have problems with China, but I believe that independently,
we should deal each country as a separate entity.

Sir, we should also look into another very important matter. Today, since
China has excess money, it is investing everywhere. China has invested in Sri
Lanka Ports, and China is investing in Bangladesh. This will be a problem in the
future. So, we will really have to look into it.

Personally, do not think that I am opposing the Government’s position on
certain issues, but instead of getting a Bullet Train and spending Rs. 60,000 crore
on a Bullet Train, why do not we invest in our neighbouring countries. We need to
give more money to Nepal, and we need to invest more money in Afghanistan. We
cannot have an unstable Afghanistan, and we cannot have an unstable Pakistan.
Let us work more towards improving our relations with the neighbouring nations,
and let our foreign policy not be dictated by China and Pakistan. Thank you so

much.
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2 AgHE WA (AT @ AEIed, IE dagd ol Aeayul g dune faggs & gard faqw
FA EA S 7 W IE e} Ugd & Igd AR & ¥l I 11991 WET B, Afhd 99 Ig
U B Al Y8 Blg BI-sred Tl © [ I§ oged B, Al AMUD! A=gd & forg WY et
EEIEA]

ay 1974 ¥ 3R M R FRAGEAH B R o TR g8 offl B9 41
AT o1 T 39 < § WS H 39 9o Bl o iR 399 g # Safe a8 1974 § &
AT I THHT &1 fdehry R ol AT BAR BT & ded, saR AlAE & d8d 8d
e § denes am ol 7 P g ey dare 4 g KR S 1 R g, g
B IE BT ol ARy, ARR Wil HHS H fhdl Al DI A9 H ARBR I8 Padl o (B
T AT BT B QS HEN § W B 4 gAafmelt Rue ver o) & R o WawR @
IR HEH A SAEN BT GHY & 11, FaT IR T o7 G, AU FF G191 AR B Al bl
A W, R T, W GO ol [9a% FAe™ 1 A% #3 © g | usdded! Bl g, [T ag
AT 8| a_A Bl AP AB A A & Al fF B & A1 TE B 8, Hel db ol ©, sbes
BT AT YRT BMT, 9 (oY T 37Ul 9418 2

[IY 3BT BT [ A8 I9 SR A o S i el g AR off ok SeR
ARTGEEAT I BT AT TR S 18 G794 BT T8 T § U &g o1, 99 990 g9 o

PR AHd ¥ AR Fd TRE T B B 8, I8 39 WHR I 9 WRBR P! d1d 78 T,

HAHAT I8 ¢ 16 S99 dad I8 781 golll i S9a oy weeqH=Ry =1fey iR fewa =nfzy|
FATAT BT Tb D W, I B A AT AEIR GBI F T @B oD, g Al
RIS Bl T8 <Ed ol 39 @8 ¥ fSe &1 Aicd d) & qoy Urdll Sl 21 39
Hoadl B DG BH GBI TSl 2l WRA IARY B 4 a1 Al e T Bl ol
TN & ey 39 I 9 &9 4 HF I=FTcel ded 8l S99 Sl f&pfier 8t € =g
g W@ B A8 TR TE dgAs 8, HH-eaR A ) S B g ag ft 45 8l o
RIEIRE &1 Fdead & W BT Farel € A1 Sl < B fAe) drebad 8, S ST R
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aredl &, QAT SIfeal St e R U JTEiel UeT BRAl © A1 U ATEId T WIhEl SO aTed]
8, 9 IR I G I, Afh IE 3T b1 fawy & 2

# 39 9o I 99, §d & g9 A AR B a1 B A8 do | 3l sieHsa
HT AT, Yheld BT AW, AR I S Q1 Ths & T8, TP eR 2 § 8, B S8
R F g 9§ 09 99 BT PRISR BT AT T, 331 WeIbhld & dgd, de-drex TiiHe &
e ay 1992 & S HEH H U WA URIdS DD WRA-ITeael H I AHA Bl 8 PR

forn | 9 99 I A @ o) WY 9gd-9 WaTdl 9| I€ 91 a¥ 1950 ¥ I @ | T8
w9 9 o TR E, H b R H S 9 @ g, Ew 1 g 8 A1 giE BIC o
YR B | YSFelh |ied St fhy 9, ol W gIa a9 7 Uah o fRiRi @ avg erue
I B T 2| ST fHer 9gd geas] W gall ©l Y < UieiH & forg dhR o1, I e
UrelR & foy GOR T8 A1l PR 99 I B g 8% foddhd UIR AN ok, AT
HLIREN, < 19, Ub. Bolgdal 8b bl WIATS Dl WIDHR DR old ol 84 AT I8 ThHSl
@ B T8 frerar| 98 sfiem 21 Ag@ 31 Rt B9 Usal B1 U@ 'R & A gl @ T,
BH TR A e &1 a1 78 B 81 qiveley AToTe 8, UThR AU S8 W I8, 8H AU
SATE W IE, 9fP TAN W HT AeS QAT 9 o9 ff I8 Hed € fF Te va o Sed
AT B 3R WA B 91t gl R fReft T@ wed € 5 R & o o =mear 21 W
e WdY ATEd 2| BH A WUB ATEd B TR SR S YHHI ®, 918 98 Poed¥, o,
fageR, o8, ®m¥ A1 fA9Ra 81, 9 iR 3/ 8F =1fe¢] We have paid the cost of conflict;

now, we have to reap the harvest of cooperation. I8 RITQT SN B, TAN TSR < &
A HqD B D (| St A9 # ALALGH. Bl & - Blibe~d fAfce Ao, S 89 |
T & U BT G fhar o, Il dvE wfdar St 7 el € f6 U By 39S §, ‘to look
forward and beyond’. I8 BRI Alhdl dlSX ¢S &I, Sl oSl Bl o, VSFallth Agd
DR dia fer, Rt deiar T &9 1, ST-%AE BT Aeldl 8 T, 89 A ghsi H §c
TR, AfhsT a9 Tp & 8, T @ U & 2| 81 heed Bl HARHT B Sl gl b 5
UR ¥ 99 UR B 9 8, offhd Td & RN Pl AT SRRA @, STh] 89 IR T8l PR Fhd o
IRBR DI Ig BIR BT 11T b 5 aRe I il 91X ¢S B, S dlhd 8 Bl 914 g,
e & W Y9ISTe o, SHH! 37T 3 g1 |
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# ge IR TSR A-aF A ST gl gl IR I o) ¥ Al-3% @1 ek ¢S
ge1 @1fey| it e N1 S gifvie @t BRIfd & aivaee & Bra 8@, 8 ff B g,
Fif-$%C & WY TR A1 o @S 7, ITHT % SEHRM, I8 RIH DIl R 3R
AR H1 AW T8l 2| A-dd &R -5 & A1, AR IARY & AT & A
A B B, R B A-Vers el a1 IRy & U B AU & 91 o B & oy
AR A Fa & iR ¥ BIRER firell R favg & 39 o @ Romia aRifmee & w & @
& ft 78 ¥ ol # R oo A 9 9 @1 suafoe &g @ g 5 9 gaa ol #
FHE qoh B R AN B W, N U AW B B el B U W F, TeAErd g1 3R
E-ERIET B T 2| U O W B 9 SR & g g o) W) € iR I8 99e g9a UM
PR V! 8, I8 W A% & W U T & 89 Uil Bl a1 BRd 9, B9 Wil B AT DR
9, fedl & g7 5 a1 1 bed 3 €, Sferor TR o qX fawg Bl & Wbl €, g, S @
S W, ST 89 9 frend & X fava & 9 @ 9ahd € R AT el 9 T8 el 9
& B Wbl € AR FABT I8 A1 8l

S 9 8 2 b WS HHS | F91 37<eT AW 3Nl © [ SIg Ul Ig Harel 37l
# 39 R HAl HEGAT BT L IMBE DRAT ATSdN §, dfh S Jerd BAN o W VAT 81 T3],
D U 84 rHa B, a8l A JiFelQy Adcld - Soilvlel Arsd<| diveredl Soflvidd, a8 ol
I AT T, 98 F@IA B AT T [ qieeel SAN ¥ & SR gHUs R ol ded ©l Iiera]
Wt o W AN 8 Sl Bed © (& g &1 qded & fb a8 8d o ol S urfher
P BT DY FIATGY BT 3OS AT § @ 8 Ahal ¢ b 98 J&f Heoll X of, AN ¢S 3R
DHA PN o ol SHY WA, SAIBISAT P AERY AR BT 8| T8 89 AT AR B
3fex Wt <1 21 916 H BAR R AT 3R sl gorran [ & <F BT Ay off, # It 9@

A1 e & she led from the front and she convinced us. I=M S yoi=ewr Ay a9
AR & A § O W o7 S R fhAr T iR HHE Y ufthar # v Bien 1 LR wad A
HIAd [dee-317 B BT Ueh F91 e AT 2| JURl BIUA Sl el Bl wlelll UIel g,
G 91 < HHS H Dl © b IHD qg AT BI? Ffh Yeb X AT W &<l &, e &l
gl ST P A B, YAar &1 Al 81 HHS # 8F a7 8 IR, WRa Saawie
AR iR I AR & IR ol 9 golrn iR G Gasim &1 Bk & 6 84
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SN I8 PR o %8 B AN SgAT A9 B SFIF & Gl 99 9dhd ©, Al 39 o
B AT IS Fhd B

W9 B4 Pd [8R H $dd & ANl W 91 bR ©, ol gedid UIfored H 8, 39
SR &=1 &, fehae! &A1 2| Afh gdetd H Wil &1 FaTdl, AT B FaTdl, aTg Dl FaTd,

AT BT AT, AT P FaTel MR & T ATl 37 T IThT I8 WA Bt ¥l 7&h
d IEd € 98 SIBT Q¥ 7€, WEl d S § 1 el Sl 8, 7 Hel W MY 8| gw@i Bl Wl
H 9l BT & Iy et Mo &1 T U@ & w9 4§ foarn gsar g T8 91 9 w6
T TN S Y AW T, 39 G A S qfa fenfl| a8 dad gEd g, 3id T8l o
gTdld BT ATHAT B 1 SIUIT, TSR ISR I AT & 81 ST, S SBiddr it 1 &l
e a8 TIRGT STl Y a1 BN AT 1hT AT BY a1 B, A8 ghiole bl a1 81, a1 Y=ol Bl
e B, @R RIRIRS &1 wmer 2 ol & T Sy @ §HEd SR Q¥ @GR |
HfIT Ueh ABRISAD IdAT 37UT & 21 89 T U <% & fhefl oy A qiverasr & Rae
B B DI gOTold ol ¢ Tbhd, AN < & Rgolmh f TR BT BE B DI golrord
& ol A1y -3 Bl 9gd A WA RegRE el A gty | el g9 ol fagw
HATET 7 I oA {6 R GRE W 19 9 BT ARl A1 AFA WAt Sl 8, 99 e &
3ER 3R Wa & dTeR DY e[ Ual Bl §l 399 A dax a1t fawnT ff &M 9 J6d ©
o fora dRe WfST FUE &1 s Fp fA89TH BT T 1Y fHeThy 39 F8afd ¥ R
DI S DA §l IR A A & WA THE BT AHA 81 B B oY i A B oIy
TS T B Ghd § A R S¥ H AqeAl A H TH T8 8 Gha 2 L. (@) It will be

interesting. Allow me to speak for one minute. This is a quotation in Bengali. @8
3fTaT SR Y A <9 b fawre & are ferr:

Teler Shishi Bhanglo Bole
Khukur Pare Raag Karo
Tomra Je Shab Buro Khoka
Bharot Bhenge Bhag Karo
Taar Bela ?

Y BT §CARNT Udh EhIdhd §, 8F d8 W a9 Tal 31 Wehd, offdh 87 I/ USrfl & dRE
U < B WY S Whd & I§ WA BH AN Yob Dl < Aehd ¢l O g M e < ®
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T B IED FW W B § IR G 98 I o DI IS W ¢ 9 Dls T8l q@dl b R
B W@ 287 B dAleT DI IOy Sied @l 91d IR I8 §l 39 W 89 99 TP 1T &, I8 984 o
TRa & a1 Bl
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, I thank the
Chair for giving me this opportunity. Let me also, on behalf of my Party, the YSR
Party, congratulate the hon. Minister for bringing this historic legislation.
Particularly for the last ten months where there is no harmonious and friendly
discussion on most of the Bill, this Bill has given us an adequate opportunity for
exchange of so many pleasantries. I could see that today in the newspapers. This
morning, she was kind enough to mention that we should give due credit to the
former Prime Minister of India who has made this atmosphere very friendly. I
hope this will continue further.

This piece of legislation will make the 1974 India-Bangladesh Land
Boundary Agreement operational, and it allows swapping of land. Bangladesh gets
260 acres and India gets 174. The figures vary and, therefore, the hon. Minister
may clarify what exactly is the extent of land India and Bangladesh get.

This piece of legislation will lead to very a friendly bilateral relationship
between India and Bangladesh. If the hon. Minister of External Affairs could solve
the other major issue of Teesta waters dispute, we will have a very friendly
relationship with our most friendly neighbour Bangladesh.

I read in some newspapers that as much as 10,000 acres of enclaves are
going to Bangladesh and it is going to shrink the boundaries. Hon. Minister may
clarify these points at the time of replying to the debate. I believe it changes the
contours of the boundary. We would have appreciated this point much better if a
small map had been distributed to the Members.

Now the issue is that the Statehood of as many as 54,000 has to be settled
by way of this piece of legislation. As many as 34,000 people are likely to come to
India and the balance to Bangladesh. It is very unfortunate that for the last 41
years not even basic amenities with regard to education, health and transport, and

law and order have been provided to these people. Thank God, the hon. Minister
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has taken up this onerous responsibility to ensure that basic amenities are made
available to these people. That may be taken up very quickly.

With regard to the citizenship, I am of the opinion that option may be given
to the people. Whoever wants to go to Bangladesh may be given Bangladeshi
citizenship and vice versa. We thank the hon. Minister particularly for including
Assam also which made this 100 per cent operational. We also request that
whatever rehabilitation package has been promised to these people should be
implemented soon so that basic amenities are provided to these people.

Thank you.
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SHRI SIRAJUDDIN AJMAL (BARPETA): Mr. Deputy-Speaker, Sir, I would like
to reiterate that our hon. External Affairs Minister, Madam Sushma Swaraj, has
got a heart of gold and she has proved it once again. The very thought is
commendable and very much appreciated by all of us.

16.58 hrs (Hon. Speaker in the Chair)

The Constitution (Hundred and Nineteenth) Amendment Bill which will
allow the operationalisation of 1974 India-Bangladesh Land Boundary Agreement,
I would like to reiterate here, is against the interests of the country as it will badly
affect the bordering States of Assam, Meghalaya, West Bengal and Tripura. I feel
personally and our party All India United Democratic Front’s stand is that there
are other ways of building relationship with neighbours. Giving away land, land of
States like Assam where we lose lakhs of hectares every year to erosion and flood,
is not the only way of having good friendly relationship with neighbours, and this
will not solve the boundary problem.

We feel the boundary problem should be permanently solved by erecting a
concrete wall between India and Bangladesh as this will permanently solve the
everlasting scourge of ‘Bangladeshi’ which has been tagged to all the minorities.
We believe that there should be a permanent solution by erecting boundary wall.
But giving so many acres of land from India I do not think is the solution to
having good relationship with your neighbour.

17.00 hrs.

The NDA Government has been given the final nod in the Rajya Sabha and
this will become operational. But the NDA had opposed this when the UPA
Government tried to do the same thing.

Madam, Assam is a State where every year we have flood and erosion.
Normal citizens of India are tagged Bangladeshis. Here, I would just like to
mention how these people, who are innocent citizens of India, came to be labelled

as Bangladeshis. Suddenly, overnight there is a gush of flood in their houses and
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they have to save the lives of their children. In such a situation, they have no time
to save their documents. Eventually, they lose their precious documents in flood.
As a result, they lose hundreds of acres of land. These very people do not get the
documents eventually and are labelled as Bangladeshis. But construction of a
concrete wall between India and Bangladesh and a boundary demarcation will be a
permanent solution and this scourge of ‘Bangladeshi’ will go away from
minorities of Asom. I would also like to say that people living in the periphery of
boundary between India and Bangladesh are suffering a lot. Their suffering
should be permanently solved by demarcating the land permanently between the
two nations.

On behalf of the people of Assam, I would request hon. Prime Minister to
fulfil his election promise that not even an inch of land will be given to
Bangladesh. This was promised by our hon. Prime Minister and I would request
the Minister of External Affairs to kindly withdraw the Bill for the larger interest

of the country and its people, especially the people of Asom.
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SHRI RAM PRASAD SARMAH (TEZPUR): Madam, I stand here to argue on the
Constitution (One Hundred and Nineteenth Amendment) Bill 2013 on land
transfer between India and Bangladesh. Though we never wanted partition, it was
imposed upon us and lakhs and lakhs of people were displaced and killed. This is
the scourge of history we are facing. Bangladesh was born from our home and
having taken birth, the burden of Bangladeshis is being faced by Asom. Asom has
carried this burden for a long time particularly after the war of 1971 and liberation
of Bangladesh. The people who came as illegal infiltrators settled in Asom. All
the promises made by different Governments in the past either by the Congress
Government or AGP Government failed to bear any result.

The demarcated line by Radcliffe was drawn haphazardly and it has not
solved the border problem. Many enclaves were left undecided and un-demarcated,
where our people reside in their land and their people reside in our land. At the
initial stage, we opposed this land transfer. Asom was against this transfer of
268.39 acres of land. Originally, it was 499 acres but it was settled at 268.39 acres.
Keeping the matter alive, the Bangladeshis did infiltrate India through that
corridor and also smuggled cows and cattle to the extent of 15 lakhs cattle to
Bangladesh. The ping food industry was set up in Bangladesh border and it has
grown in Bangladesh through smuggling of cows from India. The riverine area is
unprotected. The borders are porous. The BSF is not able to manage the border.
The total length of the border is 4096 kilometres. The agreement was signed on
16" of May, 1974. It will complete exactly 41 years after 8 days.

That has not settled it. Again, in 1992, some settlements were made.
Ultimately, in 2011, Dr. Manmohan Singh and our Chief Minister Shri Tarun
Gogoi went to Bangladesh and signed a protocol. That protocol is being ratified
now. We opposed it. The indigenous organisations of Assam opposed the transfer
of land to Bangladesh so far as Assam’s land is concerned. We had a strong
opposition. We fought. We agitated. The Bharatiya Janata Party was a part of that

agitation. ... (Interruptions) But ultimately it came to the interests of the nation.
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The Congress Government in the State took a U-turn and dashed a letter to the
Prime Minister of India opposing the exclusion of Assam from the land
transfer. ... (Interruptions) Ultimately, we agreed to it. ... (Interruptions) That
letter is on record.

SHRI GAURAV GOGOI (KALIABOR): You show the record. ... (Interruptions)
SHRI RAM PRASAD SARMAH: When the hon. Minister of External Affairs
speaks, she will reply. Please keep quiet. Please sit down. ... (Interruptions)

This is the Chief Minister’s letter. Hon. Minister will reply.
(Interruptions) So, we had to include Assam in the land border agreement. We had
opposed this because we wanted total protection for Assam against infiltration.
The identity of the Assamese people must be protected. The Congress Government
failed to protect the identity of the Assamese people, the indigenous people of
Assam. The Congress people wanted to make Assam a second Bangladesh. We
opposed that tooth and nail in Assam and in Parliament. I must proudly say that
even today, we are opposing it on behalf of the people of Assam. ... (Interruptions)
HON. SPEAKER: You are going to speak.

... (Interruptions)
HON. SPEAKER: I will take care; do not worry.

... (Interruptions)
SHRI RAM PRASAD SARMAH : The area in occupation of Bangladesh is huge.
There is nothing done by the past governments to detect and deport the
Bangladeshis. ... (Interruptions)

We also want the minorities in Bangladesh who came to India as refugees,
the Hindu Bengalis, the Chakmas, the Hajongs, and the Christian minorities to be
protected. That is our demand. ... (Interruptions) We will have to see that the
Hindu minorities and Chakmas and Christians and others are not leaving
Bangladesh. The Government of India must ensure that while giving the land. ...
(Interruptions) Two hundred and sixty-eight acres is a big chunk of land. We must

ensure that minority religions of Bangladesh are protected thoroughly. In some
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sense, we are parting away with 268 acres of land. ... (Interruptions) It will
initiate a new process and a new chapter in the relations between the two countries.
It will also open a transit route to Agartala, Mizoram and Barak Valley in Assam.
With these words, I support the Bill and congratulate the Foreign Minister
for initiating the move. But at the same time I strongly deprecate the methods and
procedures adopted by the Congress-ruled State of Assam.
Thank you.
SHRI TATHAGATA SATPATHY (DHENKANAL): Madam Speaker, in this
kind of a Bill where we are not very conversant with foreign affairs, they should
have given a map with the Bill so that we can understand. ... (Interruptions)

SHRI MOHAMMAD SALIM: Or, we can use the screens.
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e Afagr FengT uRT B 3R MY 5T IFDT JJAGT By, I A1 BT ©l... (Faem)
SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Without making any

amendment, you have made that agreement.... (Interruptions)

SAA JUAT R : Pediag § Q9T 83 ATl 98 e & e WR @ fogn M onl Sad

dfde dees T8 N ATl SAfY § ARl & HEd © b 99 ' didey &
a7 eRed gwR ax 8 € ok A deied ax ® & O S9H RN TE gen? # qar
el 5 S9H qd el gl Saferdr SR gAY Al 81 SR 7 guE dic |
& STl B3N & 3R AR FIfSH &l ST qaoffSq Hex R 8A fewo) & ox qahd 2l
fe gaa! g e foran 2

DR. M. THAMBIDURAI (KARUR): Hon. Speaker, just now our External Affairs

Minister said that my leader Amma also filed a case in the Supreme Court. That is
a fact. What is the stand of the Central Government? When the Central
Government is filing the affidavit, it is going against that. That is what we raise. It
was not passed by the Parliament. What has happened is a legal thing. Therefore,
you said that both the Houses have to pass whatever we have done, especially
territorial issues. If they are giving anything from our country to the other country,
it has to be done. We are doing like that. The External Affairs Ministry is filing the
affidavit, it is filing the affidavit in a different way. Even the Supreme Court
observed this. That is what we are raising. Please instruct your people to rectify

that.
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SHRIMATI SUSHMA SWARAIJ: Hon. Deputy-Speaker, I told that the matter is
sub judice. Therefore, I cannot answer that matter in this House, especially in this
regard when we are talking about the land boundary agreement with Bangladesh.
So, that question is not relevant. It was relevant in one sense only and, I think, I

have already answered that.

IS d15 S TGl IS o SGH &l U Sy RN R wad @) U8 g1 gAN Igl 9
farres wrea St SR *fdws 1 7 Sl foar @re @1 21 g9 QM 7 oY gqus & W ard
FEl gl e St A I8 w4 St & SR &1 S B gU del 7 f g i W oes
BT BRI g8 8, dTb! Bl T80 g3 ol SUBT QHEM 58 [fgd €1 § faqras St ok faws
St SFT | wEal A {6 88 Weie Y W BRAT RN g8 © 3R ad W BRI B dM R
TE MY Hifh ATl bt YA B WA FMeiiRa € & o0t| Siq ofe ardY) a3 ' g qrebt
B A B A BRET B S| a8t BT T B B HRY, AT W B R B arEn T 8
® BRUT HEIE WU W, FAT B H AN I 8, 98 Heb 1| 3y Il wanent <t A ffed
g S fad 89 o R o w® B

S &, HiAAr 7 TN G Ped §Y e H q 9 Wi | S Pl fH AdergH
Y dces Tl 8 I8 dIog Wces gl HEedT, # IMus HieuH | SHd! MR 9l By adrr
=t § f6 7 I8, 2014 B WWTrsd a9y W TARY B G dcos B T3 §l seed
o=t 5 A5 A AT AT, ISR & A A b 3fdTs 31 AT Sl 7 Jells, 2014 B
AT 3R 91§ gceAd fCefTdl &1 MaTS AT © Al 98 dISfST 2ial © iR I8 a7 8l ¢ &
S R e & 98 S WeR Bl 89N Bersy S ded 8 S 2| Sigl db Afedt &
FaTe 2, a8 AW ol T W@ Tl S e g1 AWen fowd 98 &1 7 &R gu AfeEl @
ff %1 ST&t Je AT BT AT B, TX O &1 fIa1g it Tl @M Bl oAfhd o e g
X FIUer & 89 BIfR & ¥t dRe Bl U W wedld ufPEH dUe B A1 q IR
T IAH B IR | Afhd ot 9@ a8 faars a1 5, g AN ARegH a9y ded 8 TS
gl

Y 91d Y FEl B g I gR B ticys 6 @ Ay, g WS dren| #
Haar St &1 gar g 6 &S 7 v g & § 99 WE, oSl # & TRe ¥ Pl S g,
U & a7 geR SR ORI Yook geR| St fv 9% &1 Uliees 8, 98 RN & diid Bl g,




07.05.2015 229

ST I W had gl Toex SeX SR Bial g 3R saferw § Il Ie7 & WS 8dy Hel
= b 9RA BT Tiees gAR Al TSIl <9 & Wiy a7 §e} b1 TE 8, Uosk TR B g,
S MRT B BT B ARG | G9T HIE 980 DHIR DI dTell, &I & aTeT BT § o &9 oid
A1 31T UeleR[s R, Hael Uoek Fa) Bl &, {47 ge¥ &1 Ullcys 8H T8l Wi ... (gam)

India is reflected by the Prime Minister. Hence, it is ‘“he’, not ‘she’.

Jreder ofl, HI. Wl WIEd 1 8H W Y IR o AT fh ST @18 HEM B SR
RAE < & off, ofpe g7 a1 IR FEM o A1 H. A89 I8 99 6 2] U fgawR @
HHS ST gs, B9 16 NITRR @1 I8 fdar amue! oz, s+ e fodwr &1 Rue < <, <@g
HEM H MU fdepa M IR R feAT] dfdhs g fawwR &1 o9 a8 Rure Igf <aa gg al
Sae 19 fad & arg 19 fodmR 1 W waw 8 AT 3R A 39 T Bl oM W usel 8EY
IgT 3eTd i off | e HHS 7 7 =rer o 6 g uf¥aw dma & | o ft 97 R |
MY Jg T8l o b g0 <f Us 3ffe} &l AT ft <9 <f| 3a+1 &M 8 86 v & fou
D8l A, Sl SH A B GHNG A ISl 78l 8 Ahal A1, 19 @R &1 95 WA & 121l
IqD I FF BRAN H AT 3R T8 ol FF AT, Sl AU ST & AFHT0T F Ys el o
YT SYUTIOT & 916 Yol dole 3R ISP 16 SR dolc 3Tl & 31k SHD a1 RAA 31l
gl ¥ AR GHY IR IT AT B g9 o 6 BW Ut e & WY U a9 aR o,
BT ol TF PR of 3R 59 9t BT T U w0 H o 9ob, oy qaawfa 99 9 | g9ifery
A SOl o S W I T wE famr o7 {6 aolc 99 & gAY W A BH 39 | @1 o
MR &R A g Tl & b o WX a9 @Y 4fd AR gY B SN IE o oMY & @ S war
TR HEH Bl X YD 7 KN &, 98 <3 BAR IIC R T8l g8 ¢l

STel I RGBT a8, Ig ol § fh BAN IST W 39 & el 1 I
fod & faet &1 qHT fobar 81 fdh T Sfu o/ &t g ot SIRgl.e@t =t & 3R &7 o
e 7t B | feT g S M S a1d T8l &, 98 3 © [ 738 UHs S I H &
TS goie H off| 59 WSl H 470 Ubs ST BAR UK TS ©, 268 UHS SHIT T8l 3fTg
gl o g didiera 9189 o & fog g WA, s 9w g Y 9, 99 98 39 WaR
PRD AN I & 470 Ybs BAR U AT 3R 268 Ubs I U SR | oifh I q1a
Sl TR SId IBI TH B ST SEt 3R 9% A8 o 6 o H g9 AW &1 faRy &
el ¢ o g9 268 U M Rl O R © A1 49 H Yeb WA VAT ST S Ieid W1 gq
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B g YA o B A B SR T8 A T & 8l Bbe el gl AU Y e Sor g, gufey
qSI a9 <1 IS 8T 2| I§ U IMfchd o, Ol [ sAR g forar gorn el &, o a1 foran
T © -

The Chief Minister Tarun Gogoi has recently stated that the State Government
cannot support the Agreement until Bangladesh returns the land to Assam
currently under its occupation. That means, 738 acres. Significantly, Gogoi was
also present with the then Prime Minister, Manmohan Singh when the Agreement
was signed in Dhaka. After his return from Bangladesh, he had also expressed his
satisfaction over the Agreement but now he is retracting from his earlier stand. On
being questioned about the LBA, the Chief Minister sought to know about the
steps being taken by the Narendra Modi Government to bring back Assam’s land

under Bangladesh occupation.

Sl Ueh qHY UAT 37T, 59 I8 oW b 31 bl ST bl o@d gy ez 1
I 918 B ¢ 5 A8 738 HY 738 UHS YA AN UM AT @Ryl 9@ H yerT #E SN 9 9
B AT I8 Pel {6 U I Fbel Tebar € b 89 31H Bl U IR DR 39 [del Bl
AT TQ1, AMMh HF | HH Uem §ITd, YR 3R AT BT Ao 1 At 81| I8 il 3rH
qre B, 39! AfMRve wx| AR | 86 dwadr et a1 78 fadt, a8 § 78 b8
Fepell g1 fercll, Aifdres e, <Ifh o™ & 30 # &1 897 31| Bl ¥ & DT Bl
fpar ol Afp S/ A9 HIUF g A d1d DI, T AR 9K S AR g8 [ &l AT
IR Mg IMT S | 910 @1 ol S8i1 ®al b d SeAd grel Hifen & 91§ qaredr| 91 |
SN T HEl 5 e e § R 99 @ T ¥ SN FEl 6 oM e’ St il
W@ ® 27 A Bl fF o9 oA & R WoEiad & U A1 8 Y §, g8t & ge w9 o
SHHT fRg PR I ©, A S o B a1 B AR agd g g7 b T2 g w3 o
qIS ©, Y HAl MUl uF Al foRdT 3R B9 YA BT L © [ AT AT P AMHA B b
sy aft Tl fer iR SWd qIe BT UF STl L. (TagH) § a8 @1 w' W& % 5

ST® DT qAed St Ioi del oA fh T3 MU, oF M R e A St &1 I/ 37
fora, g1 arerT foran iR aRadt dw I8 a1 f “I would request you once again to

take steps so that the aforesaid protocol is ratified by the Parliament by including
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the clauses relating to Assam.” S1d &1 w1 &1 I8 UF 37 T, HF I F a0 2 T8
SINGICHCRIIE R I S B B R L NGRS R RS IS R A NI R G A ST
1 ge war |43 Sft 7 g9 bl 6 Ray Sids § W @1 WiaeT SHErEEr b1 8 gfafde gkt
gl 3fIv 98k T8 BN fb 89 | &l WA R & ol e 387 39 &1 399 el
aR foran SR Th wda=Ifd a9 Bl gfte | 89 @l I8l Y| A4 BIs Aol $9H guTg el
oft| 3MU N1 FeT 98 fIopel Siep © foF 738 TS H A 470 THS M <& €, 268 UYHS ol 3N
Wl 2l gR fawufd & v |iag Al gRmre @ St A ge ger of & ol FHie fha S
RE 27 P 9| BH Sl USa¥l UOlRM H §, 98 2777 UHS BN U g, 2267 STD UK
ST | 89 510 Yebs SATal el JE1 €1 I8 1 Usad Toie bl HHell ] S areled 1 A
2, 3T AR ¥ el S UeT ¥ fh ST 10 TR Udhs o W& Bl 89IR U9 ¥ 17 89R
ST RE § 3R 9D U W 7 BWR 37 &l gl olfbT 98 Sl 10 BWR Ybs ©, N Sfl, I8
fepd ARMAa gl 7Ra fdepel i e 8 9 [P I Saied f[Aegpa ofcR €1 S7H vaid 8l &,
TH 98 O Ugd T8l 9hd @ R I MM FHel b Fed B @ @ € 97 A ) T g
I delcd DI IIGAT-dael ® HRY, AT TE 98 W 7, 98 a1 iR T AR & W 95 ofw
g 3R qivarey arel ft 989 o) 21 sufory I A 8 Rige & 21 feT & Aeea aR
W 10 BYR UhS TGN &1 & 1 O tead roivd # ove g S99 510 Udhs g9 Sarel o
&l Bl I THIT BT AHSAT 8] TMRG S 7 bl b 89 g8 SfagHeyE PR o AR I8 91 « P
FI-FIT B FAH &1 I8 ® €, I Y 3T g 8, B ANT TR 3 SIRIHCAT IR il
aifs g f T g Y P gaered F fra-fean SR 8 vead uorew # fra-forat
ST FEi-wE DA-DHA o @ g, e I8 oo ¥ T 5 vead worem # 7w 9¥ fean
T 5 e u RiaeT deel 8, S @ dl 3R 98 & S8 8 BRI dheal sarar e
ufeem dat § W g e i @ o Bg) J o e e @ g wares § o ser e
Wl 8, Af oW ¥ I ATRUeE ¥ 738 Ups ofl, Ford @ wwgilan gsn & b 470 Usps
AR T YT 3R 268 TS Sd U SIMUH, §HST Y31 SIGYHCIT 8H T & oI, afed
BH 3R SUTaT 3723l o fob AR |idal &l adl =el Se|

39 H ofd § Bad U a1d Hedl dredl g, FAiD I T8 ¥ R A |t I@ off|
g3l T8l o o Uh At W 3 SrgaIRa XeT 81 qad Tl bl SwR A4 @ foar g1 RiRioEs
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|1Ed - TISIUH &1 IRE H IE 914 Pel © b 4 [ P fagg) & a1 § ITH e amsdl g
for e @ &7 o faes] 8l &) W €1 MU Aad &l 9ra=n ff <@ o §, oifhd #-1 3mu™
g e BT {5 oMUl S S aTd deel off, 98 hE &, 98 WiNifeT # a9 W) @ S B
3R BH AT & WHY g a1 fowr & fb v i dic Rgem® =& 11 8, S # Bel o1 b
IS [T H U W Gl g e g4, Bl Usqeed T8l off, U W A 9 el adl, dls Al
AT T8 o1, oFR Tel At ¥ fAa st Re ¥ wRd & WU P daa Asw B IS B al
AT BT & T BAR TSR <9 BT WY &R fIwd @1 WY yep 9ga afean dew oo 6 g
TWE B A9l IR URT H  IoM{AP ol § PIs [97d 81 81T 8, dfeh A9 Th A1 Had I
fod # W € Isgfed # hae a2 S AT e & Wy § oo ard A Rt gl
SHRI GAURAYV GOGOI : Madam Speaker, I need a small clarification.

A JTeqeT ¢ 319 AT 9gd 91 [Ferax & T8 2

SHRI GAURAV GOGOI : Madam, I have a clarification regarding the acreage of

land gained by Assam. The hon. Minister of External Affairs was very right in
talking about the land under adverse possessions where Bangladesh had 738 acres
of land under adverse possession which belongs to Assam. More than 470 acres,
under adverse possession, will be brought back to Assam. Is it also correct that
after formalizing the undemarcated boundaries in Assam within Lathitilla-
Dumabari area Assam will further gain in addition to 470 acres under adverse
possession? After finalizing the undemarcated boundaries in Lathitilla-Dumabari
area, will Assam gain further 714 acres of land, as stated by MEA documentation?
Thereby the total gain of land to Assam is 1240 acres. Will the hon. Minister
clarify this because these are land records? We wanted to be stated that the land
that Assam gains from adverse possession and the land that Assam gains from

finalizing the undemarcated boundaries.



07.05.2015 233

S AT TR ¢ TR Sff, S 99 987 R FF gS, 9% el Igad Tuid & dN H g8
5 738 Tds A A 470 A F 2, 268 IR 1 El Bl I 268 B B <l @l &l ATl
3afeTs A9 I8 919 Bal, S 96! 91d T B8 I8 & [P SHfSHIDE qre~qol [SHIhE 8l o &
are fierfl, a8 WE 2l olfdh SN faRie o1 98 I 268 TS Bl bR AT, I ASqd Tl H
& BF el <& ot | (ragm)

A D& ¢ -1, U D a8 b g1 FlRIpde T8l 8l ol

... (cTaeT)
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HON. SPEAKER: Hon. Members, before I put the Motion for Consideration to
the vote of the House, I may inform the House that this being a Constitution
(Amendment) Bill, voting has to be by Division.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, we
have to remind the hon. Members to sit in their respective seats. Then, only their
votes will be recorded.

HON. SPEAKER: The voting on another Bill has already taken place in the
afternoon. Yesterday also they had voted. I think, everybody knows how to vote
and from where to vote.

Let the lobbies be cleared-

HON. SPEAKER: Now, the Lobbies have been cleared.
Hon. Members, you all know as to how to vote and everything. So, no

instructions are necessary.

The question is:

“That the Bill further to amend the Constitution of India to give
effect to the acquiring of territories by India and transfer of certain
territories to Bangladesh in pursuance of the agreement and its
protocol entered into between the Governments of India and
Bangladesh, as passed by Rajya Sabha, be taken into consideration.”

The Lok Sabha divided:
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DIVISION NO. 1 AYES

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
Arunmozhithevan, Shri A.

Azad, Shri Kirti

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan

"Banerjee, Shri Prasun

Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

* Voted through slip.
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Bhamre, Dr. Subhash Ramrao
*Bharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh

Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara

Choubey, Shri Ashwini Kumar

* Voted through slip.
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Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
“Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

*Elumalai, Shri V.
Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram

Gandhi, Shri Dilipkumar Mansukhlal

Gandhi, Shri Rahul
Gandhi, Shrimati Maneka Sanjay

Gangwar, Shri Santosh Kumar

* Voted through slip.
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Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita
Giluwa, Shri Laxman

Gogoi, Shri Gaurav

“Gopal, Dr. K.
Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
Hooda, Shri Deepender Singh
*Jadhav, Shri Sanjay Haribhau

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

* Voted through slip.
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“Kalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shr1i Md. Badaruddoza

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod
*Kharge, Shri Mallikarjun
Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok

Kumar, Shri Kaushalendra

* Voted through slip.
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Kumar, Shri P.

Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
*Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

*Modi, Shri Narendra

* Voted through slip.
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Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shri Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual

Paatle, Shrimati Kamla

*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parthipan, Shri R.

* Voted through slip.
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Paswan, Shri Chhedi

Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
“Prasad, Dr. Bhagirath
Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R.

* Voted through slip.
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"Raghavan, Shri M. K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
*Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara

Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan

* Voted through slip.
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"Reddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata
Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal
Sai, Shri Vishnu Dev
Saini, Shri Rajkumar
Salim, Shri Mohammad
Samal, Dr. Kulmani
Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad

Sarswati, Shri Sumedhanand

Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata

Sawaikar, Adv. Narendra Keshav

Sawant, Shri Arvind
*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi

* Voted through slip.
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*Shanavas, Shri M.1.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath

* Voted through slip.
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Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri
Sriramulu, Shri B.
*Sundaram, Shri P. R.
Suresh, Shri D.K.

Suresh, Shri Kodikunnil
@Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

* Voted through slip.
@ Corrected through slip for Ayes.
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Thambidurai, Dr. M.
*Tharoor, Dr. Shashi
*Thomas, Prof. K.V.
Tiwari, Shri Manoj
Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Usendi, Shri Vikram
Utawal, Shri Manohar
Vanaroja, Shrimati R.
Vardhan, Dr. Harsh
Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai

Velagapalli, Shri Varaprasad Rao
*Venkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash

* Voted through slip.

247



07.05.2015

NOES
Nil

ABSTAIN

Nil
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... (Interruptions)
2 TR, b AIg : TP A T ARG BRAT 81, T A QAERT HRAT BN U & AT B,
DT TSP TATSY BN a1 J8a¥ BN, ol Al QIR BT Is| I8 Rprs # Sy
HON. SPEAKER: Subject to further correction’, the result of the Division is:
Ayes: 320
Noes: 001
Abstain: 000

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members present and voting.
The motion was adopted.
Clause 2 Definitions
HON. SPEAKER: The House will now take up Clause-by-Clause consideration
of the Bill
Before I put Clause 2 to the vote of the House, I would like to say that this
being a Constitution (Amendment) Bill, voting has to by Division.
The lobbies are already clear.
The question is:
“That clause 2 stand part of the Bill.”
The Lok Sabha divided:

. The following Members also recorded/corrected their votes through slips:

Ayes: 320 + S/Shri Prasun Banerjee, R.K. Bharathi Mohan, Sankar Prasad Datta, V. Elumalai, Dr. K.
Gopal, S/Shri G. Hari, Sanjay Haribhau Jadhav, Shrimati Kavitha Kalvakuntla, S/Shri Md. Badaruddoza
Khan, Mallikarjun Kharge, Arjun Ram Meghwal, Narendra Modi, Thota Narasimham, Vincent H. Pala, Dr.
Bhagirath Prasad, S/Shri N.K. Premachandran, M.K. Raghavan, K.N. Ramachandran, P. Srinivasa Reddy,
Shrimati Butta Renuka, Dr. Mamtaz Sanghamita, S/Shri P.R. Senthilnathan, M.I. Shanavas, P.R.
Sundaram, Shrimati Sushma Swaraj, Shri Shashi Tharoor, Prof. K.V. Thomas, Shri T.G. Venkatesh Babu
=348

Noes: 001 - Shrimati Sushma Swaraj = 000

Abstain: 000
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DIVISION NO. 2 AYES
Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
Arunmozhithevan, Shri A.

Azad, Shri Kirti

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan

*Banerjee, Shri Prasun

Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao

* Voted through slip.
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“Bharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh

Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
*Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar

* Voted through slip.
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Chouhan, Shri Nandkumar Singh
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
*Elumalai, Shri V.

Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar

Gautam, Shri Satish Kumar

* Voted through slip.
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Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita
Giluwa, Shri Laxman

Gogoi, Shri Gaurav

*Gohain, Shri Rajen

*Gopal, Dr. K.
Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

* Voted through slip.
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“Kalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shr1i Md. Badaruddoza

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod
Kharge, Shri Mallikarjun
Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok

Kumar, Shri Kaushalendra

* Voted through slip.
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Kumar, Shri P.

Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
*Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra

* Voted through slip.
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Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
"Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shri Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual

Paatle, Shrimati Kamla

*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parthipan, Shri R.

* Voted through slip.
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Paswan, Shri Chhedi

Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R.

* Voted through slip.

257



07.05.2015

"Raghavan, Shri M. K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
*Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara

Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan

* Voted through slip.
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"Reddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata
Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal
Sai, Shri Vishnu Dev
Saini, Shri Rajkumar
Salim, Shri Mohammad
Samal, Dr. Kulmani
Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad

Sarswati, Shri Sumedhanand

Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata

Sawaikar, Adv. Narendra Keshav

Sawant, Shri Arvind

*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi

* Voted through slip.
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*Shanavas, Shri M.1.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Lallu

Singh, Shri Nagendra

Singh, Shri Pashupati Nath

* Voted through slip.
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Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri
Sriramulu, Shri B.
*Sundaram, Shri P. R.
Suresh, Shri D.K.

Suresh, Shri Kodikunnil
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.

* Voted through slip.
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*Tharoor, Dr. Shashi
Thomas, Prof. K. V.
Tiwari, Shri Manoj
*Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Usendi, Shri Vikram
Utawal, Shri Manohar
Vanaroja, Shrimati R.
Vardhan, Dr. Harsh
Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai

Velagapalli, Shri Varaprasad Rao
*Venkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash
Yediyurappa, Shri B.S.

* Voted through slip.
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NOES
Nil

ABSTAIN

Nil
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 323
Noes: 000
Abstain: 000
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members present and voting.

The motion was adopted.

Clause 2 was added to the Bill

Clause 3 Amendment of First Schedule to the Constitution

HON. SPEAKER: Hon. Members, there are seven Government Amendments to
Clause 3. Hon. Minister.
AT IR gl
TS 2, dfd 20 3R 21 #, -
‘Jfeam (T | Sal degE) STfAfRE, 20137 & R W

“ifagm (drat denge) fafRm, 20157 wfoRenfua fear Sl (1)
TS 2, Ul 22 #, -

‘ifaa™ (T | SHNar deneE) rfafeE, 20137 & W W

“ifagm (drat denge) fafRm, 20157 wfoenfua far Syl ()

. The following Members also recorded/corrected their votes through slips:

Ayes: 323 + S/Shri Prasun Banerjee, R.K. Bharathi Mohan, P.P. Chauhan, Sankar Prasad Datta, V.
Elumalai, Rajen Gohain, Dr. K. Gopal, Shri G. Hari, = Shrimati Kavitha Kalvakuntla, S/Shri Md.
Badaruddoza Khan, Arjun Ram Meghwal, K.H. Muniyappa,Thota Narasimham, Vincent H. Pala, N.K.
Premachandran, M.K. Raghavan, S. Rajendran, P. Srinivasa Reddy, Shrimati Butta Renuka, Dr. Mamtaz
Sanghamita, S/Shri P.R. Senthilnathan, M.I. Shanavas, P.R. Sundaram, Shashi Tharoor, Narendra Singh
Tomar, T.G.Venkatesh Babu = 349

Noes: 000

Abstain: 000
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TS 2, dfdd 27 3R 28 #, -

‘ifaa™ (T | St deneE) i, 20137 @ R W
‘difdgm (drat deem) ifdfm, 20157 wforenfia far gl

TS 2, U 29 3R 30 ¥, -

‘ifae™ (T | SHar deeE) SrfafeE, 20137 & W W
“ifaam (drat denge) M, 20157 wfoRenfua fear Syl

Uss 2, dfdd 34 ¥, -

‘ifae™ (T | SHar deneE) SrfafeE, 2013”7 & W W
‘“ifqgm (drat deem) affm, 20157 wforenfia far gl

Uss 2, Ufakd 38 3R 39 ¥, -

‘e (T | S=iat degE) IfAfm, 20137 & WM W
‘ifdgm (drat deem) ifafrm, 20157 wforenfia far gl

TS 2, dfad 40 ¥, -

‘ifaa™ (T | St deneE) e, 20137 & R W
“ifqem (drat deiteE) aifdfm, 20157 wforenfia fear gl

265

(7)

CIERIESERIIRSNIE))

SHRI MALLIKARJUN KHARGE (GULBARGA): You have already voted two

Clauses. Now, again you are moving it from one to seven together.

HON. SPEAKER: Yes, they will be taken up together.

SHRI MALLIKARJUN KHARGE: You could have taken it earlier.

HON. SPEAKER: These are Amendments and not Clauses.
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SAA GIAT @RI : TSI S, U 8 Falrol 4 Gogd g iR A d | oArg+i 5 dhed

2l ... (craar)

HON. SPEAKER: These are Amendments to Clause 3.

... (Interruptions)
HON. SPEAKER: Mr. Gaurav Gogoi, please go to your seat.
SRR GO TR @ Dad U e d WG 8 3R a8 A1 argAi 4 11997 foran g, o
10091 forgTT 21 sfery ardl Heng Ueh & dallol, Fairel 3 H € 3R dacl sa-1 duned g b
119af &I 100af far S|

18.00 hrs.
A A& : B: 991 ¢ 2 9 I B Jeafd o I9 B BRATS BT I 39 9 b U™

BN b 3T IR S ?
&3 AT WS ¢ & |
HON. SPEAKER: Before I put clause 3, as amended, to the vote of the House, I

would like to say that this being a Constitution (Amendment) Bill, voting has to be
by Division.

Now, the Lobbies have already been cleared.
The question is:

“That clause 3, as amended, stand part of the Bill.”

The Lok Sabha divided:
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DIVISION NO. 3 AYES
Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.
Arunmozhithevan, Shri A.

Azad, Shri Kirti

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan

*Banerjee, Shri Prasun

Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh

Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao

* Voted through slip.
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“Bharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh

Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
*Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar

* Voted through slip.
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Chouhan, Shri Nandkumar Singh
*Chowdhary, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
*Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
*Elumalai, Shri V.

Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay

Gangwar, Shri Santosh Kumar

* Voted through slip.
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Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita
Giluwa, Shri Laxman

Gogoi, Shri Gaurav

Gohain, Shri Rajen

*Gopal, Dr. K.
*Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram

Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

* Voted through slip.
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Jyoti, Sadhvi Niranjan
*Kalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shri Md. Badaruddoza

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod
Kharge, Shri Mallikarjun
Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra

Kumar, Shri K. Ashok

* Voted through slip.
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Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Mabharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
*Mishra, Shri Janardan

Mishra, Shri Kalraj

* Voted through slip.
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Modi, Shri Narendra
Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
*Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shr1 Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual

Paatle, Shrimati Kamla

*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar

Paraste, Shri Dalpat Singh

* Voted through slip.
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Parthipan, Shri R.

Paswan, Shri Chhedi

Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon

* Voted through slip.
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Radhakrishnan, Shri R.
*Raghavan, Shri M.K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara

Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar

Reddy, Shri Konda Vishweshwar

* Voted through slip.
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Reddy, Shri Mekapati Raja Mohan
*Reddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad
Samal, Dr. Kulmani

Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

*Senthilnathan, Shri P. R.

* Voted through slip.
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Shah, Shrimati Mala Rajyalakshmi
*Shanavas, Shri M.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Shri Abhishek

*Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Lallu

Singh, Shri Nagendra

* Voted through slip.
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Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri
Sriramulu, Shri B.
*Sundaram, Shri P. R.
Suresh, Shri D.K.

Suresh, Shri Kodikunnil
*Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi

Teli, Shr1i Rameshwar

* Voted through slip.
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Teni, Shri Ajay Misra
Thambidurai, Dr. M.
*Tharoor, Dr. Shashi
Thomas, Prof. K. V.
Tiwari, Shri Manoj
*Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh
Udhayakumar, Shri M.
Usendi, Shri Vikram
Utawal, Shri Manohar
Vanaroja, Shrimati R.
Vardhan, Dr. Harsh
Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai

Velagapalli, Shri Varaprasad Rao
*Venkatesh Babu, Shri T. G.
*Venugopal, Dr. P.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
*Yadav, Shri Om Prakash
*Yediyurappa, Shri B.S.

* Voted through slip.
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NOES
Nil

ABSTAIN
Nil
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 318
Noes: 000
Abstain: 000
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The motion was adopted.

Clause 3, as amended, was added to the Bill.

HON. SPEAKER: The lobbies may be opened for some time.

First Schedule, Second Schedule and Third Schedule
HON. SPEAKER: There are no amendments to the First, Second and Third
Schedules. If the House agrees, I shall put all the Schedules together to the vote of
the House in which case the result of the voting by Division shall be taken as
applicable to each Schedule.
SEVERAL HON. MEMBERS: Yes.
HON. SPEAKER: Let the Lobbies be cleared --

Now, the Lobbies have been cleared.

. The following Members also recorded/corrected their votes through slips:

Ayes: 318 + S/Shri Prasun Banerjee, R.K. Bharathi Mohan, P.P. Chauhan, Adhir Ranjan Chowdhury ,
Sankar Prasad Datta, Rajesh Kumar Diwakar, V. Elumalai, Dr. K. Gopal,S/Shri C. Gopalakrishnan, G.
Hari, Shrimati Kavitha Kalvakuntla, S/Shri Md. Badaruddoza Khan, Janardan Mishra, M. Veerappa
Moily, Thota Narasimham, Vincent H. Pala, N.K. Premachandran, M.K. Raghavan, P. Srinivasa Reddy,
Shrimati Butta Renuka, Dr. Mamtaz Sanghamita, S/Shri P.R. Senthilnathan, M.I. Shanavas, Bharat Singh,
P.R. Sundaram, Shrimati Sushma Swaraj,  Dr.Shashi Tharoor, S/Shri Narendra Singh Tomar,
T.G.Venkatesh Babu, Dr. P. Venugopal, S/Shri Om Prakash Yadav, B.S. Yediyurappa = 350

Noes: 000

Abstain: 000
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So, as agreed, I shall now put the First Schedule, the Second Schedule and
the Third Schedule to the vote of the House.

The question is:

“That the First Schedule, the Second Schedule and the Third

Schedule stand part of the Bill.”

The Lok Sabha divided.:
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DIVISION NO. 4 AYES

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Antony, Shri Anto
Arunmozhithevan, Shri A.
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev
*Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
*Banerjee, Shri Prasun
Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad

* Voted through slip.
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Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
*Bharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan

Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri P. P.

Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan

* Voted through slip.
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Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
*Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

*Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

*Elumalai, Shri V.
Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram

* Voted through slip.
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Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita

Giluwa, Shri Laxman

*Gogoi, Shri Gaurav

*Gohain, Shri Rajen

*Gopal, Dr. K.

Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.

Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal

Jaunapuria, Shri Sukhbir Singh

* Voted through slip.



07.05.2015

Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
*Kalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shri Md. Badaruddoza

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod

Kharge, Shri Mallikarjun

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

* Voted through slip.
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Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Shanta

Kundariya, Shri Mohanbhai Kalyanjibhai

Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Mabharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
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*Mishra, Shri Anoop
Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra
Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
*Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shr1 Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual
Paatle, Shrimati Kamla

*Pala, Shri Vincent H.

* Voted through slip.
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Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parasuraman, Shri K.
Parthipan, Shri R.

Paswan, Shri Chhedi
Paswan, Shri Chirag
Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra

Paswan, Shri Ramvilas

*Patasani, Shri Prasanna Kumar

Patel, Dr. K. C.
Patel, Shri Devji M.
Patel, Shri Lalubhai Babubhai

Patel, Shri Natubhai Gomanbhai

Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa

* Voted through slip.
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Prabakaran, Shri K. R. P.
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R.
*Raghavan, Shri M.K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara
Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

* Voted through slip.

291



07.05.2015

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri J.C. Divakar
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
"Reddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta

Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sampath, Dr. A.

*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad

* Voted through slip.
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Sarswati, Shri Sumedhanand
Satav, Shri Rajeev

Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind
*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi
*Shanavas, Shri M.I.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra

Singh, Rao Inderjit

* Voted through slip.
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Singh, Shri Abhishek
Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet
Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri

Sriramulu, Shri B.
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*Sundaram, Shri P. R.

Suresh, Shri D.K.

Suresh, Shri Kodikunnil

Swaraj, Shrimati Sushma

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.

*Tharoor, Dr. Shashi

Thomas, Prof. K. V.

Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vanaroja, Shrimati R.

Vardhan, Dr. Harsh

Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
*Venkatesh Babu, Shri T. G.

* Voted through slip.
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Venugopal, Dr. P.

Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha
Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash
Yediyurappa, Shri B.S.

NOES
Nil

ABSTAIN
Nil
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 333

Noes: 000
Abstain: 000

The motion is carried by a majority of the total membership of the House

and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

The First Schedule, the Second Schedule and the Third Schedule
were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: Now the Minister may move that the Bill, as amended, be
passed.
S AT VRIS ¢ J7EET WRIGHT, Ue IE ¥

“fp faerges 1 wenfaa wu § wika fobar smef”
HON. SPEAKER: Before I put the Bill, as amended, be passed, to vote of the
House, I would like to say that this being a Constitution (Amendment) Bill, voting

has to be by Division.

. The following Members also recorded/corrected their votes through slips:

Ayes: 333 + S/Shri Sudip Bandyopadhyay, Prasun Banerjee, R.K. Bharathi Mohan, Adhir Ranjan
Chowdhury , Sankar Prasad Datta, Kumari Sushmita Dev, S/Shri V. Elumalai, Gaurav Gogoi, Rajen
Gohain, Dr. K. Gopal, Shri G. Hari, Shrimati Kavitha Kalvakuntla, S/Shri Md. Badaruddoza Khan,
Anoop Mishra, M. Veerappa Moily, Thota Narasimham, Vincent H. Pala, Prasanna Kumar Patasani, N.K.
Premachandran, M.K. Raghavan, P. Srinivasa Reddy, Shrimati Butta Renuka, Dr. Mamtaz Sanghamita,
S/Shri P.R. Senthilnathan, M.I. Shanavas, P.R. Sundaram, Dr.Shashi Tharoor, Shri T.G.Venkatesh Babu =
361

Noes: 000

Abstain: 000
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Now, the lobbies are already clear.
The question is:

“That the Bill, as amended, be passed.”

The Lok Sabha divided:
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DIVISION NO.5 AYES

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
*Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Antony, Shri Anto
Arunmozhithevan, Shri A.
Azad, Shri Kirti

Babu, Dr. Ravindra

Badal, Shrimati Harsimrat Kaur
Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
“Banerjee, Shri Prasun
Bansode, Adv. Sharadkumar Maruti
Basheer, Shri E. T. Mohammad

* Voted through slip.
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Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
*Bharathi Mohan, Shri R.K.
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

*Biswas, Shri Radheshyam
Bohra, Shri Ramcharan

Bose, Prof. Sugata

Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri P. P.

*Chautala, Shri Dushyant
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi

* Voted through slip.
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Chhewang, Shri Thupstan
Chhotelal, Shri

Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
*Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
*Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

*Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

*Elumalai, Shri V.
Gaddigoudar, Shri P.C.

* Voted through slip.
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Gaikwad, Dr. Sunil Baliram
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Geete, Shri Anant Gangaram
Ghosh, Shrimati Arpita

Giluwa, Shri Laxman

Gogoi, Shri Gaurav

*Gohain, Shri Rajen

*Gopal, Dr. K.

Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.

Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
*Hari, Shri G.

Haribabu, Dr. Kambhampati
*Hooda, Shri Deepender Singh
Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal

* Voted through slip.
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Jaunapuria, Shri Sukhbir Singh
Jayavardhan, Dr. J.

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
“Kalvakuntla, Shrimati kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander
*Khan, Shr1i Md. Badaruddoza

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod

Kharge, Shri Mallikarjun

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh

* Voted through slip.
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Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Virendra
Kumar, Kunwar Sarvesh
Kumar, Shri Dharmendra
Kumar, Shri K. Ashok
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Shanta

Kundariya, Shri Mohanbhai Kalyanjibhai

Kushawaha, Shri Ravinder
Lekhi, Shrimati Meenakashi
Lokhande, Shri Sadashiv
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Dr. Mriganka
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Majhi, Shri Balbhadra
Mandal, Dr. Tapas

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maragatham, Shrimati K.
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop
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Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Modi, Shri Narendra
Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
*Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagarajan, Shri P.

Naik, Shri Shripad Yesso
*Narasimham, Shri Thota
Nath, Shri Chand

Natterjee, Shri J.J.T.

Nete, Shr1 Ashok Mahadeorao
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Oram, Shri Jual

Paatle, Shrimati Kamla
*Pala, Shri Vincent H.
Pandey, Dr. Mahendra Nath

* Voted through slip.
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Pandey, Shri Hari Om

Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Parasuraman, Shri K.
Parthipan, Shri R.

Paswan, Shri Chhedi

Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Prabakaran, Shri K. R. P.
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath
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Pratap, Shri Krishan
*Premachandran, Shri N.K.
Raajhaa, Shri A. Anwhar
Radhakrishnan, Shri Pon
Radhakrishnan, Shri R.
*Raghavan, Shri M.K.

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajendran, Shri S.

Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Rao, Shri M. Venkateswara
Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathod, Shri D.S.

Rathore, Col. Rajyavardhan
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh

* Voted through slip.
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Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
"Reddy, Shri J.C. Divakar
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
*Reddy, Shri P. Srinivasa
Reddy, Shri Y. V. Subba
*Renuka, Shrimati Butta
Rijiju, Shri Kiren

Rio, Shri Neiphiu

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad
Samal, Dr. Kulmani

Sampla, Shri Vijay
Sampath, Dr. A.
*Sanghamita, Dr. Mamtaz
Sanjar, Shri Alok

Saren, Dr. Uma

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
Sathyabama, Shrimati V.

* Voted through slip.

308



07.05.2015 309

Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind
*Senthilnathan, Shri P. R.

Shah, Shrimati Mala Rajyalakshmi
*Shanavas, Shri M.1.

Sharma, Dr. Mahesh
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Gen. (Retd) Vijay Kumar
Singh, Kunwar Bharatendra
Singh, Rao Inderjit

Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

* Voted through slip.
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Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet
Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sonowal, Shri Sarbananda
Sriram, Shri Malyadri
Sriramulu, Shri B.
*Sundaram, Shri P. R.
Suresh, Shri D.K.

* Voted through slip.
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Suresh, Shri Kodikunnil

Swaraj, Shrimati Sushma

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thambidurai, Dr. M.

*Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Tiwari, Shri Manoj

*Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vanaroja, Shrimati R.

Vardhan, Dr. Harsh

Vasanthi, Shrimati M.

Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
*Venkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Venugopal, Shri K. C.

* Voted through slip.
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Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Om Prakash
Yediyurappa, Shri B.S.

NOES
Nil

ABSTAIN
Nil
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HON. SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 331
Noes: 000
Abstain: 000

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members present and voting.
The Bill, as amended, is passed by the requisite majority in accordance with
the provisions of Article 368 of the Constitution.
The motion was adopted.
HON. SPEAKER: The Lobbies may be opened now.
The House stands adjourned to meet again tomorrow, the g May, 2015, at

11 a.m..

18.14 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, May 8, 2015/Vaishakha 18, 1937 (Saka).

. The following Members also recorded/corrected their votes through slips:

Ayes: 331 + S/Shri S.S. Ahluwalia, Prasun Banerjee, R.K. Bharathi Mohan, Radheshyam Biswas,
Dushyant Chautala, Adhir Ranjan Chowdhury , Sankar Prasad Datta, Kumari Sushmita Dev, S/Shri V.
Elumalai, Rajen Gohain, Dr. K. Gopal, S/Shri G. Hari, Deepender Singh Hooda, Shrimati Kavitha
Kalvakuntla, S/Shri Md. Badaruddoza Khan, M. Veerappa Moily, Thota Narasimham, Vincent H. Pala,
N.K. Premachandran, M.K. Raghavan, Shrimati Krishna Raj, Shri J.C. Divakar Reddy, P. Srinivasa
Reddy, Shrimati Butta Renuka, Dr. Mamtaz Sanghamita, S/Shri P.R. Senthilnathan, M.I. Shanavas, P.R.
Sundaram, Dr.Shashi Tharoor, S/Shri Narendra Singh Tomar, T.G.Venkatesh Babu = 362

Noes: 000

Abstain: 000
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	Owaisi, Shri Asaduddin			 

	Oram, Shri Jual			 

	Oram, Shri Jual			 

	Oram, Shri Jual			 

	Oram, Shri Jual			 

	Oram, Shri Jual			 

	Oram, Shri Jual			 

	The Lok Sabha then adjourned till Eleven of the Clock 





